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LEGISLATIVE ASSEMBLY.

Friday, 12th March, 1926.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.

HumMiLiaTiNg TREATMENT By THE POLIOE IN PONDICHEERY OF VisiTors:
10 Srwur AvraBiNDO GHOSH.

1188. *Mr. Gays Prasad Bingh¢ (o) Has the attention of the Govern-
ment been drawn to a communication published in thé Forward, dated
the 21st February, 1926, in which it is stated on the authority of 3 Member
of the Madras Legislative Council that visitors to Srijut Aurabindo Ghosh in:
Pondicherry are subjected to humiliating treatment by the Police?

(b) Is it & fact that everyone who happens to enter the compound of
Srijut Aurabindo Gthosh’s bungalow has to affix the ‘‘impressions of all the
fingers and of both the palms,’’ and has also to give the names of his
father, mother, and even his wife to the Police authorities?

(c) Do Government propose to meke inquiry into this matter, and
make suitpble représentation to the proper autliorities with a view to stop-
such treatment?

The- Honourable- 8ir Alexander Muddiman: (a) I have seen the com-
munication referred to.

(b) I have no informatian.

(c) No. -

1189:—1200.

Miulvi Mohanmn&d Yakub: Sir, questions Nos. 1189 to 1200 have
already been snswered in the replies to similar questions asked by me on

behalf of Haji Wajihuddin yesterday, and, therefore, I do not want to put
these questioms.

&

TraNsFER OF THE OFPICE OF THE ACCOUNTANT GENERAL, UNITED
PrOVINCES, FROM ALLAHABAD To LUCENOW.

1201. *Mr. Amar Nath Dutt: Is it a fact that a portion of the Account-
ant General’s office is proposed to be tramsferred from Allahebad to
Lucknow? If so, will the Government be plessed to state:

(a) The reasons for such transfer?
(b) The place and building in which the same is proposed to be
located ?
(2871) A
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The Honourable Sir Basil Blackett: The attention of the Honourable
Member is invited to the reply given to question No. 837 on the 15th Feb-
ruary, 1926. ) P R -

(¢) The removal is due to an experiment connected with the inquiry
into the separation of accounts from audit

(b) The various sections into which the office will be divided will be
located in the closest possible proximity to the departments which they
will serve as pay and accounts offices.

TraNSFER OF THE OFFICE OF THE ACCOUNTANT GENERAL, UNITED
ProVINCES, FROM ALLAHABAD T0 LuckNow.

1202. *Mr. Amar Nath Dutt: Is there any prospect of removing the rest
of the Accouniant General's office from Allahabad to Lucknow? If so, will
the Government be pleased to state:

(@) What are the reasons for such transfer?

(b) What new buildings are proposed to be constructed or will
have to be comstructed for location of the offices' and the
probable cost of the same?

The Honourable Sir Basil Blackett: The reply is in the negative, (a)
and (b), do not arise.

Scarrs of Pay For THE Stavr oF THE Orrice oF THE DIRECTOR
GENERAL, Posts AND TELEGRAPHS.

1203. *Mr. Amar Nath Dutt: (a) Is it a fact:

(i) that the Booth Committee recommended in 1920 certain scales
of pay for the stalf of the office of the Director General, Posts
and Telegraphs, with reference to local conditions in Calcutta
and not in view of the ultimate transfer of that office to Delhi?

(ii) that the Government, according to the P. W. D. Memorandum
to the Standing Finance Committee, modified those scales of
pay, in spite of the protest of the then Director General?

(b) If the answers to the above are in the affirmative, will the Govern-
ment be pleased to state what is meant by the statement that the locality
of the office had nothing to do with the question in part (b) of the question
No. 844, answered in the Assembly on the 15th February last?

The Honourable Sir Bhupendra Nath Mitra: (a) The recommendations
of the Booth Committee made no mention of local conditions in Calcutta
nor of the probability of the ultimate transfer of the office to Delhi although
the Committee was no doubt aware of the latter fact.

(b) The time scales of pay sanctioned by Government departed from
those recommended by the Committee in -respect of some of the grades
only. There was no protest on the subject from the Direptor General.

(c¢) The location of the office has nothing to do with the question of
its status. Even had the office of the Director General, Posts and Tele-
graphs, been located in Delhi, it would not have been accorded treatment
in the matter of revision of pay on the analogy of attached offices of the
Government of India.
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Scavres of PAY FOR THE Srivs 6r tue’ O¥rick oF ER" Bmxb‘:hn
Gmmm., Pos'ts AND Tmamrﬂs. e

1204. *Mr, Amar Nath, Dutt: (a) In view of the answer in (a) to the
-question No. 844 on the 15th February, in the Assembly that the staff of
the D. G.’s office are not paid on All-India scales of pay do the Government
propose to treat differently those of the staff who were recruited: before
1912 in the Director General’s office when they are transferred to Delhi?

(b) Will the Government please state what they mean by the statement
*“ They were recruited to serve in the Director General's office and not in
‘Calcutta ' in the second part of the answer o sfa.n‘ed q(uestlon No. 847
con the 15th February, 1926, in the Assembly? "

(c) Is it a fact that the Director General’s office is stlll located in
Calcutta ?

The Honourable Sir Bhupendra Nath Mitra: (¢) No. The reference is
Ppresumably to question 847 not to question 844. :

(b) The meaning seems perfectly clear. There was no guarantee given
.or implied at the time of recruitment that the headquarters of the office
would not be changed.

(c) Yes.

ScaLes of Pay ror THE STarFr oF THE OrricE oF THE DIREcTOR
GEexERAL, FPosts aND TELEGRAPHS.

1205. *Mr. Amar Nath Dutt: (a) Is it & fact that in the office order
dated the 24th April, 1928, of the Director General, Posts and Telegraphs,
the Director General’s oﬂice was announced as one of the attached offices
of the Industries and Labour Department Secretariat?

(b) If 80, why have the staff of that office not as yet been granted and
why should they not be granted the attached offices scales of pay?

The Honourable 8ir Bhupendra Nath Mitra: (a) Yes. The office order
.cannot however be interpreted as & formal announcement of the Govern-
ment of India. It was issued by the Director General, Posts and Tele-
graphs, and the words ‘* attached office ' occurring therem are uscd in a
loose sense as indicating an office working with the Honourable Member
in charge without the intervention of a secretariat staff, .

(b) In view of the answer to part (a) this question does not arise. The
Director General’s office as a whole cannot be treated as an attached cffice
-of the Govemment of Indla in regard to scales of pay for reagons which I
gave on a previous occasion.

Scares or Pay For THE STarr oF TRE OFFICE oF THE DIRECTOR
GENERAT, Posts AND TELEGRAPHS.

1206. *Mr. Amar Nath Dutt: (o) Is it a fact, as it is understood from
the answer to starred question No. 848 on the 15th February, 1928, in the
Assembly, that the staff of the office of the Director General, Posts and-
Telegraphs, will draw less pay in Delhi than what they are drawing in
Calcutta ? I3

(b) If so, do the Government propose tp consider their, grievances?

A2
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The, urable Sir Bhupendrs Nath Mitra: (a) It is not a fact that the
staff will draw less pay in Delhi. The reply given to part I (a) of the Hon-
ourable Member's question No. 848 on the 15th February, 1926, related
to the payment of charges for ocoupying Government quarters at Delhi and
the repayment of advances.

(b). Does not arige,

Puemanext LooatioN or THE GoveEeNMENT OF,INDIa Orrices IN
Devsr,

1207. *Mr, Amar Nath Duit: (¢) Will the Government be pleased to
state which of the offices among both the Imperial Beeretariats and their
attached offices will be permanently located in Dethi when the Raisina
Secretariat buildings are completed and oecupied?

(b) Will there be any more necessity of the move of the offiess between
Delhi and Simla a8 at present, when the Raisina Secretariat buildings are
permanently occupied by the Government of India, except taking a certain
limited number of camp clerks only with the Members, Secretaries and
certain other heads of Departments to Simla?

The Honourable Sir Alexander Muddiman: (s) and (b). Government
have not arrived at any decisions on the subject.

= Grievances of THE Lower Division Crerxs or THE OFPFICE OF THE
AccouNTanT GENERAL, PosTs anD TELEGRAPEHS,

1208, *Mr. Amar Nath Dutt: Has the attention of the Government been
drawn to the article under the heading ‘‘Lower divigion under A. G. P. T.’"
that appeared in the Servant, dated Calcutta, the 5th February, 1926?
If so, what steps do they intend to take to remove the anomalies specified
therein and smeliorate the conditions of the sufferers feferred to in it?

CoMPUT.S0RY ATTENDANCE OF THE ASSISTANTS OF THE SAVINGS BaANK
DxranTvENT OF THE OFPPICE OF THE DEPUTY ACCOUNTANT
GeneralL, Postal. Branon, CALOUTTA, DURING THE
CuzisTsas HoLmays.

1209. *Mr. Amar Nath Dutt: Is it a fact that Mr. Joy Gopal Bhandari,
Deputy Accountant General, Postal Branch, Calcutta, forced his assistants
cf the Savings Bank Department to attend office even during the Christmas
holidays against their will? If so, why? Do Government propose to call
for an explanation from him?

Case or Mr. Gaxess CHaNDRA Mirrza oF THE OFFICE OF THE.
Derury AccounTaNT GENERAL, TELEGRATH BRANCH,
CarouTra, -'

1210. *Mr. Amar Nath Dutt: Is it a fact that the pensionable services
of one Mr. Ganesh Chandra Mittra of the office of the Deputy Accountant
General, Telegraph Branch, Calcutta, have been dispensed with by the
Acdountant Genersl, Posts and Telegraphs, without allowing any pension to
him? If-so, why? . '
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- Atzwosy Tet-Tezstugst o Tk CLEwxs be YHE S1vivos-Banx
‘DepavTMENT UNDER THE DEPUTY ACOOUNTANT GPENERAL,
- Posrs Axp: Tatvenars, Carovrra, sysMr.oBsR,
‘RANGOSWAMI.

1211, *Mr. Amar Nath Dutt: Did the Government of Indis receive a
telegraphic representation some time in December 1925, from the olerks
of the Savings Bank Department, under the Deputy Accountant General,
Posts and Telegraphs, Calcutta, against one Mr. B. R. Rangoswami's
ill-treatment of them? If so, what steps have they taken in the matter?

Pay or soxm Lower Division Crerxs 1N THE TErxenarr CHECK
©Orrice, CaLcurTa.

1212, *Mr, Amar Nath Dutt: Is it a fact that some lower division men
in the Telegraph Check Office, Calcutta (under the Accountant General,
Posts and Telegraphs), who passed the Departmental examination long ago
for promotion to. the upper division have not yet been paid at the upper
division rate? If so, (a) who is responsible for this? (b) Do Government
propose to remove their grievances early? ~(c) If not, why not?

Grievances or THE Lower Division Cremrks 1¥ THE OFFICE OF THE
AccoUNTaNT GENERAL, Posts axp TELEGRAPHS.

1218. *Mr. Amar Nath Dutt: (a) Has the attention of the Government
been drawn to a series of articles regarding Accountent General Posis and
Telegraphs lower division clerks’ grievances, that appeared in the Forward,
dated Calcutta, the 80th September, 1924, 28rd November, 1924, 1st Janu-
ary, 1925, 1st November, 1925, and 25th November, 1925, Bangulaa, dated
1st October, 1924, 22nd November, 1924 and 24th December, 1924, Amrita
Bazar Patrika, dated Caleutta 26th November, 1924, and 25th December,
1024, and Servant, dated Calcutta, 25th Decemker, 1924? If so, what
steps have the Government taken up to date to ameliorate the hardships
of the Accountant General Posts and Telegraphs lower. division clerks?

(b) Do they intend to adopt one uniform scale, vis., 60—8—140—8—280
with efficiency bars at Rs. 124 and Rs. 170 for Calcutta, and if npt, why
not?

The Honourable Sir Basll Blavkett: I propose to answer quast:ons Nos.
1208—1218 and 1215, together.

I would refer the Honourable Member to the replies given by me on
the Tth and 14th September, 1925, and 19th February, 1928, to"similar
questions put by him.

ALLEGED Loss oF Lives IN AN AcCIDENT ON THE AHMADPUR-KATWA
Rarnway.

1214, *Mr., Amar Nath Dutt: Are the Government aware that
some 25 men recently lost their lives by an accident in a train on the
:Ahmndpm* Katwa Railway? Was it duc:to the non-supply of lights in the
‘carriages by the Railway Administration?

If the reply be in the affirmative do Gowmment propose to take proper
setion in the matter? If not, why not?

Tf the reply be in the negative, do Government propose to inquire into
the matter and inform the House of the result? If not, why not?
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The Honourable §ir Oharles Innea: Sir, I wish to-answer question 1214
as I want to contradict the statement made in it. R
The statement made by the Honourable Member is entirely incorrect.
Qovammqn!: hsve_ made inquiry and have .ascertained that no persons were
killed or injured in any recent accident on the Ahmadpur-Katwa Railway.

ReFUSAL OF INCREMENTS TO THE ASSISTANTS IN THE SAVINGS BANK °
DerarTMENT UNDER THE DEPUTY ACCOUNTANT GENERAL,
Postay. Brancw, CArcurTa.

11215. *Mr. Amar Nath Dutt: Is it a fact that Mr. Joy Gopal Bhandari,
M.A., Deputy Accountant General, Postal Branch, Caleutta, has not granted
annual increments to his assistants in the Savings Bank Department and
has expressed his unwillingness to do so till June, 1926, though due, earlier,
in contravention of rule 24 of the Fundamental Rules? Tf so, will the
Government be pleased to state the reasons of his doing so? '

Revucrion or PasseNGER Fanres ox ComMraNy-0wNED on CoMpaxy-
MANAGED RaInways,

1216. *Mr. Gaya Prasad Singh: (a) Will the Government kindly state
if any of the Company-owned, or Company-managed Railways in' India have
reduced, or propose to reduce, their passenger rates?

(b) If so, what Railways have reduced, or propose to reduce, the fares;
and what class fares?

The Honourable 8ir Oharles Innes: The Honourable Member is referred
to the Proceedings of the meeting of the Standing Finance Commijttee for
Railways held on the 20th January, 1926, and to the speeches on this sub-
ject during the discussion of the Railway Budget.

Trrz Women’s MEpICAL SERVICE.

1217, *Mr. 0. Duraiswami Alyangar: Will the Government be pleased to.

state:

‘(a) What are the number of appointments in the Women’s Medical
Bervice? \

(b) How many of them are held by Indianas?

(¢) Does the number of Indians include Europeans domiciled in
India and Anglo-Indians? If so, what. is their number?

Mr. J. W. Bhore: The attention of the Honourable Member is invited
to the report for 1924, of the Countess of Dufferin’s Fund (including the
Women's Medijcal Service), which gives all the information which Govern-

ment possess. I would point out that the Women’s Medical Bervice is not
under the control of Government.

EMPLOYMENT OF SinDHIS ON THE NORTH-WESTERN RATLWaY.

1218. *Khan Bahadur W. M. Hussanally: (s) Has the attention of the
Government been called to a letter appearing in the Sind Observer on the
subject of the North-Western Railway having resolved that in future no

.. one except those who have passed the school leaving certificate examination
“-*" $hall be employed as signallers and clerks?

+For answer to this question, see answer helow question No, 1213.
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(b) Is it & fact that the: above Railway have. so. resolved? If so what
are the reasons for the resolution?

{c) Is it ‘& fact that the Province of Bind is educshonally backward
compared with the Punjab, and that the Musaalmans of Sind.are more back-
ward than the Hindus of that Province? If so, are Government aware
that the above resolution will have the effect of excludmg Sindhis more
particularly Mussalmans from railway service?

(d) 1f so, what steps are proposed to be taken by the Railway Administra-
tion to see that the service is not rendered a monopoly: far one Province
or one community ?

(e) Is it & fact that now a very large proportion of Punjabis are serving
in the 8Sind section of the North-Western Railway? Do the Railway propose
to employ more Sindhis on the Railway than hitherto taking up a fair
proportion of Muhammadans as well ?

The Honourable Sir Oharles Innes: As regards parts (a), (b) and (c) of
this question, the Honourable Member is referred to the answers given to
questions Nos. 1074 and 1077, on the 8th March, last.” I can see no reason
why the principle of a low educational qualification should stand in- the
way of Bindhis obteining employment on the North- Western Railway and if
the pay of signallers and clerks is as low as the Honourable Member sug-
gests it is obvious that local men have & much better chance than Punjabis
of taking such posts in Sindh.,

As regards parts (d) and (e), the Agent, North-Western Rallway, ig aware
of the poliey of Government in this matter and Government have no reason
to suppose that Sindhis are not afforded equal opportunities with other
communities in entering railway service.

CONTRACTS FOR THE SUPPLY oF ICE AND AERATED WATERS ON THE
Norra-WESTERN RAILWAY.

~1219. *Khan Bahadur W. M. Hussanally: (a) Into how many sections
is the North-Western Railway divided for the purposes of ice and erated
waters contract ?

(b) What is the length of each section?

(c) Are there any rules for the giving out of these contracts ? If so will
the Government please place the same on the table?

(d) What is the investment each contractor has to make? Is it necessary

that the contractor should possess a factory of his own? If so, what steps
do the Railway take to see that the: contractar uses waters of his own

factory and no other?

(¢) Is there any truth in the complaint that these contrastors use waters
from the bazars, and that many or some of them at all events do eo not
having any factory of their own?

(f) Are tenders called for for these contracts? If not, how are these
contracts given out?

(9) Do these contractors pay any royalty. If not why not?

(h) Are Government aware that these contractors make almost cent. per
cent. profit or even more? If they are not aware of this, do they propose
to make an inquiry into the matter and place the result before the House?
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(i} -Will the Government. plesse state ths. names: of the contrastors for
the last ten years? f
" {j)- Is it-n fact-that one contractor.lives in England and comes.to India
~when ‘these contracts are given cut, takes up..one sub-lete the.same, pockets
4 huge profit and goes back home? - If the Government: have no informs-
}1_'10:1. do they_propose to hold an inquiry and place the result before the

ouse?

(k) Is it & faot shat the profits that each of these contractors make
amount to anything like half a lakh ? If not what is the average amount?
If the Government have no information upon the point: do they propose to
hold an inguiry and place .the result before the House?

(1) What are the objections to:dividing the line into smaller sections
and giving out the contract to smaller men and reducing the rates for the
benefit of the travelling publie?

(m) Are Government aware that the ordinary rate .of erated waters.from
the hest factories is about 9 to 10 annas a dozen while these are sold on
the Railway for about 15 annas or more?

(n) Are Government prepared to advise the railway administration to
introduce more competition into these contracts.in the future for the benefit
of the travelling publie?

(o) Who gives out these contracts? Are the Local Adwi Committees
consulted before giving out these contracts? If mot why not? Do Govern-
ment propose .to consult them in future?

‘The ‘Honourable 8ir- Oharles Innes: From the minutes of the meetings
of the North-Western Railway Advisory Committee the Government observe
that the general question of policy raised by the Honourable Member has
been discussed with reference to the sale of fruits, sweets and the like,
and that in respeect of these articles the Agent explained that the railway
policy was as & general rule to employ the small vendors rather than the
large contractors. There are obvious differences of course between the sale
sof fruits, sweets, and the like and the gale .of mineral -waters and ice. . But
a8 copy of the: Honourable, Member’s question will be sent' fo the Agent in
order that his attention may be drawn to the subject. '

Khan Bahadur W. M. Hussanally: May I ask, Sir, if there is any objec
tion to giving all the detpils that I have asked for?

The Honourable 8ir Qharles Innes: I prefer, 8ir, to take up the general
question of the policy raised by the Honourable Member.

INapeEQuaTe NuMBER of MUHAMMADAN T2A0HERS IN ¥HE GOVERNMENT
Hicr Scroor, DerLni, aND IN THE NEW CaNtonMaNT GOVERNMENT
Miopre Sceoor, DeLat ProviNcE, -

1220. *Maulvi- Muhammad Yakub: (¢) Has the attenfion of Govern-
ment been drawn to a series of articles published in the Al Muballigh
of Delhi in its issues dated 9th December 1925 18th December 1925, 26th
December 1925, 1st January 1926, and subsequent issues?

(b) Is it a fact that out of a total sum of Rs. 2,790, representing salaries
paid to the staff of the Government High School, Delhi, Rs. 2,800 represent
payment to the Hindu staff, and Rs.. 400 only to Muhammeadan gtaff? If

.the figures, are incqrrect will Government kindly give accurate figures and
‘give repsons why Muhammadans receive such a meagre share in the only

Government High School of the Province ?
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(¢) Is it afact that no Muhammadan has ever been sppointed as Head-
master of the Government High School, and with the exception -of one
Ahere has never been any senjor Muhammadan teacher in the school?

{d) Js.it a fact that the Headmaster of this: School (who is_also Assis-
tant Superintendent of Education) holds prejudicial views towards Muham-
madans and replaced the Muhammadan clerk, i.¢., Mohammed Shareef, by
-a clerk of his own caste, i.e., Lala Kishori Lal in 1925?

(e) Is it a fact that with the exception of a Persian teacher and drill
‘master all the teachers in the New Cantonment Government Middle School,
Delhi Province, are Hindus? Will Government kindly state reasons why
‘this is s0?

-Mr, J."W. Bhore: (a) Yes.

(b), (¢) and (d). All appointments, transfers, ete., in the staff of the
‘Government High School, Delhi, are made by the Ministry of Education,
Punjab.

(¢) Yes. No qualified Muhammadan teachem were available on the
‘pay offered.

Maulvi Muhammad Yakub: Will the Honpurable Member be prepared
to take them, if I supply him with more than a dozen qualified teachers
within a week from to-day?

Mr. J. W. Bhore: I would suggest, Sir, that the Honourable Member
'should supply information about them to the Chief Commissioner, Delhi.

RecurrIiNg AND Nox-RecURRING GRANTS PAID TO AIDED SCHOOLS IN
THE DErui Province.

1221. *Maulvi Muhammad Yakub: Will Government kindly lay on the
‘table a statement showing recurring and non-recurring grants paid to aided
schools in the Delhi Province arranged according to various communities ?

Mr. J. W. Bhore: A statement giving the information asked for is
laid on the table.

Recvrring grants, 1925-26, Rs.
Christian Mission . . . . b lustitutions . 29,100
Muhammadan Schools . . . . . 3 do. . 18,500
Hindu Schools belonging to various denominttion . 14 do. . 83,100

Noy-recurring grants for 1925-26.

Mission Schools . ©. 81,100
Hindu Schools . . 18,000

Prevextion ov THE Prrevoxprraxce or THE Hixpuv Comamuxity 1N
THE Epvcatron DerarrvMenTt or 1HE DELi#T Provivce.

1222 *Maulvi Muhammad Yakub: Will Government kindly state what
mensures they are adopting to avoid a preponderance of one community
(Hindu) in the Education Department of the Delhi Provinee?

Mr. J. W. Bhore: The Honourable Member is referred to the reply
given to his question No. 1106 on the 8th instant.
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.ARTICLES IN THE MUSLIM HERALD OF ALLAHABAD.

' 1228. *Maulvi Muhammad Yakub: Has the attention of Government
been drawn to a series of articles in the Muslim Herald of Allahabad in its
three issues from 8rd to 8th January 1928? If so, what action has been
taken by Government to remove the grievances contained therein ?

Mr. J. W. Bhore: The Government of India have seen the extract from
the Muslim Herald sent by the Honourable Member. I have nothing to
add to what I have already said on this subject.

Mr. K. Ahmed: May I know, Sir, whether the Department of my Hon-
ourable friend controls the policy in the Province of Delhi? If the answer
is in the affirmative, does it not behove him to transfer the grievances men-
tioned by the Honourable Member, so that they may be looked into? If
there were no grievances, he would not have put this question.

Mr. J. W. Bhore: I really, Sir, did not follow the Honourable Mem-
ber’s . question.

- Mr. K. Ahmed: Have you, Sir, no policy in your Department which the
'Delhi Province should follow in the Imperial City?

Mr. J. W. Bhore: We have a very effective policy.

Mr. K. Ahmed: If the policy is not followed by the Delhi Province, does
the Department of my Honourable friend take any steps to bring it to the
notice of the Provincial heads of departments?

- Mr. J. W. Bhore: My Honourable friend has not paid any sattention, I
think, to the reply given by me. I have already drawn the_.attention of
my Honourable friend Maulvi Muhammad Yakub to the reply that I gave
to his question No. 1108 on the 8th instant, and that gives him a complete
reply to the question that he has now put.

Mr. K. Ahmed: Have you done anything to remove the gﬁevé.nces con-
tained therein?

Mr. J. W. Bhore: I must refer the Honourable Member to the reply I
have already given.

Nawab Sir Sahibzada Abdul Qaiyum: May I know, Sir, how far the
Central Government are responsible for the action of these small adminis-
trations which are under the direct control of the Government of India?

Mr. J. W. Bhore: That, Sir, is a large question which I cannot reply
to within the compass of an answer to a supplementary question.

Nawab 8ir Sahibzada Abdul Qaiyum: May I ask the Honourable Mem-
ber, Bir, how is this stigma of inefficiency and paucity of Muslim candidates
to be removed? Can the Honourable Member suggest any means? How
are we to prove that we are efficient and that there are plenty of Muslim:
candidates available for every branch of Government service?

Mr. J. W. Bhore: T would suggest to the Honourable Member that he
should bring that matter to the notice of those who are directly responsible
“4or the administration, namely, the Chief Commissioner in the North-West
Frontier Province and the Chief Commissioner in Delhi.
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. Nawab Sir Sahibzada Abdul Qaiyum: But we are here in. direct touch
with the Government of India and the Honourable Member is answering
all the questions that are put to him. Can he suggest any means of re-
dressing these gﬁevances on the floor of the House?

Mr. J. 'W. Bhore: I have a.lrea.dy pointed out,: 8ir, that t;he Chief Com-
missioner in Delhi has been informed of the questions and answers on this
point that have been put in ‘this House and that an assurance has been
given that the matter will receive his attention. I can do no more than
that. .

Nawab 8ir Sahibzada Abdul Qaiyum: Is it simply ‘the transmission of
the Local Government’'s reply to this House and the forwarding of the
questions put in this House to the Local Governments that is being done
by the Government Members in this House?

Mr. J. W. Bhore: I would suggest to the Honourable Member that he
should study the reply given by me to Mr. Yakub from which he will see
that the Chief Commissioner has promised that these matters will receive:
his eareful attention. Surely I cannot do more than that.

Mr. K. Ahmed: Do Government propose to send for the file and verify
what the Local Government have said?

Mr. J. W. Bhore: No, Sir. Certainly not.

Mr. K. Ahmed: Then the Department of my Honourable friend is
nothing but a bogus one here. Isn’t that so, Sir? (Laughter.)

INSINUATIONS AGAINST CcERTAIN HiNpu OFricers oF THE EpucaTion
DerarT™dENT, DELHI.

1224. *Maulvi Muhammad ¥Yakub: (a) Is it a fact that the Superinten-
dent of Education has other multifarious duties to perform in the Govern-
ment of India Secretariat and therefore cannot bestow proper attention and
searching inquiry in the matters of establishment, grants, etec., and that
ll:esga; to depend wholly on the advice tendered by the only four following

eads

Assistant Superintendent of Education ... Hindua
District Inspector of Schools ... Hindu
Head Clerk of the Office Hindu

Permanent Assistant Superintendent of Female Education, though:
a Christian but of Hindu extraction,

(b) Is it the accepted practice of Government not to post administrative
and executive officers in their own native places?

(c) Is it a fact that the Assistant Superintendent of Education, Distriot
Inspector of Schools and Head Clerk, all belong to Delhi eity proper and’
have got family connections to bring influence to bear upon the nigher
officers, both in the Department and outside offices?

(d) Is it a fact that the claims of other communities, ie., Muham-
madans, are ruthlessly trampled under foot by the above officers in favour
of men of their own kith and kin and community?
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(¢) Is-it a fuct that inter-relations exist betweenthem; head ‘dlerk a
near telation of the District Inspector and so on? '

(f) Is it the usual practice in other provinces to appoint officers in the
-inspecting line in charge of the Offices of the Director of Public Instruction
or of those of Divisional Educational Inspectors and that nowhere & head-
master in the teaching line is appointed in charge of an administrative and
inspecting office? If not, will Government kindly give any instance? If

80, will Government give reasons for the departure in Delhi from such usual
-established practice ?

~Mr, J. W, Bhore: (a¢) I must repudiate as absolutely unwarranted the
.suggestiun contained in this part of the question. I trust the Honourable
Member will not allow his zeal on behalf of his community to lead him in
future into making such grossly improper suggestions in regard to an officer
-of the e*anding of the Superintendent of Education in whom the Govern-
ment repose entire confidence. ' '
(b) No such rule is observed in the Bducation Department.

(¢) T must decline to answer this part of the question which contains
highly objectionable insinuations, unless the Honourable Member can satisty
me that he has good grounds for putting it.

(d) No '-

(e) No.

(f) The employment of a college principal or a high school headmaster
-on administrative and inspecting duties is by no means -uncommon. In any
-case the Government do not propose to alter the existing practice.

InspecTiONS OoF THE Loocar Hieu Scuoorns 1N THE DELu1 ProviNce
BY THE ASSISTANT SUPERINTENDENT oF EDUCATION TO THE
DerriMextT or HIs Wonrk a8 HEADMASTER OoF THE GOVERNMENT
Hicu Screol. '

" 1225, *Maulvi' Muhammad Yakub: Is it & fact that the Asaistant
‘Buperintendent of Education now makes all inspections of the local High
i8chools with the District Inspector of Schools and during the inspecting
‘season extending over months in the year his work as headmaster of the
QGovernment High School suffers considerably?

Mr.'J. W. Bhore: The reply is in the negative.

CoMTLAINTS OF NEGLECT OF DUTY AGAINST THE HEADMABTER OF THE
GoveeNueNT Hiar Scuoon, DELHI, BY MATRICULATION STUDENTS.

1296, *Maulvi Muhammad Yakub: (a) Is it & fact that there is a
‘universal complaint amongst the Matriculation class students of the Gov-
ernment High School, Delhi, that the headmaster does not give proper
attention to his classes and. thus their preparation for the Universit;
examination suffers comsiderably? Do Government propose to remove this

_ grievance by either appointing a wholetime headmaster of the High School

‘or by relioving the headmaster of the extra charge of the Assistant Superin-
tendentship of Education? '

'(b) Are Government aware that the headmasters of the other Delhi
High Schools, his equal colleagues, resent inspections by anh officer of
-equal rank of their schools? '
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Mr. J. W. Bhore: (a) No. The school is gaining continuously in popu-
larity and efficiency.

(b) No. .

ArrOINTMENT OF MUHAMMADANS s SkasoN TEacners IN THE Ratsiva
AND TiMaRPUR ScHOOLS.

1227. *Maunlvi Muhammad Yakub: Will Government lay on the table a.
list of season teachers for the Raisina and Timarpur schools? Will Gov--
ernment state why no Muhammadan candidate has been appointed as.
season teacher?

Mr. J. W. Bhore: The Raisina and Timarpur schools are not Govern-'
ment ‘but municipal schools.

STATEMENT REGARDING TEACHERS APPOINTED TO THE KEDUCATION
DrravrMENT, DELHI.

1228. *Maulvi Muhammad Yakub: Will Government lay on the table a-
statement giving names, religion, pay, previous occupation, etc., of all’
those persons who have been appointed during the dual duties of the-
Superintendent of Education, one statement for Delhi and one for Ajmer?
(Teachers already in the Depa.rtment but transferred from one school to-
another need not be shown.)

Mr. J. W. Bhore: I regret to say that the question is unintelligible to
me.

Maulvi Muhammad Yakub: Will the Honourable Member suggest how
to make this question intelligible?

Mr. J. W. Bhore: That, Sir, I am s}raid, is not part of my duties. But
if he will .o

Mr. President: Order, order. It is not the business of the Government
Member to suggest how to muke the Honourable Member’s question in-
telligible.

NuMBER oF MunammapaN aNp Hixpu Teacrners, CLERES aND PEoNs
IN ScuooLs 1IN THE DELHI PROVINCE AND AJMER-MERWARA.

1220. *Maulvi Muhammad Yakub: Will Government kindly state.the-
actual number of Muhammadan and Hindu teachers, clerks and peons both-
in the Delhi Province and Ajmer-Merwara schools?

Mr. J. W. Bhore: This question is also not quite clear. If it refers to-
teachers in aided schools and board schools, collection of the information
would involve an expenditure of time and trouble which in the circum-
stances would not be justified.

Maulvi Muhammad Yakub: Sir, this question is very important so far-
as my community is concerned and to say that the collection of informa-
tion would involve labour which is not justifiable in the interests of my
community is not correct.

Mr. J. W. Bhore: That, Sir, is not a question. It is a matter of opinion.
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Tre Heavwaster or THE Ralsixa ScuooL.” - S

1280. *Maulvi Mubammad Yakub: Are the facts stated in the issues of
the Muslim Herald from the 8rd to the 8th January, 1926, about the Raisina
Bcohool correct, i.e., the post of headmaster was offered to a Hindu candi-
-date who was found unfit and the offer withdrawn, the ‘post for the second
time was offered to another Hindu gentleman, his antecedents were also
found doubtful and again withdrawn, the. post then for the third time was
offered to another Hindu gentleman, quite fresh from the college with no
teaching experience? If it is correet will Government kindly state why
the Muhammadan candidates were entirely ignored? Will Government
‘kindly state in what papers advertisements for this vacancy appeared? If
they were not published in any European or Muhammadan paper, will Gov-
emment kindly state reasons? Do Government propose to appoint a
Muhammadan headmaster for the Raisina High School to be established
pext year? '

Mr. J. W. Bhore: This is not a Government school and the Munici-
pality makes its own appointments.

RECOMMENDATIONS IN TRE MUSLIM FHERALD or THE 13TH Jawuary,
1928, reGaRDING EpUucatioNal. Orricers or THE DELH1 PROVINCE.

1281. *Maulvi Muhammad Yakub: (¢) Do Government propose to accept
the recommendation of the Mwuslim Herald contuined in its issue of
the 18th January, 1926: -

(i) that the District Inspector of Schools, as in other provinces,
should be made Assistant Buperintendent of Education:

(ii) that the allowance of Rs. 7) given to the Headmaster of the Gov-
emmment High School, Delhi, should be abolished, thereby
saving Rs. 800 per annum:

(iii) that the District Inspector must be a Muhammadan:

(iv) that the Head clerk of the Office must be & Hindu?

(b) Is it a fact that the conditions in the Aj’r’ner Education Departmeunt
are similar to those in Delhi, all the inspecting officers and office clerks,
with the exception of one, being Hindus?

Mr. J. W. Bhore: (a) The reply is in the negative.
(b) Yes.

PreroxperaNce o¥ HiNDus 1IN THE Evvcaroxn DerartMent ofF DrrulL

1282. *Maulvi Muhammad Yakub: (¢) Has the attention of Government
been drawn to an article in the Muslim Outlook of Lahore, dated the 22nd
December 1925? If so, are the figures given therein correct; if not, will

‘Government kindly give correct figures?

(b) Will Government kindly give reasons for the preponderance of one
.community (Hindu) in the Education Department of Delhi?

(¢) Will Government kindly state if a suiﬁcjen_t number of Muhammadans
«<snnot be obtained to keep the proper equilibrium?
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(d) Will Government kindly state whether they are adopting proper

measures to avoid this preponderance and to safegum:d the. nghta of other
comnmunities ?

Mr. J. W. Bhore: (a) to (d). The article in question has- not been seen
by the Government. An endeavour is bemg made to obbann the msue of
the paper referred to. :

UNSTARRED QUESTIONS AND ANSWERS.

CoNsTRUCTION OF THE BarLy Brinee BY INDIaENOUS- AGENCY.

215. Baboo Runglal Jajodia: 1. Is it contemplated to pla.ce the contract
for the proposed Bally Bridge with a firm of engineers in Britain? If'so,
why ?

2. Have Government considered the question of carrying out the work
by engineers of the East Indian Railway with the help of local
oontractors ?

8. Is it the declared policy of the Government to-carry on all works
through indigenous agencies as far as possible?

4. Is it a fact that the Sara Bridge was constructed by the Railway and
Public Works Department engineers through local contfactors?

The Honourable Sir Oharles Innes: (1) The construction of the -Calcutta
‘Chord Railway including the Bally Bridge will be done departmentally
except the girders and the piers above foundations for whlch it is proposed
to call for tenders.

(2) to (4). The questions do not arise.

AMENDMENT OF THE CURrrENcY Norks Reronp Runms, 1921.

216. Baboo Runglal Jajodia: (¢) Are Government aware that the
proposed amendment of the Currency Notes Refund Rules, 1921, which
«contemplates :

(1) that no claims on half or mismatched notes of denominations of
Rs. 5 and Rs. 10 will be admitted, and -

(2) that on half-notes of denominations of Rs. 50 and upwards while
half the value will be paid within 14 days of presentation.
claims to full value will not be entertained till after the.lapse
;f 5 or 8 years will prove detrimental to public interests in

. ndia.

(b) Will the Government please state what considerations have led them
+to propose a change in the existing rules?

(¢) Have the Local Governments béen consulted in the matter and what
‘has been their opinion?

The Honourable 8ir Basil Blackett: (a) and (b). I would invite the
Honourable Member’s attention to the Finance Department Resolution
No. F./20-XI-F., dated the 15th October, 1925, which was published in
the Gazette of India at the time. Objections raised before the 81st March,
1928, will be taken into consideration before the amendments are made.

(c) Local Governments have been consulted, but their replies have not
been received.

,
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Axviricias: GHBR.

217 Bt RUngIS1 Fajotia: Has the atténtion of the Government been
drawn to an appeal issued by the Pure Food Stuff Bupply Co. of Delhi, re--
lating -10- the-introduotipn of an artificial kind of ghee imported from abroad
and which ig being sold in the market as a substitute for ghee?

(b) Will the Government please state whether they are satisfied as toi
the purity of the stuff?

(c) Will they please state if there is any truth in the stalement that the
stuff is not ghee but only foreign fat not derived from milk?

(d) If the answer {0 (c) be in the negative what action if any do they
propose in the matter?

Mr. J.. W. Bhere: (a) No.

(b) The Health Officer, Delhi Municipality, has obtained from Govern-
ment and other analysts certificates testifying to the purity of ‘‘Vanas-
pati’’ (vegetable oil), which is probably the article referred to by the-
Honourable Member.

(¢) These vegetable oils are not ghee as ghee is ordinarily defined but the
Government understand that they are purely of vegetable origin.

(d) So long as they are sold as vegetable products and not as ghee, no.
action is called for.

Prospecrs ¥or Brrrism Firms IN THE Nkw Agricurrcrat Poricy To
BE Pursurp 1N INDIa.

218. Baboo Runglal Jajodia: Has the attention of the Government been:
drawn to the following statement of Mr. George Pilcher, M.P.:
‘“In the New Agricultaral policy to be pursued in India I see great prospects for-

British firms. India could absorb annually 2 or 3 million iron ploughs, not less than

6 millions small engines for water lifting and 2 million larger ones for other pm'som
and as all these would come from Britain 1} million men out of work would be-

benefited.”’

(b) Will the Government please state whether the implication contained
in the statement has anything to do with the appeintment of a Royal Com-
mission recently announced by Government?

(c) Are Government aware that the above statement has given rise
to considerable misapprehension in India?

Mr. J. W. Bhore: (a), (b) and (c). The answer is in the negative.

STATEMENT OF BUSINESS.

The Honourable Sir Alexander Muddiman (Home Member): With
your permission, Sir, I desire to make a statement on the probable course
of Government business next week. The outstanding legislative. business
of Government will be put on the agenda paper for Monday, the 15th March
in the following order:

1. Resumption of consideration of the Indian Tariff (Amendment)
Bill.

2. Consideration and passing of the Madras Civil Courts (Second
Amendment) Bill.
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Consideration and passing of the. Indian lFinn.uc‘e Bill.
Consideration and passing of the Cotton Industries Statistics Bill.
Consideration and passing of the Legal Practitioners (Fees) Bill.

Considegation and passing of the Code of Civil. Procedure (Second
Amendment) Bill.

7. Gongﬁfratlon and passing gf the Indian Dlvorce (A_mendment)'

3. Consideration and passing of the Indian Factories (Amendment}
Bill as reported by the 8elect Committee.

f. Consideration apd passing of the Indian -Income-tax (Amend-
ment) Bill as reported by the Select Committee.

19. Consideration and passing of the Delhi Joint Water Board Bill.

T Congideration of the amendments made by the ‘Council of State
g to the Indian Trade Unions Bill, the Legal Practitioners
%Alr;mendment) Bill and the Madras Civil Courts (Amendment) .
i .. L)

This will be followed by & motion to refer to Select Committee the
Indian Bar Councils Bill. I may inform the House tha it is not my in-
tention that the Committee should sit. during the current Session. There-
after time will be given for the consideration and passing of Sir Ha,n Singh
Goyr’s Transfer of Property (Amepdment) Bill.

SR

So much of this legislative business as is not completed on Monday
the 15th March will be taken on Tuesday and if necessary on the followmg
days. On the completion of the legislative business the remaining busi-
ness will be taken up. This business will be placed on the agenda paper
for Tuesday which will remain unt11 completed. The business which will
be entered ‘on it consists of— °

1. A supplementm Demand for fifty lakhs in respect of ‘ Archeeo-
logy.”
. Resumption of the discussion on the Honourable Sir Bhupendra

Nath Mitra’s Resolution regarding workmen’s compensation
for occupatmna.l diseases.

. A Resolution by the Honourablg Sir Basil Blackett regardlng the
reduction of exports of opium from India.

4. Resumption of the debate on the Resolution regarding Reforms
in the North-West Frontier Province.

5. Mr. Gaya Prasad Singh’s Resolution on the South African situa-
tion. .

134

o«

© 6. Bir Sivaswamy Aiver’s Resolutlon rogardmg the creatlon of an
Indian Mercan'm]e Marine.

.:i.

My own Resolution regardmg Standing Committees' for dealing
‘with, Bills relating to Hindu and Muhammadan Law. T may
su.y as re ards this that, if jt is not the wish of the Housc to

g on wi h it, T shall. not db]ec,t

3. Mr Bhore's, Resoluhon»mgardmg the . ’teuns on which emigration
~ to Britith Guiana should he allowed.

LR £



THE GENERAL BUDGET—LIST OF DEMANDS—oontd.

SECOND STAGE—contd.

Ezxpenditure from Revemue—contd.
DEMAND No. 28—ExBcuTive CouNoIL—contd.

Appointment of a Royal Commission on Reforms —contd.

) Mr. President: The House will now resume the consideration of Mr.
Jinnah’s motion:

* That the Demand under the head ¢ Executive Council ’ be omitted.”’

Maulvi Muhammad Yakub (Rohilkund and XKumaon Divisions:
Muhammadan Rural): Sir, as we know, the discussion raised this morning
is not on the merits of the item under discussion, but we have raised
it in order to give vent to our feelings of indignation and disappointment at
the attitude taken up by the Government in not acceding to the demand
of the country, demonstrated through the almost unanimous vote of the
elected Members of this House, for & Royal Commission before 1929. Last
year the prospect was brighter. Lord Reading was to consult with Lord
Birkenhead, and it was anticipated that a Royal Commission would be the
logical outcome. Since then there has been Lord Birkenhead’s speech in
which there is little consolation. And the Viceroy's addresses at the
opening of the Assembly and the Council of State contain less. In his
address at the opening of the Bession of the Assembly on January 20th,
His Excellency the Viceroy, after quoting a passage from the speech of
Lord Birkenhead, and also a passage from his own speech of August last,
said he had hoped that the leaders of Indian political thought might seize
the opportunity afforded to them. ‘‘But to my great regret’’, observed
His Excellency, ‘I must confess that the realisation has fallen short of
the extent of my hopes’’. With due respect to His Excellency the Viceroy
I must say that if, according to His Excellency, the realization has
fallen short of his hopes, it must have been due to the fact that His Excel-
lency probably extended the sphere of his hopes to such an unrealizable
extent that it was doomed to disappointment. As regards the general co-
operation of the responsible leaders, I submit they have not failed in
giving a practical shape to their sentiments of friendship and good-will.
and have all the time extended their hand of friendship and co-operation,
but there was no response or gesture of the change of mind on the part of
the Government.

In the first place, I submit that the number of those leaders of Indian
political thought who profess non-co-operation is so small, in comparison
with the huge population of the country, that it can hardly be taken into
consideration. But even those who preach non-co-operation by word have
by their deeds shown genuine co-operation and, so far as it lay in their
power, paved the way for an earlier appointment of the Royal Commission.
The very fact that the Deputy President of the Bwaraj Party ocoupies the
Presidential Chair of this House with great dignity and credit, and the
respected leader of that party acted es a member of the Skeen qu-
mittee ond had consented to go . . . (The Honourable Sir Alezander
Muddiman:  *““He has resigned.”’) Because your attitude obliged
him to resign. He resigned only the other day. He aoted for
a long time as a member of the Skeen Commitfee. ‘As I was

( 2388 )
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:saying, he had consented to go to foreign countries with that committee,
-and last, though not least, the generalissimo of the movement, Mahatma
‘Gandhi. has himself retired from active life for the long period of twelve
months. These are no doubt sure and unmistakeable signs of co-operation
on the part of those whose action according to His Excellency the Viceroy
would change the political atmosphere; and even if such & manifestation
-of good-will and co-operation has fallen short of the extent of His Excel-
lency’s hopes, then the only logical conclusion is that according to His
Excellency the time will never come when India will arrive at the surest
and the quickest way to travel along the road to her ultimate aims and
-aspirations, nor would the British Government elect to comply with their
request. This being the attitude and the gist of the pronouncement of a
great Viceroy like His Excellency Lord Reading, the representatives of the
people in this House are quite justified in making the strongest possible
protest, and adopting any methods which they may consider would go to
demonstrate the depth of their feelings. The Swarajists, whose absence
from the House we keenly feel and regret, and we ourselves have got the
:same sentiments. The difference is only in the modus operandi. Being
dejected by the attitude of the Government, they left the battlefield and
acknowledged their defeat, while we, although small in number, have
decided to fight to the bitter end.

** Md wa majnoon ham sabaq boodem dar diwdn-i-ishq,
Oba sahrd raft wa man dar kichdhd ruswa shudam.”

‘which means:

‘* Majnoon and I were together, in taking lessons in the poetry of love; he chose
to wander into the wilderness while I earned my notoriety in the lanes.’

Again, Bir, it may be argued, as it was argued on the Resolution for
extending the Reforms to the North West Frontier Province, that, in the
picturesque language of the Honourable Sir Denys Bray, ‘‘There have
been happenings in this great country which might lead to tone down a
little here, to brighten up a little somewhere else. The lights might be
softened, the shadows might possibly be deepened’’. These are the words
of the Honourable 8ir Denys Bray. And it is in order to break fthe spell
of these happenings in the country that I take my stand in the House
‘to-day. This is now the third time since the second Assembly came into
being that we have had any occasion to discuss the question of the exten-
sion of the constitutional reforms, and on the two previous occasions, as
well as on this occasion, I, representing the views of a large majority of
-educated Mussalmans, was, and sm, in full accord with the demand for
a speedy attainment of full responsible government in Indi?.. But, as
on two previous occasions, I made quite clear the Muslim point of view,
in the same way I want to make it quite clear for the third time, so that -
there may be no mistake and misunderstanding about our point of view""
on this all-important question, that our association in the demand for the
{reedom of the country is supplemented with our demand for safeguarding
the rights and interests of the 71 millions of the Indian Mussalmans, at
the various stages of our future comstitutional development, until the goal
is reached. It is true that Islam_ has & distinctive individuality of its
own, not only as a religious but also as a political and social system, and
the Mussalmans of India are not, in any case, prepared to merge their
-separate entity into & body politic. It is to my mind beyond question that
-without inter-communal co-operation and good-will, the attainment of full

t 3]
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responsible government in India is an absolute impossibility and therefore
those who preach to the Hindus, Christians and Parsees, ‘‘to keep together
so a8 to fight out the disease of communal representation in the political
field”’, and dream of obtaining Swarsj in India without taking into con-
sideration the Muslim element, are to my mind leading the country to a.
path which will never take them to their cherished goal. To those who
think that separate Muslim electorates are opposed to the basic principles
of democracy I would point out that the basic principles of all modern
systems of democratic government are, (1) that the executive of the
country should be responsible to the Legiglature, and (2) that the Legis-
lature should be really representative of the people. Now, in order.to
make the Legislature really representative of the people, it is obvious:that:
the electorate must be so constituted as to give the fullest scope to repre-
sentation of all sections of the population. We find that in the latest
constitution within the British Empire, where the, conditions are some-
what analogous to those obtaining in India, d.e., in the Kenya Colony,
communal electorates form an integral part. Territorial electorates in the
circumstances at present obtaining in India may result in bringing into
existence an oligarchy, but cannot create a really representative Legisla-
ture. In the conditions unfortunately existing at present in India, mixed
electorates furnish a periodieally recurring cause of friction between the
two eommunities. 8till there are certain mixed electorates, for instance
university electorates and the landholders’ electorates. From the com-
mencement of the formation of these electorates, that is since the days of
the Minto-Morley reforms, not a single Mussalman has ever been elected to
the Provincial or the Imperial Councils through these electorates.

Next comes the question of the proportion of the Mussalmans in the
various clective bodies. The principle of the proteotion of the minorities
has now been recognised by all civilized countries, Unless you give to the
minorities a representation somewhat in excess of their numerical strength,.
you do not afford any protection to them. It was on this principle that
the Congress-League Pact was arrived at. There was also one proviso in
the paot which constituted a real safeguard, but it was somehow or other
ignored by the Government. According to that proviso,

“no Bill nor any clause therenf, nor a resolution introduced by a non-official member
affecting one or the other community in the Legislative Council concerned, shall be
proceaded with if three-fourths of the members of that community in the particular
Council, Imperial or Provincial, opposed the Bill or any clause thereof, or the resolu-
tion."”

The non-nceeptance of this proviso by the Government, when they had
accepted one part of the pact, was an arbitrary act, which has placed the
Mussalmans at a great disadvantage. To give an illustration of the hard-
ghip to ‘'which the Mussalmans may be subjected by the non-acceptance
of this proviso, we have the recent case of the United Provinces Couneil,
where, in apite of the unanimous verdict of the Mussalman. Membors, the
compulsory . primary education Bill was passed in the tecth of their opposi-
tion, and they had no option but to leave the Council in order to record
their strong sense of protest.. . .~ _

For the Indian Mussalmans the immediate appointment of Royal Commis-
sion is an absolute necessity to remedy the injustice done by the exclusion uf
the protective provise:rfrom the, constitution. The Muslim demands are
fully @es!éribed in the Muslim League resolution, passed at its special

¥
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meeting at Laehore in May 1924, which was confirmed at Bombay in
December 1924 and reaffirmed at Aligarh in December last., The full text
of thig resolution was quoted by me in my speech at Simla in September
last on the demand resolution and therefore I need not repeat it here. In
this connection I have only to say one word more and it is this, that what-
ever concessions and safeguards we demand for our community, tho same
concessions and safeguards we are prepared to accede to the other com-
munities in provinces in which they are, or in future may happen to be,
in a minority. .

The other question which is as important as the representation of
Mussalmans on the elected bodies is their representation in the public
services of the country. Not possessing capital to enable them to take up
any trade, and by temperament not being adapted to the profession of
traders, the Mussalmans have for a long time been mostly associated with
theg public services of the country and therefore their sudden expulsion
rfro}x the only avenue of livelihood is a very serious problem for them. I
should like to make it quite clear that what the Indian Mussalmans want
in this connéction is fair treatment and bare justice. They do not want
to be given a share in the administration for which they are not fully
equipped. Their grievance in the past and at present is that the door of
many an office is shut in their face not because they are not qualified for
it, but because they lack the influence to open it, and that in many cases
having entered an office, and though fully fitted to perform efficiently its
duties, they are hounded out of it because they are Mussalmans. Re-
member, no sdministration can prosper and no country can achieve great-
ness where a large and important community, having thrown aside. its
‘ignorance and lethargy in an enthusiastic and zealous mood to recover 1is
glory and greatness, is subjected to such treatment.

Having thus safeguarded our rights and interests, we, the Mussalmans,
are perfectly in harmony with our Hindu brethren in claiming the emanci-
pation of our motheérland. No doubt, for the present, the atmosphere is
beset with' thick clouds of communal tension and communsal heat, of which
we are really ashamed, but I am quite sure that the present situation is
morely s passing phase and an abnormal state of affairs which cannot last
long, #nd it would be very unfair indeed to use it as a stumbling block in
tho way of our further progress. A parallel to the present state of affairs
in India may be found in the history of Canada where the relations between
the English and the French were more strained than the relations between
the Hindus and Mussalmans in India. 8o much so that the English and
the French were not on falking terms, and there was even no social inter-
course between the two communities. So much so that even the school
children formed their parties on communal lines. Happily the situation
is not 8o bad in India. But it was under those gloomy surroundings that
Lord Durham recommended the grant of full responsible government 0
Canada, and the present harmonious relations between the two communities
in that part of the Empire are due to the emancipation of that country.
In tho same way harmony and good-will in India is bound to follow in the
train of the satisfaction of our political aspirations and, to quote the same
line of Sheridan which Sir Denys Bray quoted the other day, ‘“When they
do agree upon the stage, their unanimity is wonderful!"’

*Mr. J. Baptista (Bombav Central Division: Non-Muhammadan
Rural): Mr. President, it is with considerable reluctance that T rise to

*Speech not corrected by the Honourable Member.
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support the motion of my Honourable friend the 'Member for Bombay.
My reluctance is due to

! e policy of responsive co-operation which I have
inherited as the political testament of that great and sagacious patriot,
Bal Gangadhar Tilak. I am thoroughly convinced that the policy of re-
sponsive co-operation reinforced with goodwill to Great Britain is the best
policy to pursue for the purpose of promoting the political progress of
Indis towards the great goal of Swaraj. In the circumstances you will
realise the reluctance I feel to begin my responsive co-operation in this
Assembly by associating myself with a motion of this description. I feel
somewhat embarrassed, like a man constrained to approbate and reprobate
at the same time, but one must do his duty, and although the duty may
not be a very agreeable one it must be discharged.

Now, Sir, the motion before us is to omit Demand No. 28. The ob-
ject of this omission really is to raise the constitutional issue. The ¥on-
oursble Member from Bombay has explained what he means by the con-
stitutional issue. It is quite clear from that explanation that this vote,
though it is in the form of o censure, is not in its essence & vote of censure.
As o matter of fact, it would be somewhat anomalous to move a vote of
censure in a constitution of the present description. We have His Majes-
ty’s Government, yet we have not reached the stage of His Majesty’s
Opposition. We have a Government that is irremoveable. Therefore the
Government established by law cannot be disestablished by a vote of cen-
sure. Therefore nobody need be deterred very much by this kind of vote
of censure. It has not the consequences that pertain to votes of censure.
Government are not going to resign. Nobody expects them to resign.
This vote of censure is really a more emphatic way of raising the issue than
could be done by a mere Resolution; and, therefore, I think that nobody
need be deterred or frightened by the idea that this is a vote of censure and
will result in disastrous consequences. Nothing of the kind.

Now, Sir, I myself am disposed to look upon this demand as a kind'
of gentle gesture to remind the Executive of the Ides of March. But
the dramatic departure of the Swaraj Party has more than warned the:
Government to teware of the Ides of March. Now I do not know whether
the Ides of March is going to be the doomsday of the Executive Council
or the doomsday of the Swaraj Party or the doomsday of toth! I do
really hope that it will not be the doomsday of either of them. I hope
no one’s doomsday is at hand. After all, Sir, in spite of the faults of the
Swaraj Party we cannot but admire the spirit of service and sacrifice which
they are displaying on very many occasions. Some of their acts no doubt
remind us of Shakespeare’s Comedy of Errors. But there is one
particular aspect which I should like the House to take note
of, which has rather a serious aspect from =& constitutional
point of view. We were solemnly told the other day by the Leader of the
Swaraj Party that they had received orders from the Congress to deliver
their message and then quit the House; and they did so. Now, S_u'. all
. of us know that we have travelled very far from the days of Burke in the

way of mandates from constituencies. Nevertheless, I gubmit that there
is not a party in the House of Commons which would to-day tolerate any
interference, much less dictation, from any party outside the House. Any
one who has studied the growth of parties in Fngland will corroborate
me in that matter. Everyone kmows how Gladstone reprimanded a mem-
ber of his party in the early days of the Liberal Federation. Everyone knows
how Lord Salisbury reprimanded Lord Randolph Churchill in the matter
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of the Conservative Association; and so far as T can see there is no parsy
in the House of Commons to-day, be it Literal, Labour or Conservative,
which will tolerate any interference from outside. But what do we find
here, Bir? We find a party outside making rules to regulate the conduct
of Members of the party inside this House. Now that is, I submit,
subversive of-all representative institutions, and I sincerely and earnestly
request our colleagues in this House and our compatriots outside this House
not to allow, not to tolerate, not to express any approbation of this kind
of conduct. I am quite sure that our enemies in India and more, our
enemies in England, will misuse, will abuse, this departure for the purpose
of doing damage to our just cause. I hope and trust that we shall not
put ourselves in the hands of our enemies by this means.

Then, Sir, I come to this Demand. What will happen if this Demand
is dropped? What will happen is simply this. We shall deprive the
weary workers on the Executive Council of their joy rides in reserved
saloons to all parts of the great Indian peninsula. Nothing more than that
will happen, nothing more serious, if they do not travel, as my Honourable
friend Mr. Jinnah said : they will learn nothing and they will forget nothing
like the Bourbone of old, and that will not do much harm. This grant
can be restored kecause they have the power of restoration. Therefore,
I submit, Sir, we need not be frightened by any disastrous consequences.
What will happen really is this. It will do no harm to Government buf
it may do good to Government and good to the people. It will probably
strengthen the hands of the Government to make fresh representations 10
the effect that the people of this country are thoroughly discontented with
the present constitution and they are quite justified in their discontentment,
and in that way they will promotb the good of the country. And in this
matter I would ask even our FEuropean and Anglo-Indian Members and
others to be with us and support us. After all, the object of the Honour-
able the Mover of this amendment is merely to accelerate the appointment
of a Commission, Statutory, Royal or whatever you may ecall it, for the
purpose of promoting further instalments of reform, for the purpose of
reforming the Reforms. I trust, 8ir, that our Anglo-Indian and Furopean
friends will support us. Bir, they are sometimes described and depieted
as birds of passage: personally I think it will be more correct to depict
them as Birds of Paradise for T find them quite as charming and as
beautiful as Birds of Paradise. (Laughter.)

Sir, that is the point of view that I would urge upon this House. Now,
who in this House is enamoured of this present constitution? Is there
any one in this House who does not thoroughly agree that these Reforms
are inadequate and unsatisfactory? If they do, I should like them to
examine it a bit. Bome years ago, Lawrence said that there were only
two great autocrats left in the world, the Czar of Russin and the Viceroy
of India. That was before the War. Sir, the Czar is gone, but the Viceroy
remains. Aa a matter of fact he has emerged from the Reforms far more
autocratic than he ever was before, far more autocratic than the Great
Moghul was in the zenith of his power. Now, I would ask you to consider
this. Before the Reforms, the Vicerov could issue Ordinances which could
last only for six months. To-day after complving with certain formalities
he can make any law he pleases, and he has mnde laws as he pleased.
That could not be done tefore these Reforms. (An Homourable Member:
““What about the cotton excise?’) T do not quite understand the inter-
ruption. So far as the cotton excise is concerned, I do not know how it
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affects the power of the Viceroy. He could have donme it before the
Reforms. I am not saying now that the Government are not doing some-
thing good, that they are not making regulations and passing laws which
will satisfy soocialists in England. I am only o Fabiun, Sis, I am not a
red-hot Socialist myself. I am not contending sbout that. I am now only
discussing the power which the Viceroy possesses under the present Re:
forms. Take Bengal for example. Before the prescnt Reforms, under
the Morley-Minto Reforms, Bengal had an elected majority. 'That elected
majority could prevent the making of any laws which they did not approve.
They cannot do so to-day, under the powers of certification that are
reserved to the Governor. Therefore, in this matter so far ag 1 can see,
the Reforms have retrograded to some extent and have not advanced.
The only difference is that now you have got a lot of camouflage and behind
you have terrible reserve powers which you can use; nowhere is it more
clear than when we come to deal with the power of the purse. What
happens, Sir, to-day? You have the power of restoring

. any Demand for
Grant that has been refused. I often hear people say “W{

y should we
compel Government to restore?’’ I was sorry to hear some gentlemen sny

that by .compelling Government to restore we will only transform an
atnormal power into & normal procedure. I do not think that need deter
us.. That argument once appealed to me; but it now makes no impression
bh nje because of the past condupt of the Government wheh they restoret
grants on very flimsy grounds. Therefore I do ndt think any one should
be deterred by it. On the.other hand, Sir, I think that being compelled
to restare it exposes one of the most fundamental defects of this present
sonstitution; and I shall explain iti. We have all hekrd #f the sacted
prinoiple of no taxation without. representation. But the power of res-
toration means this, that the Government can impose taxation and ignotre
representation. If I may use an expression which is more graphic, though
less polite, the power of restoration means ‘‘ Impose taxation and damn
representations’’ . That is the power of the purse which’ exists to-day, and
it is one of the most fundamental defects in this. constitution. Is thére
any-one here who can tolerate the powers thus possested by the Govern-
ment? I submit. Sir, no one in this House should tolerate it, much less
should Englishmen tolerate this power. In this twentieth century ho
Government imposes taxes without the. consent of the people. Here t.he
Government can impose taxes in spite of the dissent of the people. Nothing
con deter them. ‘They have the power to do so. But ~what does
ft mean? To impose toxes ngainst the will of the people through the
ropresentitives of the people in this Assembly means nothing more than
Jegal robbery. Constitutional lawyers are to-day agreed 't.}mt to tax. the
people without their consent is legal robbery. 1 should like to hear the
views of tho successor.of Lord Macaulay in this House upon this aspect
Af this qudstion. T am quite certain, Sir. that Robin Hood mmd our own
Ali Bata and the Forty Thieves would have been delighted if they had
had this power. Therefore, Sir, this is a constitution .Whml? cannot for a
‘moment command our approbation. It causes dissatisfaction, it causes
* discontent ; it causes divine discontent; it enforces sgitation. And I should
like to ask, are the Government prepared or disposed to do something to
relieve us in this matter in the wny_tl:fat.haa been suggested, namely, by
the .appointment of & Royal Commission? It is & very mnd.eute' snd
sodest, demand, and I do mot think- that Government should hesitate.
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After all the Government must remember that they have had & good desl to
do in fashioning this present constitution, and even if they had not, they
have a duty to advise., 1 do not know if you remember that in that famous
declaration there. was a paragraph which said that Parlisment would
decide what steps to take or in what time and measure the next move
should be with the udvice-of the Government of India. Somchow those
words have disappeared from the Preamble that is now embodied in the
Government of India Act. 1 cannot for one moment believe that the
Government in England would act without the advice of the Government
.of Indin, and T cannot for one moment believe that the Government in
Eungland would reject the advice of the Government of India; and I there-
fore ask the Government of India what are they doing? Are they going
to facilitate the next instalment or are they doing anything to impede the
next instalment? I do hope and pray that they are doing something to
facilitate the next instalment.

Sir, what has happened hitherto? We were first told that there was
no neceesity to revise this constitution because within the structure and
scope of the Aect much could be done. Lord Peel said so, and I

o not know what Lord Peel had in mind. He might have had in mind
the distinction between votable Demands and non-votable Demands. This
distinction of votable and don-votable, Sir, sometimes reminds me of the
.distinction between potable’ and non-potable drinks. It may be that he.
intended to obliterate that distinction; but I myself think that what he
probably had in ‘mind was what was done in Canada under the scope and
-structure of the Canadian Act, We know, Sir; that the Canadian constitu-
tion at the time Lord Derby made his famdus report resembled very much
the comstitution of thesGovernment of India to-day. But what did England
do’ within the structiire ‘and scope of that Act? They did not change the
Act—not at all; they simply issued instructions to the Governor General to
appoint as his Ministers those only who commanded the confidence of the
people; and by ‘that simplé act he transformed a family compact into a
representative and responsible institution. I do not want to say anything
about those who are appointed here; but sometimes I feel, Bir, that those
who ure appointed, instead of commanding the confidence of the people,
seem to command: the diffidence of the people, and that mekes a world
of distinction between appointing or not appointing Indians. :

Well, Sir, that.is the position. - So far as this is concerned, we. have,
not had the benefit of Lord Peel’s imstructions to the Government of
India. But gomehow the Government of India did not know what to do
within the struchure and scope of the present Act; they appointed a Com-:
mittee—I suppose it was called the Muddiman Committee, and the
Muddimun Comunittee made certain reports. Now, I do not like to throw
mud at Sir Alexander Muddiman or at any other man; but I must. say,
Sir, that I am not enamoured of this Minority Report, much less of the
Majority Report. We are no doubt grateful to them for ‘ransferring
Forests or Fisheries or some loaves and fishes; but on the whole it seems
to me, Sir, that it is playing with the temper and the falent of the
people to ask them to be satisfied with this sort of change or improvement.

The next point to which I will refer is this. We are asking for a
Stetutory Committee or Royal Commission to be appointed before the
ten years have elapsed. No doubt the period of 10 years is fixed under
the Act, but that is only the maximum pericd. The Government are
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bound to appoint & Commission after that period, but they are not pre-
cluded from appointing it within that period. I remember very well, Sir,
Mr. Ben Spoor interpellating Mr. Montagu whether a Commission could
be appointed within that period and Mr, Montagu declared that there:
was absolutely nothing whatever in the Act to prevent the appointment
of a Stututory Commission before the lapse of ten years. If T am right,
Sir, I think you yourself inspired the interpellation of Mr. Ben Spoor at
that time, and the wording of the Act completely bears out what I have
said. Why then do they not appoint it? We are told, ‘‘ Here is a
machinery. If you work it well, we shall accelerate the Commission. But
if you do not work it, we shall stand still. We shall not accelerate the
Commission .  You all know that many of us are willing to work this
Act for all it is worth. But they will tell us, ‘‘ There is the Swaraj Party
who refused to do it ’. The Swaraj Party naturally say, ‘‘ We asked
for a machine, but you have given us a different machine. The machine
we asked for is quite different to this. Don’t you know the difference
between the machine you have given us and the machine we asked for?’’
Of courss they do. It reminds me of a dutiful child who once prayed
to God that it may have a bicycle. Its mother heard the prayer and
promptly bought a tricycle. The child was very gratified, but the next
year it prayed, ‘‘ Oh, Lord, I thank you for the tricycle. But don’t you
know the difference between a bicycle and a tricycle?’’ (Laughter.) I ask
this Government, don’t they know the difference between the machine they
have given us and the machine we desired? Sir, the Swaraj Party
naturally say, ‘‘ This is a bad machine. This is a rotten machine. This
is an unworkable machine. If we work this machine, we will find it
unworkable and you will say that the mechanic is incapable. We therefore
decline to work this machine. Give us a better machine and we shall
work it . The Government’'s attitude is simply this: ‘‘ You work this
machine. It may be bad, it may be rotten, but you must work it. If
you do not work it, we shall never give you a better machine."’

Mr. M. A. Jimmah (Bombay City: Muhammadan Urban): Or any other.

Mr, J. Baptista: Is that a rational attitude? That is one of the most
comical attitudes I have ever come across. Surely, Sir, the best way is
to give them a better machine. Instead of giving them a better machine,
the Home Member appeals to a proverb. He says, ‘‘ You can take a
horse to the water, but you cannot make it drink ’’. That may be good’
enough for the horses of England. There is another proverb in England
which says ‘‘ England is the heaven of women but the hell of horses ’'.
Therefore, no wonder horses in England behave in the fashion which the.
Honourable the Home Member says, that ‘“ You can take them to the
water but vou cannot make them drink ’’. Horses in India are quite
different. (Laughter.) You can take them to water and make them
drink. The difference really, Sir, is the difference between the mentality
of the East' and the mentality of the West. Here we have come across
a conflict between the mentality of the BEast and the mentality of the
West. What would a wise man do? A wise man would say, ‘‘ Well,
you say you cannot work this machine. You want a better machine. I
shall give you a better machine ’’. That would mean responsive co-opera-
tion. That would compel co-operation. That is what & wise man would
do. Instead of saying that, I find in Government a stubbornness which
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bafles my comprehension. I cannot understand why they will not give
8 better machine. If they say this is a perfect machine and our laws
are perfect like the laws of Medes and Persians, and immutable, we
should not be able to say anything more than what Carlyle said: *‘ There
are 20 millions of people in England, mostly fools ’. Well, Sir, I do
honestly pray that they will take a more reasonable attitude in this matter.
They say the Swarajists were not responsive. Were they not? Could you
get anything better, Sir, anything more desirable than what the Leader
of the Swaraj Party said at the very commencement of the second reformed
Assembly? He said, ‘“We are here, non-co-operators, come to co-operate
with you. We are your men if you will take us . There was the hand
of friendship extended to the Government of India and the duty of the
Government of India ought to have been to grasp that hand and if they
had done so, at that very moment the history of India would have beem:
completely changed.

The Honourable 8ir Alexander Muddiman (Home Member): What was'
the hand that was offered?

Mr. J. Baptista: T do really believe that the Government have not
acted in that manner in which they ought to have acted. It makes me
feel that the whole object is to delay, delay, till the 10 years have elapsed.
If that is your object, please say so and we shall know what to do. But-
if that is not your object, then do not insist upon the humiliation of the
Swaraj Farty. We know very well the history of the Swaraj Party. We
know what made them take to non-co-operation, and if I may say so, it is:
non-co-operation on the basis of non-violence that has rendered the greatest
service to the Government of India and has prevented the bloodshed of
thousands of persons. (Hear, hear.) It has rendered the greatest service
that could have been rendered to the Government of India at the most
critical moment in the history of India. I therefore do not think, Sir,
that the Government of India should insist upon the humiliation of the-
Swaraj Party. Do you mean to conciliate them or humiliate them? I
come here as a responsive co-operator and I can tell you honestly that
if you respond to the appeal which my Honourable friend Mr. Jinnsh has
made, you will change the face of this country. You will have a very large
measure of response. Remember, Sir, after all the people of India are a
very grateful people, and they, more than anybody else, are grateful for-
any concessions that ere given to them. We are now entering upon a.new
era. I do hope, Bir, that under the régime of Lord Irwin and under the
supervision of Lord Birkenhead we shall enter upon a new era of co-opera-
tion and of responsive co-operators. If you wish that responsive co-
operation. then accept this Resolution and comply with the demand of my
Honourable friend for a Royal Commission. If you do so, we shall feel
very grateful. I can assure you, Sir, that East and West will walk hand’
in hand and each will serve for the welfare of the other. I hope that
will be the future of our country now. (Applause.)

The Honourable 8ir Oharles Innes (Member for Commerce and Rail-
ways) : Bir, I must apologise for inflicting a speech upon the House to-day.
but Mr. Bipin Chandra Pal is responsible for it. It is his speech that
has brought me to my feet. Before I come to Mr. Bipin Chandra Pal,
I should like to refer to the speech of the Honourable Member who has
just sat down. The Honourable Member is an old Parlianfehtary hand, and’
it would not become me to congratulate him on his maiden speech in
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the Asserribly, but I think that I ocan say that this House can congratulate
itself on having udded to its ramks yet another accomplished orator. At
the sume time, I should like to make it clear that I disagree heartily with
most of what the Honourable Member said.

Mr. M. A. Jinnah: That was expected.

The Honourable Sir Charles Innes: Sir, 1 listened to Mr. Bipin Chandra
Pal’s speech with the greatest attention. I must say that it surprised
me very greatly. But what surprised me most of all was the conclusion
of his speech in which he said that he was going to vote with Mr. Jinnah.
I am-not one of those who believed in the practice which has been des-
cribed as digging into the dust-heap of past speeches, but 1 have a very
vivid recollection, and I may say that most Honourable Members in this
House will have a very vivid recollection, of a speech made by my friend
Mr. Bipin Chandra Pal on the Demand for Grant for the leway Board
in February, 1925. Pandit Motilal Nehru had moved the
rejection of that Demand. Mr. Bipin Chandra. Pal with all
that eloquence to which we are accustomed in this House opposed that
motion, and he made a declaration of pnnclple with which I think the

House will agree. Hbe gave this as his main reason for opposing the motion
of Psnd.lt Motilal Nehru. He said:,

12 Noov.

" Wo want to create oonventxons and all over the world constitutional advance has
heen made through the creation of conventions and we want to create conventions if
we can, - that the Vlcerov shall not ordinari]y certify & rejected grant.”

And here may I Just ‘point out thet Mr. Bipin Chandra Pal is constantly
mixing certification and restoration. The restoration of a rejected grant
is the painful duty of the Governor General in Council. The Governor
General in Council dées not certify but can restore it, and he can restore
it only when he is satistied that it is essential to the discharge of his res-
ponsibilities. Now, Sir, it is this building up -of conventions to which
Lord Peel referred in'that famous despatch of 1928 to which Mr. Baptista
and Sir Hari Singh Gour referred. It was by building vp these conven-
tions that he thought that the progress  within the Aot ecould be made,
and it is a matter of extreme regret to us on ‘this side of the House that
instead of building up these conventions in the way il which not onty
Lord Peel but Mr. Bipin Chandra ‘Pal advocated, this House 'is doing its
best to prevent those conventions from being built up.

I am quite sure that when Mr. Bipin Chandra Pal resiled yesterday
from his declaration of principle in February, 1925, he was acting under
s misapprehension. He thought, indeed he said it in so many words,
that it would make no difference to any one if Members of Council were
marooned as it were in 8Simla or Delhi. He said that the expenses to
which this grant relates are the expenses for taking the Members of the
Execcutive Council to and from Simla. That is an entire misapprehension
as my Honourable friend, Sir Basil Blackett pointed out yesterday. The
expenses of our going to Simla form a very small proportion of these
tour expenses. The grant is intended to enable Members of Council to

« travel all over India and get -into touch with people whom they ought
40 see if they are properly to discharge their duties, a,nd I appeal to any
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business man in this House, especially my Honourable “friends on - the
European Benches, whether the business community of this country would
relish it if any restriction were placed by this House upon tours by Sir
Basil Blackett, by Sir Bhupendra Nath Mitra or by myself. (An Honour-

able Member: ‘“ Are you really accessible to Indian opinion?’’) That is -
the best way in which we can discharge our responsibilities, and we tour
periodically to important centres of India in order to discuss matters of
the greatest importance to the country with people who are chiefly inter-
ested. I ask Mr. Bipin Chandra Pal to consider whether it would be
wise that he should do anything which should stop us from domng that.

As 1 have said, I am perfectly sure that if Mr. Bipin Chandra Pal had
rightly apprehended this grant he would not have made the speech that

he made yesterday.

But, 8ir, I am not concerned with the inconsistencies of Mr. Bipin
Chandrs Pal. I should like to pass on to a much more important point.
Mr. Bipin Chandra Pal said, * What do we want? We merely want a
re-examination of the problem. 'We want an examination only.”” Those -
were his words. That is a very great change from the demand made in
Simla in the September Session, and I should like to assure Mr. Jinnah
and Mr. Bipin Chandra Pal that we in this House appreciate that change
very much. The demand that is put forward now by Mr. Jinnah and’
Mr. Bipin Chandra Pal for the earlier appointment of the Statutory
Commission is & demand with which we on' this side of the House can
have much more sympathy.

Mr. Bipin Ohandra Pal (Calcutta: Non-Muhammadan Urban): Then
why not accept it?

The Honourable Sir Oharles Innes: The Honourable Member asks me
why we should not accept it. The Homourable Member has asked for
the earlier appointment of the Statutory Commission under section 84A
of the Government of India Act. ILet me just read to the Honourable -
Member what exactly the Statutory Commission has got to do.

Mr. M. A. Jinnah: To take away the Assembly.

The Honourable Sir Oharles Innes: Section 84A (2) says:

‘ The persons whose namos are so submitted, if approved by His Majesty. shall be -

a commission for the purpose of inquiring into the working of the system of govern-

ment. the growth of education, and the development of reprenentatwe institutions, in

ritish India, and matters connected therewith, and the commission shall report as to

whether and to what extent it is desirable to establish the principle of responsible
government "’

(Mr M. A. Jinnah: ** It does not exist now :*")

‘or to extend modify, or restrict the degree of responsible government then exist-
ing .
Mr. Bipin Ohandra Pa.l We knew that you could go back. Go back

if it is necessary.

‘The Honourable 8ir Oharles Innes: Then agnin that Commission under-
taking fhat all-important inquiry will be governed by those famous para-
graphs ‘in the Presmble to the Government of Tndia Act to which my
Homnourablé friend, Mr. Jinnah, takes such exceptién’ .
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Mr, M. A. Jinnah: I have never taken any exception.

'The Honourable Sir Oharles Innes: I beg the Honourable Member’s
pardon. He takes exception to our repeating them in this House. That
being so, I think I had better repeat those words once more.

Mr. M. A. Jinnah: On the contrary I had said that the Preamble is
of no consequence in a Statute, Why repeat it?

The Honourable Sir Oharles Innes: The Honourable Member says that
all this reference to the Preamble of the Government of India Act is a
parrot cry. It is not a parrot ery, nor is it a formula as the Honourable
Member also called it. Co-operation is—and this is the point which I
wish to make most clearly—one of the conditions that govern the whole
problem, and the Statutory Commission when it comes will be governed
by that condition. And whose fault is it that we constantly bring in this
condition to the notice of this House? Is it our fault that every Session
of this Legislature, since the second Assembly began to sit, this consti-
‘tutional debate has been brought up? Even Mr. Jinnah, polished orator
that he is, was entirely unable to say anything new yesterday and I can
say the same of Mr. Bipin Chandra Pal. If every Session Honourable
Members will bring up this question we must as often refer them to the
Preamble of the Government of India Act.

Mr. M. A. Jinnah: Ig there any mention in the Preamble or in any
particular section that the Swarajists should co-operate before an advance

could be made?

The Honourable Sir Oharles Innes: I do not catch the Honourable
Member. Then several Honourable Members asked us a pertinent question.
They said, ‘“ What do you mean by co-operation?’’ Mr. Bipin Chundra
Pal said, ‘“ You want the co-operation of slaves with masters.’”” I make
bold to say that that statement is entirely incorrect. We have never
c¢bjected in this House to reasoned criticism of any action of the Govern
ment: on the contrary, we have welcomed it and we will welcome it still.

Mr. Bipin Ohandra Pal: And you have defined reason according to
your own ideas.

The Honourable Sir Oharles Innes: Mr. Rangachariar said to me,
‘“ Have I not co-operated?”” If there were 318 million Rangachariars in
India—it is an awesome thoughf,—I admit that the problem would be.
shorn of most of its difficulties.

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Urban): No country can produce that.

The Honourable Sir Oharles Innes: I will even say, that if there were
159 million Rangachariars and 159 million Jinnahs the problem would be
shorn of most of its difficulties.

Mr. M. A. Jinnah: You would not be here then.

The Honourable Sir Oharles Innes: But what is the use of making
debating points of this kind? I should like to restate without any bitter-
ness' at all the position that Government have always been compelled to
take up in this matter. In 1919 the Government of India Act was
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passed. I think everybody will admit that whatever defects there may
be in this Act, and no one on this side of the House has denied that there
are defects in the dyarchical system, all we have claimed is that given
good-will and co-operation that system is workable, workable as &
transitory measure. Whatever be the defects, every fair-minded mman
will recognise that that Act represented a notable advance in the solution
of a very difficult problem. It was a really generous advance, and it was
an advance which ten years ago not one of the Honourable Members of
this House would even have thought possible, and yet what was the
response that we got? The British Parliament had made this very generous
advance to the people of India, and the response we got was first the
dangerous non-co-operation movement. The response we got was the
boycott of the first Councils. Then, Sir, the non-co-operation movement
spent itself. It failed, and the Swaraj Party, whose absence we all regret
0 much, came into this House with the avowed object of persistent
obstruction within this Council. Then only in July last a Conservative
Government made the most generous gesture of advance towards this
House. What was the response? Their offer was flung back in their face
by the Resolution of September last. And finally, Sir, only a few days
ago the most numerically important party in this House walked out.
Now, Sir, I do not want to rub in these facts, and I am not speaking with
any bitterness. I am speaking of what has passed and I am not referring
to the future at all. But I do ask any fair-minded man in this House
to consider for himself what sort of record is that for a Government which
is bound to look, as one of the conditions of the problem, for reasonable
co-operation before further advance can be made. That is the answer
that I must give to Mr. Bipin Chandra Pal.

May I also take this opportunity of referring to a statement of my
own which has, I understand, caused considerable excitement on the other
side of the House. Speaking at the end of the railway discussion, I had
great pleasure in telling this House that in so far as railway and commerce
matters are concerned, not only this Assembly but the other Assembly
had co-operated with me. Only three days later I had to revise that
statement. But I still say that though the Assembly has passed many
Resolutions on questions relating to commerce and railways of which I
disapprove, yet when they treated commerce and railway matters on their
merits, they did give me great assistance. I was then referring only to.
those two subjects, commerce and railways, and I did not refer in any way
to politics at all. Now, Sir, if that statement will give my Honourable
friend Mr. Rangachariar any pleasure he is welcome to it. But I should
like to tell the House what followed upon that statement. I mention no
names at all. When I had sat down after making that speech, two promi-
nent members of the Swaraj Party came across and said to me “‘Sir Charles
Innes, you have admitted co-operation with us. We shall get Sir Basil
Blackett to admit co-operation with us and we shall get Sir Alexander
Muddiman to admit co-operation with us and then all will be well”’. I
think, Sir, that throws a flood of light upon the mentality of the Swaraj
Party. It is perfectly true that within two or three days the Swaraj
Party had walked out, but, Sir, who shall say with what searchings of
heart they did walk out, and what divided counsels there were in the
Swaraj Party? I have not the slightest doubt myself that many members
of the Swaraj Party bitterly regret the mistake they made, and more than
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that I believe T am correct in saying that many members of the Swaraj
Party recognise that during the last five years they have followed through-
out a wrong und misconceived policy. The trouble is that one false step
hes led to another until it is difficult for them to retrace their steps. But
I am quite sure that if we could rewrite the history of the last five years
many of the prominent gentlemen who belong to that party would come
in like Mr. Rangachariar and others and do their best to work this consti-
tution, defective though it may be, instead of standing outside and trying
to obstruct us at every turn. Mr. Bipin Chandra Pal said that non-co-opara-
tion had spent itself, and he believed that the Swaraj movement would
spend itself also. I believe that too. I believe that fhe tide has now
turned. I believe that the members of the Swaraj Party are beginning to
realise their mistake. What I appeal to Honourable Members in this
House is that they should not in any way identify themselves with the
methods which have been pursued by that Party. I know, Sir, that Mr.
Jinneh's proposition is an attractive proposition to some. I am glad to
recognise that Mr. Jinnah, Mr, Bipin Chandra Pal and Mr. Baptista have
not put forward as the reason for the action they wish us to take any
statement such as ‘‘grievances before supplies’’. All they say is this.
We want to show that we are anxious to have a further advance and we
think that this is the most emphatic way in which we can show it. Sir,
I agree that to some it is an attractive proposition. But I also believe
that it is an unsound proposition, und T believe that the right thing for
Honourable Members in this House is at the present time to resist such
political manceuvres and to refrain from unsound methods of this kind.
The Honourable the Home Member has told you that he is looking for the
sign of the dawn. I'believe that he would get that sign if my Honourable
friends opposite would withdraw this motion and refuse to identify them-
selves with methods which, I make bold to sav, have been wholly discre-
dited. T appeal to all Members of this House, if Mr. Jinnah will not with-

draw, to reject this motion.

Oolonel J. D. Orawford (Bongal: Furopean): It was not my intention
to intervene in this debate, for my Honourahle friecnd 8ir Darcy Iindsay
has said all that there is 1o say on behalf of the non-official European group;
but the further appeals made to us by Sir Hari Singh Gour, Mr. Bipin
Chandra Pal and Mr. Baptista necessitate, in my opinion, some answer,
and they afford me the opportunity of devcloping one point which to my
mind has been overlooked and i a point of very great importance. Before
I turn to that point T would like to thank the Home Member for the very
sympathetic way in which he has replied to the request of Mr. Jinnah. I
personally. have never been one of those who hiave been enamoured of this -
talk of ‘'the open door’’. My feeling is that either here you have an Act
which is capable of development and affords ample onportunity for progress
if worked in a reasonnble manner or the Act is fundAmentally fanlty in
construction and therefore should be changed irrespective of other factors,
“and it has been difficult for me to understand how it is that the Government:
of India have not made up their mind on this subject one way or the other.
To many of us it seems that much of the trouble and much of the difficulties
;with which we are faced fo-day arise from the opportunity afforded’ by the
‘Covernment of Indja Act itself and by these suggestions of the opén door to
divart the atterition ot electors anid €heir representatives from the importaht '
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social and economic problems with which India is faced and invite them
to concentrate their attention on this constitutional question. Had it not
been for the fact that a definite period was stated in the Government of
India Act we might have seen a far greater development of real political
progress in this country to-day than we have done. I am anxious to pay
a very real tribute on my part to Mr. Jinnah and his Party in this House
and to those representatives in the first Assembly and their supporters in
the country who have in the face of much unpopularity and continued
pressure stood staunchly by constitutional methods. I do not in any way
wish to limit my appreciation, and I am sure the appreciation of my
colleagues, of the co-operation which they have always accorded. I am one
of those who believe with the Home Member that the reward for that
work will in due course be forthcoming from the country. And in spite of
what is said elsewhere, my constant watching of the political situation in
India leads me to believe that in the forthcoming general election there
will be a large sense of appreciation shown by the electorate throughout
India of the work which my Honourable friends have done; and I sincerely
trust that they will come back in larger numbers to continue the policy
which they have held hitherto. I feel that if that is' the case, as my
Honourable friend Mr. Darcy Lindsay said, we Europeans will be only
too ready to reconsider our attitude as it is to-day.

My Honoursble friend Sir Hari Singh Gour and Mr. Bipin Chandra Pal
have charged 8ir Darcy Lindsay and the European non-official Members on
these Benches with having gone back on the liberal outlook which was
displayed by the European representatives in the first Assembly. I know
my friends opposite believe that if we are not inimical to India’s aspira-
tions at least we are intentionally conservative. . 8ir, let me emphasise the
fact that we are not inimical in any way to India’s political aspirations,
and if I may prove to my friends that we are really and genuinely in
sympathy with the desire to see India progress politically and economically,
I will do so. There are many who will say that the European Association
which I have the honour to serve is. one of those ‘‘die-hard’’ bodies. That
is a charge which is often brought against it. Now what, 8ir, does that
body put forth as its political faith? What are three of the important
points which it says are the political creed of the non-official Europeans in
this country? The first is that their desire is ‘‘the fostering of a relationship
of cordiality and co-operation with those Indians who are working construe-
tively for the good of India’’; and it says that the following considerations
will govern the actions of the Cauncil of that body,: and the first two are
these, ‘‘the maintenance and promotion of ties strengthening the position
of India as an integral part of the British Empire’’, and secondly ‘‘the
wisdom of assisting the political and economic development of the country
in which we live with due regard to the benefit and contentment of its
various peoples’’. Those, Sir, are expressions which I think genuinely
show that we are desirous of assisting India’s political progress, that we are

prepared to assist all those, like our friends opposite, who are working
constructively for the good of India.

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): What about
your vested interests?

Qolonel J. D. Orawford: My friend Mr. Kabeer-ud-Din Ahmed says,
" What asbout our vested interests?’’ Bir, I think we all have vested
- interests in this country. The European commurity has very considerable

[
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stakes in this country, and it is the fear that those perfectly legitimate
rtakes may be endangered, from remarks that are at times passed in this
House, that is inclined to make the community cautious in coming forward.
In view of those statements, Sir, it is therefore a matter of regret to me
personally that to-day, when for the first time this little non-official European
group finds itself in this House in a position to throw the scales one way or
the other, thut we are unable to give our vote to Mr. Jinnah. (4An Honour-
able Member: ** Shame.’”’) (Laughter.) We do so, Sir, out of the entirely
honest conviction that the time has not yet come for the appointment of
# Royal Commission. That is our conviction as it stands to-day and that
is the reason we cannot, holding that conviction, go, as many of us would
like to do, with our friends into the lobby.

Diwan Bahadur T. Rangachariar: When will it come please? In 1959?

Colonel J. D. Orawford: And this, Sir, brings me to the point which
1 wish to emphasise. My Honourable friend opposite asks me when we
will come. Well, Sir, there is one remark which fell from the lips of my
Honourable friend Mr, Baptista which seemed to me to show that the time
cannot be very far off when we will be coming. He called us for omce,
‘“ Birds of Paradise ’’; and I felt that I was clothed in that wonderful
plumage and had but to open my wings and fly into my Honourable friend’s
lobby.  (Laughter.) But the fact underlying that remark is the most
essential fuctor to the advance of India. We are accustomed in this House
to be told that we are ‘' robbers, thieves, blackguards.’”’. It comes from
the lips time and again of irresponsible Members; and when Members
opposite say, ‘‘* Why will you not come into the lobby with us?’’ we might
say, well when we go back to our constituencies they say to us, ‘‘ Did so
and so say that about you in the House, and do you mean to say you
chatted with him in the lobby afterwards? We cannot understand the
mentality of a man who is called a thief and a robber and then goes and
has a cup of tea with the man who has called him that '*. That is the
position that we are faced with in our constituencies. Remarks of that
nature are doing much harm to our joint advance together. It is remarks
guch as Mr. Baptista hag made, that we are Birds of Paradise, that will
bring us together. (Laughter.) (An Honoumble Member: ‘‘ You want
compliments.’’) That, Sir, is to my mind the great point. My friend
Mr. Muhammad Yakub has mentioned it; my friend Mr. Baptista has men-
tioned it again. We desire to develop amongst not only the British and the
Indians but amongst all communities a_real feeling of goodwill and trust
in one another. That is the surest method of advance, and all those who
use these bitter words, either in this House or on a public platform or in
the Press, be they European on the one side or Indian on the other, are
putting off the day when we can really get towards Swaraj; I do implore
my Honourable friends there who have done so much to work the constitu-
tion that they will alwaya check such unworthy sentiments and that together
we may work for that real atmosphere of goodwill and co-operation between
all communities which alone will bring us to our goal. (Applause.) You
may appoint a hundred Royal Commissions but they will do no good unless
vou can get the people themselves to work together and work for advance.
I feel sincerely that the question of the earlier appointment of a Royal
Commission is not qne that really matters. But if to-day we ag a community
and other communities- were relieved of the constant threats against minori-
ties—if we could hear kind words instead of hard words, then . . . .
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Diwan Bahadur T. Rangachariar: May I ask my Honourable friend,
«does he really believe in those threats? Has not the action of this Assembly
«during the last five years. vouchsafed that sufety which he wants?

Oolonel J, D. Orawford: I am asked if I believe in those threats. I
believe that many of the remarks made from the opposite Benches are due
to the exuberance of youth more often than not. But that is not the effect
that they are inclined to have on persons outside the House who elect us
g representatives here. I again emphasise my honest belief that if we
could only get co-operation amongst ourselves, then we would not only have
the solution of our difficulties here in India but the soluiion of the problem
which faces the world to-day, the adjustment of difficulties between the
various races of the world, so that we may live in peace and progress con-
-stantly. (Applause.) ’

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-
Muhammadan Rural): Sir, I was sorry to hear in the course of the debate
two of my friends on this side of the House belittle the Congress and its
influence in the country. I am sure they did not intend to cast any serious
reflection on the Congress and that it was an unfortunate expression of
~opinion which

Mr. Bipin Ohandra Pal: A word of explanation, Sir. I never said one
word in depreciation of the Congress. What I gaid, and I hold still and
will always hold, is that the Congress has no right to give any mandate to
-2 Member of this House.

Pandit Madan Mohan Malaviya: Sir, I entirely agree with my friend that
he is entitled to express the opinion that the Congress is not entitled to give
a mandate to a Member of this House. That is a proposition which may
be debated, but what I took objection to and regretted was the remarks
which went to show that the Congress had lost all its influence in the
~country and that its membership was confined to the number of a few
thousands, and it is that which I took exception to. I wish to say that the
influence of the Congress in the country should not be judged merely by
the numbers on its rolls at the present moment. The Congress stands in
this country for only one policy, namely, the policy of the early establish-
ment of responsible Government in this country, and on that point I venture
‘to say that all educated Indians are of one mind. We differ from the
present Congress Executive and the policy which they pursue. I have
‘my strong differences with them. But I wish everybody to understand
that the country as a whole is 'of the same mind which the Congressmen
at present in office express, namely, a strong, a keen and an undying desire
for the early establishment of responsible Government in this country.

Mr. Bipin Ohandra Pal: By civil disobedience.
Diwan Bahadur T. Rangachariar: They have dropped it.

Pandit Madan Mohan Malaviya: I had hoped my Honourable friend,
Mr. Bipin Chandra Pal, was cured by this time of the dread of civil dis-
obedience. I will not spend any more words on it.

The second point I come to is the attitude which the Government
Members have gdopted in this debate. The Honourable the Home Member
in a very sympathetic mood expressed his differences from those'wbo have

~spoken in support of this motion. Bo also the Honourable Sir Charles

c 2
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Innes has said that it is noy in any spirit of bitterness that they approach
this question, that it is not in any spirit of unreasoning opposition that
they oppose this proposal, but that they honestly feel that the interests of
India will not be served by persisting in the attitude implied in the motion
‘'of my Honourable friend, Mr. Jinnah. They expressed, both of them, a
strong desire that there should be greater co-operation and goodwill shown
by Indisns. The Honourable Sir Alexander Muddiman said and there
was a note in his speech which touched the hearts of some of us—that he
did not mean to treat lightly the proposals that came from this side of the
House: he opposed the motion because he honestly believed that those
who had put them forward were mistaken, and he justified the attitude:
of the Government because he said that there was an absence of that
amount of co-operation which the Government considered necessary. He
described himself as a watchman, and he said he did not see the beacon
light, otherwise it would be his happiness, his privilege, to report that dark-
ness had been dispelled and light had dawned so that the Royal Commission
might come to this country. Now, Sir, I ask my Honoureble friends on
the Government Benches to consider whether we Indians as a body, or
Swarajists in particular, are alone responsible for the absence of that
amount of co-operation which my Honourable friends on the Government
Benches desire. I wish, Bir, that they would examine the situation dis-
passionately and calmly. May I remind my Honourable friend, the Home
Member—because he certainly was present here in 1918—of the Conference
which was held in thig very House under the presidency of Lord Chelmsford
in 1918 when The Princes of India and the representatives of all sections
of the Indian public met here in response to the appeal of His Majesty’s
Government to make a stronger, a greater effort in the matter of recruit-
ing for the Army and helping the Government in other ways in carrying
on the War? My friend certainly will remember in what. spirit the Princes
and the representatives of the people met. My friend will remember-that
there was no desire in any heart except the desire loyally, honestly,
earnestly to co-operate with the Government in that crisis; and, Sir, I would
then ask my friend to remember what came in 1919. It is unfortunately
necessary to recall these facts in order that we should judge fairly and im-
partially whether the blame lies on only one side, or whether it should not
be distributed on both sides. I do not wish to dwell at lenglh upon the
incident of the enactment of the Rowlatt Aet when all the Indian Members
of the Legislative Council were opposed in a body to the passing of that
Act. I do not wish more than to refer to the incidents of the martial laws
in the Punjab. I wish merely to remind you that the Government appointed
s Committee to inquire into the administration of the martial laws, and
that by the verdict of that Ccmmittee the complaints of the people about
the oxcesses which had been committed under those laws were fully
established. I come, Sir, to the year 1920. Finding that the Government
‘had not responded sufficiently to the csall for redress made in respect of the
Punjab wrongs and in the matter of the Khilafat, Mr. Gandhi launched
his non-co-operation movement. It was the result of the attitude which
the Government had adopted. The Government should not forget that
fact. We come then to 1921. We know what unfortunately happened
that year. We know the unfortunate incidents that took place in Bombay;
but those incidents need not have led to the extension of the Indian Criminal’
Law Amendment Act to verious provineces. Under that ‘extension my
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Honourable friend will remember that nearly 25,000 persons or about that
number were put into jail. Men, highly educated and most respected
among the Indians, were put Into jail. My friend Pandit Motila] Nehru
was among the number, and my friend, the late Mr. C. R. Das, was also
among the number. I cannot name all who were thus made unjustly to
suffer. The Government continued that policy for a long time. The Gov-
ernment kept up that policy of not merely non-co-operating with the people
but a policy of repression of the people. In 1922, Mahatma Gandhi, the
most respected Indian of his time, was put into jail. Now, 8ir, did not
these circumstances combine to create a feeling, were they not calculated
to strenglhen the feeling, of regretful non-co-operation with the Governgpent,
on the part of Indians? We then come to 1928. The Government found
that the men who joined the first Assembly in the teeth of the opposition
of their own countrymen did co-operate with the Government to the best
extent they could. Their co-operation elicited more than once from the
then Home Member, Sir William Vincent, an expression of appreciation
-of their attitude. The Government were inclined at that time to recom-
mend to the Government in England that the question of an earlier ex-
tension of the Reforms should be considered. But that attitude disappeared
-shortly afterwards. A new Assembly came in in 1924. Who came in ?
Many men who had kept back on the first occasion, men who thought that
the system of dyarchy which had been introduced was very unsatisfactory,
‘men who were in principle entirely opposed t8 the system, still ‘came in,
and came in with the desire to mend the system or to end it, with the
desire either to have it improved or to have the system as it existed
destroyed. Was it a crime to do so? Is nof that language known to
politicians all over the world, that when you want to improve a system, you
do talk of either mending it or ending it, of destroying the
old system so that a new system  might. be substituted.:for it?
‘That was the object with which these gentlemen came in.
And who were they? Many of them men who had suffered imprison-
ment most unjustly for various periods of time, men who were among the
most educated, several of them among the most esteemed of Indians. Such
were the men who joined the Councils, the Legislatures all over the
country. . And ‘what was the first act, the first important act which they
resorted to? I do not wish to take up the time of the House by going
through all the details. - There was a demand put forward in February
1024. That demand was not the demand of only one Party, It was not
the demand of the Swaraj Party; it was not the demand of the Independent
Party. It was a joint demand of all Nationalists in ghis Assembly, in fact
practically of all Indians who were free to record their vote in favour of
any proposition which helped the people. Now, that.demand, I submit,
indicated very clearly & desire for co-operation with Government, and the
speech delivered by my Honoureble friend Pandit Motilal Nehru in putting
forward that demand could not have been delivered in a better spirit of
co-operation than it was. You remember, the House will remember, Sir,
snd Pandit Motilal Nehru reminded the House of it the other day, that he
had said’ to Government ‘‘If you accept our proposal, I am your man7
I offer co-operation if you will aceept:it,’. And the co-operation that he
offered was not offered on impossible terms., What was it that the demand
asked for? It did not ask that the reforms we desired should be introduced
all at once. Tt did not say that full responsible Government should he
established there and then in this country. All that it ureed was that the
Government should take steps to call a Conference at which the question



2408 LEGISLATIVE ASSEMBLY. [12r8 Mar. 1926.

[Pandit Madan Mohan Malaviya. ]

should be fully exwnined, at which all sides of the question should be
examined, and representatives of all important parties in the country could
be heard as to what they thought was best in the interests of the country
as a whole. That was all that that demand asked for., The response of
the Government to .that demand, Sir, is very well known. It was not
sdequate. A Committee was appointed; s Committee did examine the
question in a very limited form. There was a Majority Report and a
Minority Report. It was open to the majority to differ and it was open to-
the minority to differ each form the other; they did differ. When the Gov-
ernnient brought forward a proposal that effect should be given to the report
of the majority, with which the people's representatives in this House did
not agree, what did we do? We put forward another proposal, a carefully
considered proposal, which embodied the principles which we desired
should be considered, examined and embodied in the next Reform Act; the
Resolution of the 8th of September, 1924, incorporated those principles.
Those principles were put in in a Resolution, because that was all that we
could do on the occasion, and as my Honourable friend Mr. Jinnah reminded
the House yesterday it was done in distinet response to the utterance of
Lord Birkenhead, who had invited us to show if we could help in consti--
tution-making. Constitution-making, Bir, we did not undertake, because
we had not the power to amend the Government of India Act, but we had
it in our power to indicate the principles which we desired should be
embodied in the new Act; and that, I submit, was a real contribution in eo-
operation, honest, earnest, honourable co-operation; it was as much of
reasonable co-operation as the Government could reasonably expect.

The Honourable Bir Oharles Innes: Not a comma to be altered.

Pandit Madan Mohan Malaviya: I think, 8ir, the Honourable Sir
Charles Inmes is far too old an officer and man of experience seriously to
mean that that stood in the way of the Government accepting the pro-
posal. I think, 8ir, my Honourable friend knows—Hhe himself sometimes
makes very witty remarks,—he knows that every word that is uttered
in a debate is not to be treated with equal seriousness. At any rate, with-
out any disrespect to Rim, I do not treat all that he says with equal
seriousness. I would be doing him an injustice if I thought he really felt
that that was the bone, that the comma was the bone, which stuck in
his throat, and that but for if he would have accepted the proposal contained’
in the Resolution of this Assembly. I should be very happy if the case:
was really otherwise, for then, even without consulting my friends of the:
Bwaraj Party, I would venture to agree, and we would persuade our
friends and the country generally to agree. to remove that comma and
any other similar sommas. Now, T ask, Bir, the Government Members
to consider what in the real position. Have they done all that they
could on their side to make it possible for us to offer greater co-operation?
Can they suggest anvthing more that we could have done in the way of
real co-operation? When it was urged by Mr. Jinnah or some other friend
that Government measures had received support from this side, and that
the Honourable the Home Member could not mention any Government
measure which had been opposed by this House, any measure of import-
ance which the Government wanted to pass. the Honourable The Finance
Member hed éjaculated **What about the Finance Bill?’* The Finance
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Bill of 1924 was of course rejected by this House, and if it was a sin to
reject it 1 was the greatest sinner, because the idea originated with me.
But I beg to tell the House that I do not feel repentant up to this moment.
I feel that it is perfectly legitimate for this House, as it would be for the
Members of the English House of Commons, to express our disapproval of
the financial and executive administrations of the Government in the
strongest manner we can within the constitution by opposing a Finance
Bill. It was a step quite within the constitution. We gave our reasons for
rejecting the Finance Bill. I will not detain the House by dwelling again
on those reasons; but I will say this, that if the taxation which had been
put up so high during and after the war should still be maintained, if
taxation should continue to be maintained at a higher level than we honestly
believe it should be, if the Government should not reduce expenditure to
the extent we think they should, if the Government should not minister to
the needs of the people, industrial and other, to the extent they should, if
the Government would not respond to the call of the people for greater
Indianisation of the services, if the Government would not open all the
departments of the Army to Indians, if the Government would not take the
necessary steps to prepare Indians, to train Indisns, to take their proper
share in the defence of their country, in the service of their country and
their King, the representatives of the people would be justified in opposing
the Finance Bill as we opposed it; and if it becomes necessary to do so,
I think every one of us would be prepared to oppose the Finance Bill again
under those conditions; and unfortunately those conditions have not been
very much altered, though, I recognise, that in some matters the Govern-
ment have somewhat moved forward. I submit, Sir, that the rejection of
the Finance Bill was meant to draw the attention of the Government here
and even more, of the Government in England to the extraordinary situa-
tion in which we Indians found ourselves. Is there a country in the world
where the people labour under such high taxation, where the taxation is
so disproportionately high to the average national income? Is there a
country in the world where the representatives of the people, elected by the
people, are denied a voice in determining how the great bulk of the taxes,
which are raised by their voices, shall be administered? I submit there
is not; and that being so, we were justified, it was a duty we owed to our
country, that we should record our protest against the action and attitude
of the Government in the very effective manner in which ye did. Sir,
I submit that even that action of ours was one of co-operation, honourable
co-operation, not slavish co-operation, to help the Government by the pres-
sure of our honest opinion to do their duly rightlv by the people, bécause
I submit when we decided to join the Assembly, every Member who
decided to join the Assembly or any other Legislature, decided to co-operate
with the Government; when a Member took the nath of allegiance to the
King-Emperor, he decided to co-operate with the Government, he decided
to co-operate as an honourable man, as a free man. And we have all done

80.
Mr. President: Order, order. This House now stands adjourned to ter
minutes past two.
—_

The Assembly then adjourned for Lunch till Ten Minutes Past Two of
the Clock.
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The Assembly re-assembled after Lunch at Ten Minutes Past Two of
the Clock, Mr. President in the Chair. -

Pandit Madan Mohan Malaviya: Sir, I have submitted that this
Assembly has offered as much reasonsble co-operation as it could to the
Government, and I, submit that the plea that the Government will not
take any further step towards comstitutionalereforms because the amount
of co-operation offered has not been reasonable is utterly unjustifiable. I
submit, Sir, if my friends on the other side were to put themselves in our
position, how would they like it? I should like them to contemplate what
their feelings would be if they were in our position and we were in their
position. I think it was Lord Morley who once said that an administrator
should try to get into the skin of the people with whom he has to deal.
Will the Honourable Members on the Government Benches consider what
in a similar situation their feelings would have been if they had acted as we
have acted and if they had been met with the replies that we have met
with.

Diwan Bahadur T. Rangachariar: They would have broken our heads.

Pandit Madan Mohan Malaviya: Yes, they would have broken our heads.
Perhaps they would have done so. I ask what their feelings would have
been if they were in -our position, if they were as resourceless as we are,
and if the might and power of the Government was all entirely in the
possession of those who had the upper hand over them? I should like them
to look at the question from that point of view. It will not help the Gov-
ernment, it will not help the cause of good government, if our friends will
continue in the attitude which they have adopted. The Honourable Bir
Charles Innes had said that the co-operation which had been
offered was more than counterbalanced by  the dangerous non-
co-operation movement which was started afterwards. I have already
explained how that came in, and I submit that two parties were respon-
sible for that movement having come into existence, of which the Govern-
ment was one. And, if the effects of that movement are to be obliterated,
if the feelings which that movement generated have to be removed, the
Government have to play a very important part in bringing this about.
If the Government will not play that part, if they will not.do their duty,
and go on Blaming those who were opposed to them by repeating again
and again that they have not: offered that amount of co-operation which
the Government desired, I submit that they will not improve their posi-
tion before the Indian world or before the civilised world. The Honour-
able Sir Charles Innes also thought that there was a change in the atti-
tude of the Assembly indicated by the .speeches of the Honourable Mr.
Jinnah and the Honourable Mr. Bipin Chandra Pal. I submit he is mis-
taken. The demand that was put forward as the united demand of
Swarajists and Independents or of the Nationalist Party stands where it
did The suggestion that the Government might appoint a Royal Com-
mission i8 merely one of the solutions which is possible. But the point
of complaint was that the Government have not shown any readiness to
meet the wishes of the Assembly even by appointing such a Commission as
is contemplated under section 84A of the Statute. If the Government think
that this is the best form in which the inquiry should take place, then they
have to Lear in mind what Mr. Jinnah very carefullv added that the com-
position of the Commission should be such as would command the con-
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fidence of the Indian public. That is not an extravagant demand. The
whole question therefore is: ‘Do the Government desire that the present
state of feelings which exist between educated Indians and the Govern-
ment should change or do they want that it should continue? Here you
have the educated Indians throughout the country united on one demand.
You find that everywhere the same demand is made whether it ic the
‘Swarajist camp, or the Independent camp or the Liberal camp or any
other camp. Every political party hes put forward the demand for the
earliest establishment of responsible government in this country. Will
the Government ignore it? How long will they? And what will be the
result? Do the Government think that the position which they have
‘taken up at present is the best in the interést of a long-lasting unity
between lndians and Englishmen? I do not think that anybody suggests
that the connection between England and India is going to cease at an
early date. At least we, on this side, do mot contemplate an early
cessation of this connection. And, if this connection is to continue, is it
desirable that the existing bitterness of feelings should be allowed to
continue? If not, how long will substantial reform be delayed? It is
obviously extremely desirable that the feelings between the Government
and the people should be very much improved. And what are the means
which should be adopted for it? Will the Government improve the feelings
between the Government and the people by continuing to ignore or to
treat lightly the united demand of eduecated Indians throughout the country.
Some may adopt one course, others’ may adopt another, hut they are
united in their demand. And let me here say a word as to the course
adopted even by my Swarajist friends. I submit, Sir, that even those who
disagree with them, even those who, like me, think that they have not
adopted the right course, must admit that the fact that 40 or more Members
of this Assembly should have decided to walk out of this Assembly and
that a number of highly educated men who wish well of their country and
wish to serve it according to their lights have by concerted action retired
from the Legislatures throughout the country, is a fact of serious import.
It certauinly shows that the present system of Government calls for an
earlv reronsideration. We are all anxious that the Government
should sdopt a reasonable attitude towards us, and we on our part are
anxious that our attitude should be similarly reasonable. = Differences must
exist between men and men, and we are anxious that all our differences
'should he considered at a round table conference, at which we may be able
to see the Government point of view and the Government may be able
to see cur point’of viow better than thev do at present. If the Govern-
ment continue to meet us only with a ‘‘No'’ to our united demand, and
to functicn as they. do at present with the powers they possess, what is
the duty cast upon this-House, what is the duty cast-upon Members who
come here to represent the people in this House? We clearly must place
on record our protests against the existing’ svstem. That system is repre-
sented bv the Executive Council of the Government of India. This mntion
is therefore brought forward to rccord our constitutional protest against
the system. We feel that it is not the right system, we fecl that it ought«
to be changed, that there should be an element of responsibility introduced
in the Government of India; that the members who wield all the nower of
Governient should be responsible to the elected representatives of the
people in this House. We do think—we may be wise or unwise, right or
wrong—but let me assure my Honourable friends, we honestly think that
we can improve the administration verv much if the Government Members
will become responsible to the elected representatives of the people. Is
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that such & vevolutionary change that the Government must oppose it?
Will anv Honourable Member on the Government Benches say that in any
important matter that has come up for diseussion they have found Indian
Members to be unreliable? Will they not admit that we have debated all
the questions which have come before us on their merits, that we have tried
to put our own views and have tried to understand the views of the Gov-
ernment? If that has been the normal state of feeling which has existed
in this House, who can say that if the Government Members will become
responsible to the elected representatives of this House the administration
of India will not be carried on much better than it is at present? That
there is much room for complaint is beyond question. In every matter where
we wanted improvement, Government have moved very slowly. In the matter
of the Indianisation of the services what has been done is not sufficient.
We do not merely want that our young men should be put in responsible
positions. We also want institutions created to give them the necessary
training to fill those high positions. We want suitable and sufficient
opportunity given to Indians to train themselves for the defence of the
.country. When we find a sober and esteemed man like my friend Sir
Sivaswamy Aiyer, who has all along co-operated with the Government,
complain of the most inadequate admission of Indians into the Army, I
think Members of Government ought to feel that there is something very
wrong in the attitude they have adopted. In this question as in others,
for instance, on that relating to the encouragement of indigenous industries,.
we have much reason for complaint. The Government recognised before:
the War, and more so during the War, that the industries of this country
ought to be developed. The dangers of India being isolated during the
time of war were realised by the Government. A Commission was
appointed which recommended many useful measures. How few of those
recommendations have been carried out? How many recommendations
remain still unattended to? The country is not growing in wealth, unem-
ployment is growing to a distressing extent. After twenty or more years of’
educatict. in Government and other schools, eolleges and Universities &
large number of our young men are not able to find employment. Trade
is not flourishing. Industries are not growing and flourishing. I am sure
that my Honourable friends opposite, who are where they are because of
the Education they received, will admit that if such a serious state of
things wns found in England there would be a terrible cry raised through-
out the country and in Parliament, and Parliament would have to legislate
or adopt other measures necessary to improve the situation. Occasionally
the Govcrnment have taken some steps in some directions, but I submit
that what has been done is very little. A vast deel more requires to be
done. And I express the considered opinion of most educated Indians
when I say that the pace 6f progress would be tremendously acce-
lerated ,if members of the Government would become respon-
sible to. this House. It is our conviction that this absence of
responsibility is a serious drag upon good administration. Nob
only are our recommendations disregarded in matters where vital
changes are necessary, but even in ordinary affairs the recommendations:
of this House have not been given effect to. Sir Sivaswamy Aiyer has
already referred to the complaint regarding the expansion of the University
Teaining Corps. The Government took a wise step when they introduced
the University Training Corps. University students have been longing
to get permission to be admitted in large numbers to the Corps. But when
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you find that out of 2,000 sfudents only 74 or 150 are admitted to a
training corps and the rest of them have to wait and wait for years because
the Government have not sanctioned an increase, I ask the Government
to consider what will be the feelings of those students. They want to
train themselyes; they want to be trained to serve their country and their
King, and is it right of the Government to make such delay in responding
to that oppeal? I might also refer to the administration of justice. What
has been the action of the Government in two provinces which is partly
responsible, I submit, for the attitude shown by my friends of the Swaraj
Party and by some of us who have spoken on this present motion? In
Bengal you have had so many educated men deprived of their liberty.
Again and again it has been urged that the Government should bring them
to trial. We do not want that those who may be really criminals should
be allowed to go scot-free. We want that those against whom any guilt.
is established should pay the penalty of that guilt, but we do feel that
it is a wrong that so many men should be deprived of their liberty and
for such a long time without being brought before a court of justice. Let
me also refer to a case rclating to the Punjab. Two years ago, when the
Honourable Sir Malcolm Hailey was the Home Member, a Resolution
was put before this House recommending the release of Sardar Kharak
Singh, cz-President of the Shiromani Gurdwara Probandhak Committee,
one of the finest men I have known in my life, a man most esteemed
throughout the Sikh world. Sardar Kharak Singh has been going without
any clothing except his kachch for over two years mow I think, because
a foolish rule was introduced in the Jail. He was a political prisoner and
he and his fellow prisoners were allowed to wear their own clothes. He
therefore wore his Akali turban. One day an order was passed by the
jail authorities that he should put aside his turban, and that those who
wore Gandhi caps should also put aside their Gandhi caps. He resented
the order and as a protest he put aside all clothing, except a bare
kachch on his loins. The order was subsequently changed, and he was.
told that he might put on his turban, but the order prohibiting the use
of the Gandhi cap still remained. He protested and said he could not
put on his turban while his fellowmen, who.were also political prisoners,
were deprived of the freedom to put on their Gandhi caps. The matter
was brought to the notice of the Government by a Resolution by Sardar-
Kartar 8ingh. Speaking in support of that Resolution, I laid the whole
of the evidence of the case in which Sardar Kharak Singh had been con-
victed before this House. The Honourable Sir Malcolm Hailey said. that
he would ask the Punjab Government about the matter, but two years
have passed and Sardar Kharak Singh, I am distressed to think, has still’
gone through all the cold of the winters of the Punjab without any clothing
on his body. Last year also the attention of Government was drawn to-
this fact, and I should like to know from the Honourable the Home
Member whether he has called upon the Punjab Government to explain
why they have not taken any action in this matter. This is an ieolated
incident, but it is an incident of great importance, Sir,” because it shows
the attitude of mind which some of my Honoursable friends in the Govern-
ment adopt towards Indians and towards their grievances. For all these:
renscns I submit, that so long as the present system of Government
will continue, such wrongs and grievances will largely continue. We
therefore think that it is high time that the reforms we urge should be-
introduced and that they have long been overdue, namely, that the Members
of the Government who are appointed to serve the people ought to be
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responsible to the elected representatives of the people. So long as this
reform is not carried out, our duty is clear. We must record our protest,
with regret but with a clear idea of the duty we owe to our people, against
the present constitution of the Exeoutive Council.

Mr, E. Burdon (Army Secretary): Sir, ever since I became a Member
«of this Assembly, about four years ago, my Honourable and very greatly
regpected friend Sir Sivaswamy Aiyer has been our most assiduous and
most formidable critic of military expenditure and military administration,
and I wish to acknowledge the very great pains which he has taken to
study tne military problems and the miljtary organisation and military,
rystem of this country, and of other countries also, in order to make
his criticism of the Government of India in this respect informed, reason-
«ble and consequently effective. I confess with pleasure that it is largely
-due to his criticisms and also to his suggestions that we have elatoratéd
the form in which the military estimates for next year have been pre-
sented, and that in the course of the last few years we have discovered
‘s number of new means of affording to Honourable Members of this
House and to the general public a much larger quantity of information
regarding military affairs than was formerly at their disposal. In fact
I regard what has been done in this direction as one of the ™‘ reforms ’
of that particular category to which my Honourable friend Sir Sivaswamy
Aiyer attaches so much importance. .My Honourable friend, I feel sure,
takes it, to some extent at any rate, as an indication of the liberal attitude
which the Government of India desire to adopt towards Members of the
Legislattre in presenting and discussing important military questions.
But when T heard the speech which my Honourable friend made yesterday
T felt very strongly, and I still feel, that in this instance his criticism is
legs generous than I should have expected from him, and that he has
not done the Government of India all the justice which they deserve. I
propose now to address myself to the task of demonstrating, by an array of
facts which T hope will not be unduly tedious, that the charge which my
Honouruble friend has brought against the Army Department is not entirely
justified.
. T will begin, Sir, first of all by referring to that well-known theme,
the institution of the Royal Indian Military College at Dehra Dun. The
House has often heard from me and from successive Commanders-in-
Chisf u great deal about this school, and there are many‘ Honcurable
Members who know & great deal about it at first hand; they have visited
it and seen 1t in working. But it is necessary for me to bring forward
again on this occasion the subject of the College because its institution
and its successful development were and still are essential to the inaugura-
ticn of the Indianisation of the Army, to use a phrase which I think
combines ,in itself all the reforms which my Honourable friend, Sir
‘Bivaswamy Aiyer, had in mind. Moreover, the Dehra Dun College not
only represents the most important measure of reform, among reforms
of this eategory, which the Government of India have undertaken in
recent years, but it is also the best evidence of the difficultics which the
Government of India have had to overcome in setting about the reforms
in queaticn. For it was found at a very early stage that the system of
edueation generally prevailing in India was npt adapted to the production
¢f voung men likely to make successful officers in the Army, and the
Government of India themselves by official agency had to create a College
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which, though for very good reasons of sentiment it is called & military
college, 15 really nothing more than an English public school in which
the system of education has been given a certain bias towards training
for the Army. The college is still unique of its kind in India and private
-anterprise has so far not seconded the efforts of Government. Yet there
is no doubt at all that the school has been markedly successful. Jt was
of course started only four years ago and it has not yet had *ime to
produce the first batch of boys who have gone through the complete
curriculum. The value of the results which the College has already
achieved, however, has been generously acknowledged—I will say that—
has been generously acknowledged by many shades of public opinion in
India and I should like to read to the House certain observations made
by the Commandant of the College in his last annual report:

‘“ Before closing this report I particularly desire to Tlsce on record my opinion
that the foundations of s« sound ‘ tradition ' are undoubtedly being laid at this oollege.
From the very first all membeérs of the staff have fully appreciated the importance
of building up such a ‘tradition ’; but they have at the same time realised that this
cannot be done in a day. With this object in view it has always been impressed upom
the cadets that, however great the efforts of the staff, the founding and maintenance
of ¢tradition’ must rest largely with the cadets themselves. It is a pleasure to be
sble to state that the Cadet Captain and section commanders have by their conduct and
actions !gven clear indications that they realise this, and I would add that I have
nothing but praise.for the manner and spirit in which they have carried out their
duties and have shouldered their responsibilities in circumstances which at times have
‘been far from easy. It is perhaps too early yet to say that this spirit extends
throughout the whole body of the cadets; but one must not be impatient in s matter
which only the course of years can bring to full fruition. I have, however, no
hesitation in saying that the start made is good and justifies the hope that the day
will eventually come when the general tone and conduct of the college will be regulated
bg' the sanctions of an unwritten code enforced by the common consent of the cadets
the!

mselves.’’

There are, I think, some who would say that it is hardly fair to criticise
the Dehra Dun College until it had been in existence for, say, twelve years
at the very least and had thus been uble to produce two generations of
boys who had gone through a complete course. I think myself that would
be a reasonable opinion; and looking at the matter in this light it seems
to me that it is 'a remarkable tribute to the success of the efforts of
Government that the Commandant should have been able to spesk of the
College in such an early stage of its development in the words which
I have just quoted. I feel myself that if  Government had done mothing
more in the last five years beyond establishing that' College, they would
have been entitled to .claim that they had taken the most important step
towards the accomplishment of the end which my Honourable friend
wishes to reach so quickly. .

Now, Sir, we have had to attack the question of education in and for
the Army at many other points. A good deal has recently been written
on this subject and been made available to the public and T do not
propose to detain the House long on this particular point. I think it
will suffice if I explain that we have made special and very carefully
designed arrangements to provide the Indian soldier in the Indian Army
with a sound practical education. We have done this because it has been
our experience thab education of this kind not only makes a man & better
citizen but it makes him a better soldier. We have also made arrange-
ments to provide for the special education of the children of Indian soldiers
and officers, because it will obviously be to the national advantage and
alsc to the advantage of the Army that these children should acquire
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a sound educafional buckground before, as we hope they will do, they
join the service in which their fathers have served Government. We have
of course not confined our energies in the case of the Indian soldier and
officer to imparting general education. In the Indiaun Army, as it has
been re-orgunised since the War, Indian personnel have a far wider range
of employment than they had before the War. They are employed not
only in the primary combatant arms but also in many of the technical
arms, for example, as gunners in certain branches of the Royal Artillery;
‘and consequently, it has been necessary to give the Indian soldier, non-
commissioned officer and the Viceroy's commissioned officer intensive
training at military schools in technical military ~ subjects. At
those schools Indian personnel are trained not only to perform technical
duties but also to instruct others in the performance of such duties.

~ Now, Bir, I pass on to one or two questions relating to the Indianiza-
tion of the ancillary departments of the Army, a subject to which I know
my Honourable friend Sir Sivaswamy Aiyer hus devoted a considerable
amount of attention. In the first place, I should like to remind the
House of what has been done in regard to the Cantonments Department.
Bome time -ago the Government of Indis decided to reserve some 20
appointments in the (Cantonments Department—approximately 50 per
cent. of the appointments of executive officers—for Viceroy’s commissioned
officers. The remaining appointments in the Cantonments Department
are open to British and Indian officers holding the XKing’s Commission
and 1 hope that it will not be very long before 1 get my first King's
commissioned Indian officer to join the Cantonments Department. I
next wish to remind the House of the fact that it has been decided to
admit Indian gentlemen to the Army in India Reserve of Officers. That
is another new departure. At the present moment we are not actually
receiving any candidates for the Army in India Reserve of Officers for
the reason that the terms and conditions of service laid down immediately
after the War have not proved sufficiently attractive. But we have drafted
a new set of terms and conditions which I hope will have the desired
result and will draw British and Indian gentlemen to the Reserve.

Now, B8ir, I should like for & moment to refer to our Ordnance
Factories in which very valuable national and educational work is being
carried on. The Civil Mechanical Engineering appointments 4n the
Ordnance Factories are of course open to Indians but we have had
practically no applications from Indians for these appointments. One
reason undoubtedly is . . .

Diwan Bahadur M. Ramachandra Rao (Fast Godavari and West Goda-
vari cum Kistna: Non-Muhammadan Rural): May I ask the Honourable
Member what steps have been taken to advertise these appointments?

Mr. E. Burdon: I was just about to deal with that. The appointments
ara of course advertised in the usual manner but there are practical diffi-
culties, which have to be recognised. There are a number of Indian
boys who go to England and aequire the academic diploma which is one
of the necessary qualifieations for these appointments but afterwards they
find it impossible to obtain the necessary workshop experience in industrial
firmsg either in India or in England. That is a very real difficulty, and
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in order to meet it, the Government of India recently sanctioned a small
experiment with great possibilities in it. They created an appointment
.of Probationary Assistant Works Manager at one of the Indian Ordnance
Factories. An Indian gentleman has recently been appointed to this post
and 1 personally hope that the experiment will be sucoessful and will
lead to much wider developments. Now, Sir, anothdr matter to which
I desire to draw the attention of the House is this. We have worked out
proposals for the employment of Indians as King’s commissioned officers
in the Indian Army Veterinary Corps. But here, again, we have been
up against the difficulty we are up against in so many cases, namely,
there is no institution in India, private or otherwise, which teaches up
to the standard of veterinary science required. We have framed proposals
for overcoming that difficulty and 1 hope they will be successful. Now,
Sir, I come to the question of the Territorial Force.

Sir Harl 8ingh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): What about the wireless or the Air Forces?

, Mr, E, Burdon: I do not think I shall be allowed to talk on all these
matters. I shall take a sufficiently long time to deal with other subjects.
I come, Sir, to the subject of the Territorial Férce Committee’s Reporb
which formed one of the principal counts in 8ir Sivaswamy Aiyer’s indict-
ment. Here are the facts. The Government created the Territorial Force
as ‘the nucleus of a citizen army in 1920. Four years later, much
:sooner than would have been considered proper .

Mr. M. A, Jinnah: I shall have to ask your protection, Sir. What
bearing has all this on the motion I have moved? The Honourable
Member is going into details which are quite irrelevant.

The Honourable Sir Basil Blackett (Finance Member): Sir Sivaswamy
‘Aiyer went into them.

Mr. President: I do not think the Honourable Mémber is very anxious
to go into details if the House does not want them. He is attempting to
answer the criticisms made by Sir Sivaswamy Aiyer.

Mr. E. Burdon: The Government of India were accused of stagnation
and I endeavour to show that stagnation is not a correct description of
what the Government of India have done.

Mr. M. A. Jinnah: You might give us the full history.

Mr. E. Burdon: We created the Territorial Force as the nucleus of
‘a citizen army in 1920. Four years later, much sooner than would have
been considered proper by many people, we agreed to appoint a Com-
mittee to go into the whole question of reforming the Territorial and other
non-regular forces. This Committee had n non-official majority and a
majority of Indians on it. The Report of the Committee was presented
a little more than a vear ago. Immediately after it was presented Lord
Rawlinson, the Commander-in-Chief in India, under whose auspices the
Committees had been appointed, died, and his immediate successor held
the appointment of Commander-in-Chief temporarily only,  These are
factors which have undoubtedly contributed to such delay as has occurred
in dealing with the Report. Them it was necessary to consult Local Gov-
ernments. The Local Governments, I may say, took a very great interest
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in the Report and went into the recommendations of the Committee with
very great care. They have furnished us with very valuable eriticisms.
and material. There was, it is true, one Local Government which said
that as it had no Ministers it could not furnish us with representative
Indian opinion on the subject. Since then that Local Government has
appointed a committee to deal with the recommendations of the original
Committee. These have been our difficulties, but actually the considera.
tion of the Report of the Auxiliary and Territorial Forces Committee has.
almost been completed and the Government of India hope very shortly
indeed to send forward recommendations to the Secretary of State .

Diwan Bahadur T. Rangschariar: How long will he take?

Mr. E. Burdon: I am unable to say how long the Secretary of State-
will take but I hope it will not be very long. L

Mr. M. A. Jinnah: 1929.

Mr. ®. Burdon: Honourable Members will rememker that His Exoel-

lency the Commander-in-Chief, speeking in this House the other day, en-
'vidaged very clearly the possibility of some expenditure being incurred in
the next finangial year on fulfilling some, at any rate, of *e important
recommendations of that Committee: M,
" Now, Sir, I come to the Skeen Committee but I will mention” that very,
briefly. (Mr. M. A. Jinnah: '“Nobody referred to that.’’) I cannot with
propriety say very much about it for the moment except that the eviden-e-
which has so far been published in the papers seems to show clearly that
the inquiry was necessary, thut the problems which have to be investigat-
ed are not altogether easy of solution and that probably the inquiry could
not have been undertaken with advantage at an earlier date. Here agsin,
in the cAse of this Committee, representation of Indian opinion is on the
widest possible basis, and certain members of the Committes are being
given an unexampled opportunity of studying the methods of military
training in other countries.

Now, Sir, the last item of my tedious list is the Royal Indian Navy
and here I must acknowledge that my Honourable friend Sir Sivaswamy
Aiyer expressed himself without qualification as being gratified with what
the Government of India have done in regard to this matter. In other
quarters I have seen some expressions of disparagement but it seemed to
me that the expressions were halting and that our critics in this particular
instance realise that there must be something very substantial behind a
scheme in which His Majesty’s Government have agreed to give to the
new force from the start the title of Royal and the privilege of flying the
White Ensign. The critics of Government talk of percentages when it
suits them and of numbers, not in the form of percentages when by doing
so they can lend their arguiment a better colour. T propose to do the same
myself. ' In the case of the Royal Indian Navy, the percentage of Indians
to be recruited as executive officers from the start iz 88% per cent. T ad-
mit thdt this only means one Indian a year as an executive officer to
start with but that is because the force for practical and prudent reasons
~ has been established as a small force to begin with. Tt will be for the
people of India to say whéther they wish the force to be increased aftor
' having seen what its value is and what the possibilities are of obtaining

.
-
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Indian naval officers of the standard required. My Honourable friend
Bir Sivaswamy Aiyer expressed the hope that there will not be great delay
in taking the Navy scheme further and bringing it into practical operation.
Well, Sir, I am rather optimistic on that point myself. We have got the
ships, we have got the men and we have got the money too. One of our
main stumbling blocks may be legislation but of course it is inconceivable.
that undesirable delay should take place in the process of legislation.

Now, Sir, in the record which I have given to Honourable Members
of this House, do they find justification for my Honourable friend’s com-
plaint? (Some Homourable Members: ‘‘Yes’.) Bir, I would ask the
House particularly to look to the circumstances in which the programme
of reforms up to date has been carried out. The period of time to which
my Honourable friend’s observations relate commences with the end of
the Great War when the Army and the Army administration were eghaust-
ed by the efforts of the War and when it was imperative that the Army
itself should be reconstructed and reorganised from top to bottom in the
technical military sphere quite apart from any changes that might be neces-
su? in the political sphere to which my Honourable friend has mainly
addressed himself. There were other preoccupations also. There was the
Third Afghan War. There were continued disturbances on the Frontier. There
was the necessity of settling the Waziristan problem in which I think the
House will acknowledge that the Government of India have achieved a
very vonspicuous success. Will any reasonable man say that the record
of army reforms in the political sphere which the Government of India
have cartied out is inadequate having regard to the difficulties under which
the task had to be essayed? I can hardly believe that the general sense
of the House will be against Government on this point. And I must furthar
point out that Government have had to work alone in this matter. As
1 have said in an earlier passage in my speech, private enterprise has not
arisen to reinforce the efforts of Government to improve the Indian system
of educsation though measures of the character which Government have
get on foot are acknowledged, and widely acknowledged, to be necessary
not only for army purposes but for other important national purposes also.
Private enterprise has done nothing—let me take another example—to en-
courage civil aviation amongst the people of this country. Had there bean
any such attempt the arguments in favour of admitting Indians to the
Roynl Air Force, another of my Honourable friend’s bones of contention,
would have been immensely strengthencd. Now, Sir, T hope the House
will agree that I have gone o long way to answer my Honourable friend’s
indictment. T cannot admit that stagnation is a correct description of the
history of the administratipn in the Army Department during the past few
years. Had Government attempted to go faster they might not have
achieved so much: they might even have found it necessary to retrace
their steps. In the ordinary affairs of life ‘‘safety first’’ js an admirable
maxim. It is a verv sound maxim to follow in questions affecting the
defence of India. (Applause.)

Diwan Bahadur M. Ramachandra Rao: Sir, the debate on this quegtion
of constitutional reform has spread over a very wide field and every 1ma-
ginable argument that has been used during the last three years has again
been brought into requisition. Sir, we have had our usual surprises, bt?th_
in regard To the logic of facts and the logic of argument. I do not wish

.to cover the whole ground agmin but would econfine myself to o few
matters. Sir, the Honourable Sir Alexander Muddiman began his speech
]
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by making some reference to the statement of Monsieur Briand that a
politician’s job is an atrocious one. 1 think, Sir, that the Honouraple
Member has come to realise the truth of that statement more than any-
.body else. He has become a very astute politician in this House, and
the answer which he has given to this debate fully justifies the view that
he is in the front rank of the politicians in this country. (An Honourable
Member: ‘'No, of the world.””) (An Honourable Member: ‘‘Atroci-
ous.”’) Sir, I do not wish to add the adjective which my Honourable
‘friend wishes me to add to qualify my statement. The Honourable Mem-
ber made a most interesting speech for half an hour and went over the
whole ground but committed himself to absolutely nothing. He did not
give us an indication of the gemeral conclusion which the Honourable
Member and his Government have reached as a result of three years’
endeavours in this House to get the Government to move on. He says
that he is waiting for the dawn. I should like to know whether he was
referring to the break of the dawn in Great Britain or in India. He said
nothing very cogent in regard o want of co-operation on which he laid so
much stress in the previous debates. I think his argument in regard to
the subject of co-operation, though he repeated the formula of Lord
Birkenhead, was not reinforced with the same enthusiasm and insistence
which was characteristic of him on previous occasions. I think he has
distinctly weakened in this respect. .He has realised, very fully realised,
that the argument of want of co-operation is unsound .and is not justified
by the circumstances which have arisen during the last two or three years.

Sir, the most surprising portion of this debate is the contribution made
by my Honourable friend Sir Charles Innes. He taxed my friend Mr.
Bipin Chandra Pal with a change of views and he quoted certain state-
ments made by him last year as being in conflict with the general position
that he has taken up to-day. In the course of his ar_guments. Sir, the
Honourable Member has developed a new argument which was not urged
by him in September last, when the whole question was under discussion.
He stated to-day that there is & general want of co-operation in the work-
ing of the Reforms. 8ir, I think this is a new argument which my Honour-
able friend has introduced in the debate to-day. Not only did he not say
a word last time on this question of want of co-operation but he went about
in the opposite direction. I will quote what he said on that occasion.
He has apparently forgotten all about it now. 8ir, he said:

‘“ But, Sir, we have to look at the difficulties in the way of this demand for fu}l
self-government. Bir Bivaswamy Aiyer suggesied that the difficulty was that we did
not think there was capacity among Indians. I would like to say that we on the
Treasury Benches do not claim, never have claimed, thay there are not extremely able
men among Indians. Indeed, Bir, it” would be a poor compliment to my Honourable
Colleagues on my right and on my left. Nor, 8ir, is it fear of anti-British action.
Nor, Sir, is it a complaint of lack of responsibility on the part of this House. It is
true that every now and then this House has passed Resolutions which I personally
do not spprove of, but speaking for myself "’

—and these are words which are very important— .

«« gpeaking for myself I can say at once that I have had the greatest help from this
H:nle. m%iﬁhr regyud to prutic{lly every Bill I have had to put before them, I have
had the greatest co-operation from them. It is not those reasons, not those reasons
in the very least . "

And then he went on to suggest his own reasons for not making an
advance to which it is not necessary to refer. 8ir, the point that I wish
to bring to the notice of Sir Charles Innes and the House is that on the
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last occasion the Honourable Member acknowledged in the most hand-
-some terms that this House gave him the greatest eo-operation in every
Bill and every measure that was brought forward by him in this House.
Sir, he made the same generous acknowledgment during the last few days;
and now the Honourable Member gets up in his place and accuses us of
- want of co-operation.

The Honourable 8ir Charles Innes: Not you.

Diwan Bahadur M. Ramachandra Rao: Sir, my Honourable friend says
that he did not tefer to us. Now let me refer to the doings of my friends
who are not here. I will invite his attention to the review of political
events for 1924-25, which Dr. Rushbrook Williams compiled for the edi-
fication both of my Honourable friend and-of Parliament. 8ir, it is true
that my Honourable friends, the Swarajists, committed themselves far
too heavily to a policy of obstruction, but I claim that as soon as they
came into this House, they realized the possibilities of the sifuation and
quickly changed their methods. This is amply ~acknowledged by Dr.
Rushbrook Williams in his book ‘‘ India in 1924-25 '’. In referring to
the proceedings of the March Session of 1924-25 the author of this book
says that:

*“Bo far from indulging in the wholesale Erogramme of obstruction and wreckage
upon which they bad at one time laid stress, they were taking a prominent part in the
ordinary business of the House. For the rest, the Session served conclusively to

demonstrate the general unanimity with which the section of Indian opinion represented
in the House viewed the question of constitutional advance.’

The Honourable Sir Basil Blackett: Represented in the House.
Diwan Bahadur M. Ramachandra Rao: We are all representatives.
‘The Honourable Sir Basil Blackett: Not of Cawnpore.

Diwan Bahadur M. Ramachandra Rao: My Honourable friend seems to
think that the question as to whether there is co-operation should

¥r¥ po decided only with reference to events that took place after
the Congress resolution was passed in Cawnpore. As has been stated by
Sir Alexander Muddiman, you have to judge of this matter by a continuous
course of conduct of the Swarajists in this House during the last three yeazs,

The Honourable Sir Basil Blackett: By what is stated by the Leader
of the Swaraj Party.

Diwan Bahadur M. Ramachandra Rao: I will answer my Honourable
friend later if he will allow me to proceed in my own way.

Now, coming to the September Session of 1924, when very many im-
portant questions were discussed, Honourable Members will notice that the
same attitude of co-operation was maintained by all parties in this House.
The historian says ‘‘that the events of September, 1924, proved that the
death knell of the policy of obstruction in the Central Legislature has*
been sounded’’. Sir, I have now taken you up to September, 1824. T have
already read the statement of Sir Charles Innes made in September, 1925.
I.have also referred to the handsome acknowledgment which Sir Charles
Innes has made a few days ago. I maintain, Sir, that the Members of
the Swaraj Party have served in all advisory committees, in the Standing
Finance Committee for Railways, in the Standing Finance Committee, in
the Public Accounts Committee. They have worked hard and have given

every satisfaction.
p 2
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Diwan Bahadur T. Rangachariar: Led deputations.

Diwan Bahadur M. Ramschandra Rao: My Honourable friend suggests
that the Leader of the Party even went to Viceregal Lodge to meet the
Viceroy on the South African question. In the face of all these facts, in the
face of the continuous conduct of my Swarajist friends who are not here
to-day, I maintain, Sir, that the fullest co-operation was offered not only
by themselves, but by every section in this House, and the charge which
my Honourable friends opposite are bringing forward, namely, want of
co-operation, up to the time when they left this House is absolutely base-
less and without any foundation.

The Honourable Bir Basil Blackett: They always protested.-very strongly
when we congratulated them on co-operating.

Diwan Bahadur M. Ramachandra Rao: My Honourable friend always
goes by the spoken word for the purposes of his argument.

" Diwan Bshadur T. Rangachariar: Action is there.

Diwan Bahadur M. Ramachandra Rao: I have given n brief review of
their proceedings in the House and I maintain that it is an act of injustice
to the Swarajists and also to this House, notwithstanding the heayy
commitments of the former to the contrary, to say that they offered no
co-operation; and it is very ungracious on the part of my Honourable
friends now to contend after all that they have done that no co-operation
was forthcoming from them. Sir, the Honourable Sir Charles Innes-asked
us not to have anything to do with any other political party in this House.

The Honourable Sir Oharles Innes: Unsound methods.

Diwan Bahadur M. Ramachandra Rao: I may say, speaking for myself
and several other Honourable Members on these Benches that we have differ-
ed from the Swarajista as to the methods ; but let me assure him that on the
general lines on which political reform should proceed in this country, there
is and there has always been consistent unanimity amongst all the poli-
tical parties in this country including the Swarajists. If he thinks that we
differ in our ideals of political and constitutional reform, he is entirely
mistaken. We undoubtedly differ in regard to the methods. Therefore,
Sir, let there be no misunderstanding on this matter. So far as the ideal
of winning Swaraj as early as possible is concerned, there is no difference
between the Swarajists, or Independents, or National Home Rulers, or
Muslim Leaguers or any political party in the Country. I am glad to
recognise that my Honourable friends, the European Members of this House,
who have always identified themselves with the measures of Government
whether good, bad or indifferent, are now awakened to & new sense of res-
ponsibility in regard to the people of this country. I am glad to recognise
that the great work of political education which my friend Colonel Crawford
has undertaken in regard to his community is bearing fruit and the {act that
he is going round and explaining the chief points of the Indian Constitution
is changing the angle of vision even of the European Members of this House,
‘And I trust, Sir, that sooner or later they will also agree to and support
our ideals for which we have been fighting for years. Sir, these are the
general observations which occur to me in regard to the charge of want of

co-operation.
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Sir, I should also like to refer to one or two other aspects of this ques-
tion. QOn the general question of the unsoundness of the machinery that
has been get.up, I think my Honourable friend Sir Alexander Muddiman. has
altogether forgotten all the representations that had been made before the
Joint Parliamentary Committee preceding the enactment of the Govern-
ment of India Act. He must remember that on the subject of dyarchy
there has been a sharp difference of opinion between the various deputations
that appeared before the Joint Parliamentary Committee. It was con-
tended that the system of dyarchy would be unworkable in practice and
that any measure of constitutional reform which did not introduce an
element of responsibility in the Central Government would be unsound and
unacceptable and would be inconsistent with the purpose and objects with
which the reform scheme was undertaken. The abolition of the India
Office was also urged, as also that the revenues of India should vest in
the Government of India on behalf of the people of India. All these and
other proposals which were continuously under discussion for a long time
were placed before the Jaint Parliamentary Committee. The Government
of India had accepted the dyarchical system, and the creation of an irres-
ponsible Executive in the Central Legislature. The scheme had been very
vigorously criticised before 1919 and notwithstanding our protests and warn-
ings that scheme has been embodied in the Government of India Act.
What has been the result? The result has been that, when my Honour-
able friend Bir Alexander Muddiman undertook the inquiry, every one of
these criticiems were again made before them and were further reinforced
by practical experience and declared to be inherent in the existing consti-
tution. Therefore, Sir, the position is this. You have set up, as pointed
out by my friend Mr. Baptista, on whose excellent speech I wish to offer him
my hearty congratulations and the congratulations of all my friends, a
creeky machinery and vou continue to say that we should continue to work
that machinery against which every political party in this country made a
protest in 1919 and you persist in saying that we must continue to work that
scheme for the whole period fixed by the terms of the Government of
India Act. The deputation with which I was connected represented to
the Joint Parliaméntary Committee that the new machinery that was
about to be set up by the Government of India Act, was of such a hybrid
nature that serious oonstitutional and- administrative difficulties were likely
to arise ®nd that this-‘period of 10 vears should be cut down to 5 years.
That was our suggestion at the time. We are now asking vou to undertake
an inquiry because our criticistn has been fully justified and that this period
of ten years was ¥ar too long and that the tempers of the people entrusted
with the working of this machinerv are being sorelv tried. Notwithstanding
all these facts and warnings which they have had, the Government of
India are persisting in their course of not squarelv looking at the problem.

There is another point to which I would like to refer. I contend that any
inquirv under section 84A would empower the Roval Commission to deal
with all the questions which T mentioned to-day in the course of my speech.
T contend that it would be open to the Royal Commission to go into the
question whether there should be responsibilitv in the Central Government.
It would be open to it under the terms of the section to inquire into the
constitutional changes that would be necessary in the whole constitutional
machinerv of the Government. My Honourable friend, Sir Charles Tnnes.
thinks Tt is quite possible under the terms of the section for the Roval Com-
fnission to recommend a set-back. T do not sax that it is not possible. but
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none of my friends on this side of the House hope that any Royal Commu -
sion would do it, though it may be the opinion of my Honpurable friends.
opposite. I do not think they hope that such & recommendation would ever:
be made. Therefore, Sir, there is no object in saying, ‘‘ Are'you for an'
inquiry undep the terms of section 84A?"" I would also bring to the notice:
of Honourable Members that there is another clause.which says:

‘‘ The Commission shall also inquire into and report on any other matter affecting
lgﬁtlsg I"ndm and the provinces, which may be referred to the Commission by His.

) esty.
What is there to prevent the Royal Commission ‘from taking up sll the:
questions which have arisen, not only with reference to the constitution of
the Government of India, the want of responsibility of the Government of
India, the partial responsibility in the provinces? What is there to prevent
the Comunission if there is a reference to it to inquire into all the questions.
relating to the Indianisation of the Army? (An Honourable Member:
‘‘ Nothing at all.’’) Therefore, Sir, I maintain that even if A Commissiomr
is appointed under the terms of section 84A, all the questions which are
referred to in our September Resolution can be gone into, provided there
is willingness. to ‘meet us and to meet our political aspirations, There is
nothing in the threat which is always held out to us that the Commission
may make a recommendation to go back ¢n the Reforms. Such a ecom-
tingency is very remote and we are prepared to face that. There is not &
single member of Goevernment who says that such a result is likely or that:
they wish for it or that there is material for going back. It is quite pos-
sible under the terms «of the seetion, but I feel certain that neither the
Honourable Bir Charles Innes nor the Honourable Sir Bagil Blackett nor
any of the other Honourable Members wish it or desire it or think it is likely.
I do not know of any evidence in support of such a position. We are,
however, quite prepared to také the risk and shall teke steps with the support
of the Government of India to see that this Commission is properly consti-
tuted. The Central Legislature has been declared to be the Great Parlia-
ment of India. I met- a very distinguished: public man, who came hers
recently from Great Britain. and he and his wife and another friend of
mine, who is an Irishman, fell'to talking :about: the general - question of
how to get the Government of India to move oni.:- My friend, the Irishman,.
who hag lively recollections of the davs ‘of Parliamentary. obstruction . led'
bv Parnell, immediatelv said: ‘‘ You are :too polished in wvour manners it
this House, you are too mild, and unless -there is a free fight on the floor
of this House (laughter) vou will not get ‘on.’”” I may: also say, Sir, that
he made an observation that, in these days no.deliberative Assemblv aan
be considered to be a decent one unless there is af least one free fight o
the floor of the House. I regret to sav. Sir, that we cannot earry out this
suggestlon, at least for the present. We may consider such a course to
convince my Honourable friends at a later stage, but at present I regret to
day that we cannot take up that suggestion.. The lady in our company said
that she had verv exaggerated notions of the Parliament of India, judeing
from published books. She related to me a storv of two distinguished
Chinamen, whp went all the wav to Great Brifain, after establishine a
Parliament in China. with a reanest for a Prime Minister and other
Ministers. Our position is exaetlv the some in.this House. We have a
Parliament, a representative House, but who ave our Ministers? Ministers
appointed not bv this House, not in consultation with it, but hv the Secre-
tary of State and His Majesty the Kinc-Emperor. and who, judging from:
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their remarks in this House, do not feel any sense of responsibility to this
House. In fact, Sir, Sir Alexander Muddiman complimented my friend
Bir Basil Blackett on his achievements in the sphere of finance which he
said were only possible because he was not responsible to this House . . . .

The Honourable Sir Alexander Muddiman: Far otherwise, I compli-
mented - Sir Basil Blackett on his exploits in finance because his exploits
have been wonderful. It would be well if the Honourable Member recog-

nised it.

Diwan Bshadur M. Ramachandra Rao: I remember o further statement
that my Honourakle friend made, but he did use these words, that his.
achievements were possible because he was not responsible to this House.

The Honourable 8ir Alexander Muddiman: I deny any such statement;
will the Honourable Member quote it? o

Diwan Bahadur M. Ramachandra Rao: I am sorry I am not in:a posi-
tion to quote it. If my Honourable friend persists in denying it, I with-
draw those words. If my Honourable friends were responsible to this-
Housee, would all the things that have teen done in the last few years
have taken place? My friend Sir Alexander Muddiman gave o number «f
instances of the achievements of the Government of Indin. May I ask
him whether there was any sense of responsibility to this House in, to take
the latest instance, the appointment of the Royal Commission on Agricul-
ture. Was the Commission appointed after consulting this House or taking
its opinion either as to the terms of reference or the purpose or the scope
of its work? What do the Government of India do? They correspond.
with the Secretary of State, and correspond with the Local Governments,
and actually snnounce the Commission without any discussion whatever
in thie House. 1g that the sense of responsibility? '

The Honourable Sir Basil Blackett: Exactly the same -thing would
happen in the House of Commons.

Diwan Bahadur M. Ramachandra Rao: I am glad the Honourable Sir
Basil Blackett referred to the House of Commons. The Prime Minister
in the House is the leader of the Party which is behind him end if he
announces the appointment of any Royal Commission without knowing
the trend of opinion of the léading men of his Party, he would' not hold
his office for a single day. My Honourable friend is fond of Parliamentary
forms and Parliamentary analogies but, so long as he is irfespouslb!e, and
so long as he and his colleagues are not responsible to this House, these
analogies do not apply. I may refer him again to the increase of the
salaries of military officers amounting to 50 lakhs of rupees last.
Was there any discussion in this House? Wag there any oppor-
tunity given to uny one to say a word atout this matter? After the
announcement is made we may make any number of 'speeches that th?
increase was not necessary. Under the present arrangegafmt, the proposa
came sutomatically on the budget estimates of the Mlhtary. Depfu‘tmeﬂt
and there is an end of it, and we had no opportunity of discussing thl@
matter. Again with reference to the TLee Commission. My ZE_l'onou::ib e
triends did even a little better in this case; they not only imposed a

year.
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permanent recurring charge of Rs. 50 lakhs on Provincial Gavernments
and the Government of India, but they also deprived this House of the
power which they possessed of voting the salaries of the Civil
Services. They advise that Parliamentary action should be taken,
and that Parliamentary legislation should be undertaken, depriving
this House of the powers they had possessed in this matter. 1 may also
refer to the Civil Justice Committee. It was announced a few days before I
came to this House in 1924 and I am greatly surprised that a measure
of that character should have been announced without any discussion what-
ever in this House. We are met with the argument that the thing has
been done, and that we should foot the bill. If we do not vote for it the

Honourstle Member gets up and says ‘‘ You are not working the
Reforms’’,

The Honourable Sir Alexander Muddiman: What about the Privy
Council ?

Diwan Bahadur M. Ramachandra Rao: Well, Sir, if the question relating
to.the composition of the Privy Council had been discussed as I have
suggested it should have been, we at least in this part of the House would
have considered it. We had a different proposal which I am certain
would have been agreeable to my Honourable friend Sir Alexander
Muddiman. I do not want to go into the matter now; but, Sir, I can give
him a scheme which has met with our approval and we are perfectly
willing if he likes, to-day here und now, to discuss that scheme with my
Honourable friend. But when he puts forward his scheme, which has
been approved by the Secretary of State, without giving any opportunity t<
us of examining it in all its bearings, mistakes like this (Members on the .
Government Benches: ‘' Mistakes! "’), are bound to occur. So far as
this particular matter is eoncerned I do not think the scheme put forward

by my Honourable friend was a sound one and for that reason I voted
against it. .

Take another instance. Time and again the rules of this House are
amended without any discussion in this House. You ecall this a self-
governing body and during the last two years the rules have been amended

six times, including the rules for the el ction of the President, without a
word being said in this House.

The Honourable Sir Alexander Muddiman: Why were the rules

amended for the election of the President? Because there were not any
rules; they were added.

Diwan Bahadur M. Ramachandra Rao: I am perfectly certain my
Honouratle friend understands me. I say no self-respecting body should
haye its rules for the conduct of its business settled by executive authority;
and that is exactly what my Honourable friend is dping, and that is why
there is justification for saying this House is subordinate to the Executive.
1 resent the treatment which this House has received during the last three
years. If you wanted to amend the rules to get over any practical diffi-
culty, what prevented my Honourable friend from putting forward s Reso-
lution and taking the sense of the House unless he thought that nothing

emanating from him—I do not think he would make such a statement—
would be accepted by the House? :
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The Honourable Sir Alexander Muddiman: I had a suspicion.

Biwan Bahadur M. Ramachandra Rao: Well, Sir, I have always had
= better opinion of my Honourable friend than he seems to have of himself.
I do not think my Honourable friend could say he had & suspicion before
asking us what we thought of the rules of procedure in any particular
matter. I repeat again, what prevented my Honourable friend from
bringing forward a Resolution suggesting that the rules should be amended
in any particular manner? I fully recognise that under the presemt con-
stitution the Executive Government has got the power to amend them.
We have protested against this power and we still continue to protest
;against it.

Well, Sir, take again the question of Standing Committees. It is true
the Montagu-Chelmsford Report said that with a view to giving the Mem-
bers of this House an insight into the practical working of these Reforms,
Standing Committees should be formed and attached to the various Gov-
ernment Departments. What use has been made of these Standing Com-
‘mittees? During the past three years this question relating to the
Standing Committees has teen raised every year. Every time the Standing
‘Committees have been proposed there has always been some kind of criti-
cism that no use was being made of these Committees. There is no account
of what these Committees were doing.

Sir, 1 do not think I shall weary the House any further. During the
last three years every political party in the country has put forward
some scheme or other at the December Conferences for constitutional
reform. What action has the Honourable Member taken on these schemes?
I think, Sir, the long and short of this stor{‘ is that the Government of
India do not want to move and we are at a loss how to get them to get a move
on in this matter. It is no use telling us, without any justification what-
:ever, that there is no co-operation in the country. Take the various
«communities in this country. Are you bringing this charge of want of
co-operation against, say, the landlords? Are you bringing this charge
:against the Muhammadan community? Or are you bringing this charge
agninst Honourable Members who belong to the FEuropean community
and who have been so faithful hitherto but who.now show a more discri-
minating attitude? Would you bring the charge against the Anglo-Indian
community? I do not understand what this attitude really is. My friend
points to the empty Benches. All that I can say is this, that the Swaraj-
ists have dome their level best during the last three years to get you to
pursue a different course of action. They have {failed; and notwith-
standing their heavy commitments they have stayed here and times out
of numiber they helped you in the shaping of your legislative and adminis-
trative measures. Notwithstanding all this it is very regrettable that you
iby your action should have driven them out of this House; I do not think
‘they should have gone—that is a different matter. Therefore, Sir, I think
‘the time has come when my Honourable friends should take up this
‘matter without any further delny. It hms been aaid—I remember the
statements of various distinguished members of the Civil Service—that the
‘members of the Civil Service may ke very good judges, they may be very
good administrators, they may be al that, but they are very poor jud_ges
of political currents and cross-cutrents in this country; end if notwith-
standing all that has been done during the last three years my Honourable
friends widh 'to maintain the same attitude as before, I can onlv sav
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this, that the system in which they have been brought up is greatly at
fault. It may be that my Honourable friends have occupied ‘distinguished
j;.)lr.usmr.ma as administrators and may hold even more. distinguished offices

ereafter, but the point they haveé yet to learn is the art of statesmanship.
They must realise the implications of the various political forces in the
country ; .they must seize the proper moment without any hesitation and
try to guide political opinion in this country. What they really are doing
is to keep aloof, to watch the quarrels between the various political partics
in the country, and try to get some comfort out of it. They do not at
all seem to see that after all they are here to work the Reforms as much
as we have to and I submit, Sir, that when the Muddiman Report disclosed
so many inherent defects—the Majority as well as the Minority Reports—
I submit there is absolutely no justification for the attitude, which my
Honourable friend has taken, of ‘‘ waiting for the dawn". I do nok
know how long my Honoursble friend proposes to wait for this dawn. I
hope better wisdom will dawn upon him and that the motion will be passed.
by & majority. .

'The Honourable Mr. 8. R. Das (Law Member): Sir, I. propose to
address this House on only one point which has arisen during the course
of this debate, and that is the contention of my Honourable friend, Mr.
Jinneh, as also of some of those who followed him (Sir Hari Singh
Gour: ‘“We cannot hear you.’’) that the condition of further advance
laid down by Lord Birkenhead has been fulfilled. Pandit Motilal Nchru
also made that claim and complained that if. the Government were not.
satisfied with the co-operation which his Party hoad shown it was because.
the Government wanted abject submission from them. That the Bwarajiste
have co-operated in this Assembly I do not dispute; in fact I cannot dis-
pute it after what I have heard. But I want this House to consider whe-
ther the co-operation which they have shown is really sueh co-operation as,
is required by the condition laid down by Lord Birkenhead.

‘Sir Harl Singh Qour: What is that condition?

The Honourable Mr. 8. R. Das: I am coming to that, if vou will have
patience. Just .consider theé history of their coming into this- Assembly.
What was the policy on which they went to the elestion?’ I myself hap-
pened to be one of the defeated candidates at the last eleétion, defeated
not by what my rival Swarajist candidate did but by reason of the vigorous.
and powerful campaign which the great leader of the Bwarajists and the:
founder of the Swarajist Party, my cousin, the late Mr. C. R. Das, carried:
on agaiust me. _And what was his cry? What was the inain plank of
that cry? It was, ‘- We must pull down a building before we can con-
struct & new one. We must destroy, we must obstruct continuously .. . ."”

.Sir Hari Singh Gour: Destroy a dangerous building.

The Honourable Mr. 8. R. Das: One of his favourite illustrations was,.
*“We must pull down an old building before we can construct a new one.
on its site'’ forgetting,- as it struck me then and as it ‘has always struck
me, that it is only prudent before you pull down an old building to ascer-
tain if vou have got the materials for a new one, beeause it is more prudent.
to continue in the old building even though it may have a leaky roof than
to be without one. It at any rate protects you from the sun if it does nok
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from the rain. Now, that was the cry with which they got themselves
elected and came into this House. I do not forget that Pandit Motilal.
offered the Government co-operation when he came here. ‘I do not forget,
as I have been told here over and over again, that he did co-operate with
the Government in many instances. But do yoa think, having regard to.
the avowed policy of the Party, with which they came into this Assembly,
that if they had come with a clear majority, Pandit -Motilal, consistently
with the avowed policy with which they came, would have made that
offer of co-operation? Do you really think that if my Honourable friend
Mr. Jinnah and his friends had not been here to prevent them from carry-
ing out the policy with which they came they would have in any manver
co-operated with the Government?

Mr. Bipin Chandra Pal: Is this their reward?
Diwan Bahadur M. Ramachandra Rao: This is their reward.

The Honourable Mr. S. R. Das: The point I want to make is that the
co-operstion which they gave was not co-operation from a feeling that they
ought to carry out the Reforms under the present Act but it was one which:
was forced upon them by the circumstances under which they found them-
selves here. What happened afterwards? Beforc the last Cawnpore:
Congress some members of the Swarajist Party who called themuelves
responsive co-operationists charged Pandit Motilal with having in fact co-
operated with the Government in this House, and they suggested that that
co-operation should be carried to its logical consequence and that the,
Swarajist Party should be prepared to acgept offices. What was the
result? Pandit Motilal, Leader of the Swarajist Party, and the Swarajist
Party nou only refused to accept that suggestion—the Housc will bear in
mind that that is the only way in wheh you could work the Reforms so far
as the Provinces are concerned—they not only refused to do that but with
a view to show to the country that they were still non-co-operaters - and
with a view to get rid of the charge made by the responsive co-operationists
that they had co-operated with the Government, they passed a resolution
by which they directed the Swarajist Party to wglk out of this House if
certain demands were not conceded, knowing very well, as I am sure every
one here will agree, that whatever the regson may be, right or wrong, the
Governmnent were not gaing to concede this. ‘

Diwan Bahadur T. Rangachariar: Why not?

The Honourable Mr. 8. R. Das: I am not going to deal with that. But
I say thev must have known it. They did-that for the purpose of repudiat-
ing the charge made by the responsive co-operationists that they had co-
operated and with a view to show it to the country. What happened when
they came here? Pandit Motilal Nehru and his Party walked out on the
plea that they had humiliated themselves by co-operating with Govern-
ment, that the Government had rejected their co-operation and the only
course open to them was to walk out. That is practically. his plea for the
action that he tock. But I want this House to consider if that reslly was
the reason why he and his Party went out. Was the reason that he put
forward, that 18 to say that his co-operation had not been accepted, really
the reason for his walking out? Was not the reason this, that the elections
were approaching, that they felt that their action in hWaving co-operated
with Government while in the Assembly, having regard to the charge mada
aguinst them by the responsive co-operationists, was likely to be misunder:
stood by their followers in the .country and that it wae necessary for themn
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to convince their followers that they are still non-co-operators and that the
only course open to them was to walk out? I want Members of this House
to consider whether that was a co-operstion which the Government was
bound to accept as fulfilling the condition,—a co-operation not with a
desire or in the belief that these Reforms should be worked which Lord
Birkenhead wants, but co-operation which they were compelled to give by
reason of their position. I submit, therefore, that my Honourable friends
are nos right when they say that they have throughout co-operated and
that by reason of the tactless conduct of the Government the Swarajists
"walked out. I have suggested to the House the reason why they walked
out and I submit that that is the real reason of their walking out.

There is one point to which I just want to draw the attention of this
House. Mr. Jinnah like the able lawyer that he is, kmowing the weakness
of his point that the Swarajists had co-operated, suggested, ‘‘Assuming
that the Bwarajists did not co-operate, are you going to penalise the rest
-of the country because the Swarajists did not co-operate?”’ T do not
want to deal with that question at very great length, but I want the House
to consider this. Does this House really consider that the Government in
deciding whether the country is prepared to co-operate or nob can possibly
ignore the attitude of the Swatajists? They may be numerically a very
-smal! party: I believe, with my Honourable friend, Mr. Jinnah, that so
far as th2 bulk of my countrymen are concerned they are not Swarajists;
but after all, however small they may be numerically, you cannot forget
that they have by their power, by their organisation brought into this
Assembly the largest single party, that they have succeeded in carrying
out their policy, avowed at the time of their clection, so far as the Central
Provinees Council is concerned and so far practically as Bengal is concerned.

Mr. M. A. Jinnah: Do I understand from the Honourable Member that
‘80 long ns the Bwaraj Party does not make a declaration of co-operation,
however small that Party may be, Government are not prepared to make
.any move ? e

The Honourahle Mr., B. R. Das: I do not suggest that for one moment,
but what I do suggest is this, that so long as the Swaraj Party have the
influence that they have at present it is not possible for Government to
‘ignore their attitude towards co-operation in working the Act

Diwan Bahadur T, Rangachariar: What are you going to do?

The Honourable Mr. 8. R. Das: I do not intend to go very much further
into this matter . . . .

Mr. M. A, Jinnsh: Will their influence last if Government make s move
‘forward ? -

The Honourable Mz. 8. R. Das: That is a matter that I cannof answer,
that is a matter on which there may be a difference of opinion.” But the
point I am dealing with is this. Is there that co-operation which Lord
Birkenhead laid down as a ocondition for further advance? (Several
Honourable Members: ‘‘Yes'’, ‘‘Absolutely”’, ‘‘Deecidedly.’’) I may le
wrong. Probably I am wrong. I am only putting forward the position as
it strikes me. -

Sir Harl Singh Gour: A good lawyer arguing a bad case.
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Mr. Bipin Ohandra Pal: May I ask whether the action of the Govern--
ment and the attitude of the Government will not help the Swarajists at.
the next election?

The Honourable Mr. S. R. Das: It is s question of policy on which I
am not prepared to give this Assembly my views. The position is this—
that the Government have laid down through Lord Birkenhead that until®
certain conditions are fulfilled they are not going to. make any advance.
I am only desling with that question.

Diwan Bahadur M. Ramachandra Rao: You are the sole judges of
whether those conditions have been fulfilled.

The Honourable Mr. 8. R. Das: I am putting to you the circumstances-
under which we. think that there has not been that co-operation. You may
say that in spite of that there has been co-operation. I am suggesting
that there has not been that co-operation which is intended. 1 now want-
to answer the question put by Mr. Rangachariar—' ‘How long is this to-.
continue? If we cannot get the Swarajists to co-operate, is this going to
continue for ever?’’. Surely that depends to a very great extent upon the
Independents, the Nationalists, the Liberals and other parties. If they
will only get rid of their disunion, if they will only organise themselves,
if they will cease to be apathetic, if they will go to the electors and work
for it, I am positive that they will be able to exercise their influence as
against the Swarajists and then it will be difficult for the Government to
say that the country wag not prepared to co-operate.

Mr. B. Venkatapatiraju (Ganjam cum Vizagapatam: Non-Muhammadan
Rural): At this late hour I would not have got up but the Homourable-
Mr. 8. R. Das’s recmarks make me stand up.

Sir Denys Bray (Foreign Secretary): Bit up.

Mr. B. Venkatapatiraju: I will sit down after I have done with Mr. 8.
R. Das. We still love him because he bears the name of the national’
hero Mr. C. R. Das, whom we all revere. He told us that he was defeated
at the elections and I hope he has not brought that ill-feeling into this
debate when he made that speech. (An Honourable Member: ‘“‘Ho has
not forgotten it.””) Has he read anywhere the definition of co-operation?
What is its opposite? I will only request him to read the History of the
Irish Revolution, and he will find there what is the opposite of co-opera--
tion. The opposite of co-operation, as understood in England and in
Ireland, is contempt of law. Did you find or do you find either now or-
at ony time amongst the Swarajists that contempt of law which is the
opposite of co-operation? The next is passive resistance. Did you find or
do you notice that passive resistance started, which we regard as the
opposite of co-operation or, lastly, open rebellion? These three things, open
rebellion, passive resistance and contempt of law, slone can be regarded as
the opposite of co-operation. If these are absent, I do not understand
how the Honourable Mr. Das is justified in saying that we do not get
co-operation from that side. There is no use of mixing up the question of
election with the present problem. We are here to consider whether there
should be a further constitutional advance and what should be the methods
adopted to secure it. Constifutional lawyer as he is, may I ask him about
the defects of the present constitution. If I were the examiner I would
put him the question, what are the fundamental pringiples on which the-
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present constitution of British rule in India is based? I will tell him of
those necessary ingredients which go to make up the constitution of a
progressive State; and they are absent here. I will mention four funda-
mental principles which are absent in the working of this machinery. Does
ke find here that taxes should be levied only with the consent of the
people’s representatives? Is that the case in India? Is it not the fact
that whenever you want you pile tax on tex in opposition to the popular
view? Do you not think that there is an absence of that fundamental
constitutional principle? Secondly, Sir, does he not agree that no subject
should be imprisoned without cause being shown? Is there such a funda-
‘mental constitutional principle observed here? You have put aside the
Habeas Corpus Act and have sent several people to jail without any charge
brought home to them. Do not you think that you should refuse that
portion of the constitution? Thirdly, I ask, should there not be constitu-
tional limits to the autocratie will? Whenever we refuse any Bill, you
certify it; whenever we refuse any grant, you restore it. How long 4o
vou think that that autocratic method should go on without being curbed?
Do not you think the proper constitution requires that you should put an
end to that? Lastly I ask you, Sir, with your short experience here and
with your previous experience elsewhere, do not you think that equal oppor-
tunities to all and special privileges to none should be the underlying prin-
ciple of all proper constitutions? Do you find it here? Do any of these
things exist here? You impose taxes at your will; you show partiality
and racial prejudice and you encourage privileged sections; you do not
show cause for sending & man to jail; and if you do all these things, do
you still think that this constitution does not require change? If it
requires a change, if you think it is absolutely necessary that it should
be changed, would you ask the people to bring sbout the necessary
changes? Is it the practice in any country to consult the people in order
to secure needed reform? If you think that the constitution has defects
which should be corrected, you ought to do it yourself. You ought nof to
wait for others to say it. And if you think it is not right, it is for you to say
so. Do you want to perpetuate these defects for ever? I will mention
this as I am speaking with special reference to the Honourable Mr. 8. R.
Das. Do not you think in the reorganization of the Department itself that
the very existence of a Law Member without any administrative port-
folio is an anomaly? If I were to suggest remedies the first thing I
would do is to abolish that Department or give a much more substantial
and useful portfolio in which the Honourable Member can exercise his
intelligence and previous experience, and not only to act merely like a
Solicitor General. Therefore I would appeal to him, when his advice is
sought in the Cabinet, that he should see that in the reorganization either
his portfolio, his Department, should be abolished or. some other useful
portfolio should be placed in his charge. I may tell him that there is
not much difficulty. In SBeptember there will be a vacancy and Sir Charles
Innes will go, and there should be a reorganization of Departments, and if
this Department is abolished, still there would be ample room for three
Indians to be put in charge of important portfolios. But I do not propose
to take this up at this late hour or to discuss the general policy of adminis-
tration. T will only just read the condemnation of the present adminis-
tration, not by Indian politicians but by the Labour Party in England
whith was published in New India. I shall just read it to show how far
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they have condemned it. The charge against British rule in India is that
“‘India is denied the rudiments of self-government, since the Council of
State has a permanent Government majority, one-third of the Members
of the Legislative Assembly are nominated, and the Governor-General is
empowered to enforce any proposal’’. It declares that ‘‘freedom of speech
and press, of meeting and of person is denied. Social reform is resisted
by the Government. Health measures are inadequate, and the Indian
Delegates to the League of Nations are appointed by the Secretary of
BState instead of by the Assembly. The Independent Labour Party recog-
nises the full right of Indians to self-government and self-determination,

and the British Government should announce its readiness to end external
control .

The report of the Indian Advisory Committee of the Independent Labour
Party further advocates ‘‘an amnmesty for political offenders, and the with-
drawal of Indian troops from non-Indian territories’’. It further urges
“‘the enfranchisement of the working classes, and the examination of the
system of land tenure and the affiliation of the All-India Trade Union
Congress to the International Federation of Trade Unions’’. Now I
ask, if an independent body in Great Britain should come to this conclu-
sion that these are the defects in British rule in India, can I expect that
an Indian Member of that bureaucracy should come forward and tell us,
‘“ It is not yet time for us to change the constitution '’? I appeal to him

if to no one else—because it is impossible to convince persons who have
vested interests.

The Honourable Mr. 8. R. Das: I have not said it.

Mr. B. Venkatapatiraju: Though you are bound by the rules and you
cannot say it openly yet you feel in your heart of hearts that you have

done a -great injustice to yourself and to the country in which you are
born and to the country in which you are serving.

Mr. President: The Honourable Member must address the Chair, please.
Mr. B. Venkatapatiraju: I have done with him, Sir.
An Honourable Member: I move that the question be now put.

Oolonel Sir Henry Stanyon (United Provinces: European): Sir, the
conclusions at which we, the non-official Europeans, have arrived on the
demand for the immediate issue of g Royal Commission on the Reforms
have been sufficiently set out by my Honourable friend and colleague, Sir
Darcy Lindsay, and I have no wish to weary the House with undue repeti-
tion. But there is one point upon which I wish to emphasize our position.
My Honourable friend, Mr. Jinnah, in the course of a speech, which has
earned tho admiration of all parties in this House for its moderation, its
force and its dignity, invited the European non-official Members ‘‘not to
play into the hands of Government’’, by voting with them. S8ir, that was
an unfortunate expression which tended, unwittingly and unintentionally,
to cast a reflection on our honesty of opinion and independence of action.
I am anxious to repudiate it because I am afraid it must be confessed that
it has become a habit of thought to regard with suspicion the sincerity
of opinions which do not agree with proposals for the censure of Government,
and to credit pro-Government votes with ulterior and unworthy motives.
My own course of action is to reach conclusions after independent and
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careful consideration, first individually, and then oollectively with my
colleagues; and when I have formed an opinion, to express. it fearlessly and
follow it into the lobby. We have had the word ** co-operation '’ used 6ver
and over again in this House and out of it; ‘but it seems to me that no.
one has made any serious attempt to find a common definition of it, and
it is manifest that much political controversy concerning what is co-opera-
tion ariges from the different meanings which the word presents to different.
people. As interpreted in the Swarajist camp, the word seems to me to.
mesn the unquestioning acceptance of every dictate made by that Party.
I cannot wholly acquit the Government of putting a somewhat similar
interpretation on the word. Government come here with cut and dried
schemes and inelastic demands, and seem sometimes to regard as non-co-
operation any rejection of them by the non-official majority in this House.
(Hear, hear.) Now, if these interpretations were correct it would mean-
that a mere difference of opinion amounts to nom-co-operation with the
party from whom you differ. In a narrow sense that may be so; but that
is not, I think, the sense by which either the Government or the non-
official Benches should guide themselves in this House. In my humble-
opinion, co-operation in the Legislatures demands first of all mutuality,
a spirit of give and.take, then honest opinion, individual or collective, on
the merits of each question as it comes up, and a fearless following thereof
into the lobbies. In this process conflict of opinion and a division of votes
is inevitable. In the British Parliament all parties co-operate, though
there is seldom universal agreement. The present debate, in which the
Independent Party have put forward an honest, but, as we think, mistaken,
view is co-operation as I understand the Right Honourable the Secretary
of State and His Excellency the Viceroy to have used that word. And
when I differ from my Honourable friend, Mr. Jinnah, and endeavour to
convince him that he is wrong, I think I am using my best effort to co-
operate with him and his party. We have studied the proposal now before
the House individuslly and collectively, and we have formed an honest
opinion against it. If there is anyone who could have convinced me to
the contrary it is Mr. Jinnah. T take his appeal for our votes, unhappily
worded though it was, to be an appeal to our reason and judgment; and T
tell him in all sincerity that he has not been able to convince me. But
let me assure him and my friends that even a minority vote of a co-operating
House will carry far more weight than an overwhelming majority vote
of obstructionists. My idea is that a Royal Commission should come out
when we can prove that the democratic form—it is nothing but s form-—
of government introduced by the Reforms has been so far assiriifated in
this eountry as to justify us in asking for some of its substance. If a
Roynl Commission under the Act came out at once, what would it find ?
Tt would find a country torn by communal tension, racial animosity and
universal distrust—a country in which at present regnrd for communal
wesl shows no signs of giving way to regard for common weal. It would
find & country in which the electorate representa a very small fraction of
the population—an electorate which is largely still without conception of
the responsibilities of the franchise—and an electorate which, at all events
so far a8 if is in touch with those responsibilities, has returned

42X 5 majority who claim to possess a mandate for the obstruction
and destruction of the patticular form of Government now under trial. Sir,
that is not a picture which I, as a sincere friend of India, desire to: present
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to a Royal Commission under section 84A of the Governmer}t of Indig Act.
I apprehend that, if such a picture was presented to it, it might form the
opinion of one who is an Indian first and last, an unquestioned and
distinguished patriot, one who was intimately associated with the introduc-
tion, and, has been intimately associated with the working, of the Reforms,
and who has fearlessly and clearly stated, what we Europeans think, that
India is not yet ready for a further advance. I refer to Lord Sinha.
Finally, we object,—I object at all events,—to be & party to a proposal
which, if adopted by the House, will' compel the use by the Governor
General in Council of his extraordinary powers. I say again it is not the
vesult of the voting on this motion but this co-operating constitutional
debate which will carry weight with the British public and, perchance, with
our own hard-hearted Government. Let the certainty of that result hearten
my friends if the division should go against them. ‘

Ral Bahadur Raj Narain (Delhi: Nominated Non-Official): 8ir, I rise
for the second time in order to avoid giving, a silent vote on this motion.
The question which is before the House is of great importance. Sir, I am
one of those who have from the very start beem opposed to the present
constitution. Nobody has taken it well, none of the political parties in
India have taken it well, and I do not believe that at the time it came into
force the them Government of India were themselves satisfied with the
constitution under which we are working. Nobbdy liked it when it came
and I repeat that I, for one, did not like it. (An Honourable Member:
“‘Resign.”’) My reasons may be very different from those of others. But I
must say that on the lines of the present comsfitution, in my humble
opinion, India cannot be governed. Now, that is so far as the constitution
is concerrted. I am: extremely sorry to find the Benches not half so full as
T used to see them before the Swarajists left the House. It is 4 matter
of deep regret that they should have walked out in the fashion they did.
In my humble opinion their walking out will not serve any useful purpose
.in the advancement of the country.

Maulvi Muhammad Yakub: Your vote compelled them to walk out.

* Ral Bahadur Raj Narain: I think they would have done well if they
had remained inside the House. I know they do not require my advice;
they are much abler men to ask advice from. But this is my humble
opinion which I am entitled to submit as & Member of the House. Sir, I
think, although I am whole-heartedly of the ides that the present comstitu-
tion must change, what form the change shall take is not of course a matter
for discussion this evening. But I am decidedly of the opinion that the
present constitution must go and the sooner it goes the hetter. The mext
question which I ask is, what is the best method by which we can attain
that object, an object which is common to.us all, that is, that this constitu-
tion shall be changed? Is it by passing the motion which we propose to pass.
to-day? With great respect to my learned friend, the mover of the motion,
I beg to differ from him, and say that that is not the best method of attain-
ing the object which he has at heart.

Mr. M. A. Jinnah: What is the best method? Tell us please..

Ral Bahadur Raj Narain: In this respect we have got to see what part
the Government of India have been playing in this matter, and also whe-
‘ther under the present circumstances of India one can hope for the result

E
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which we have at heart, that is, will the Government of India be sssisting
you if at this moment they press for the appointment of a Commnission?
Sir, in this connection I am very, very sorry indeed to have to refer to
& matter which has become a matter of every-day occurrence on the floor
of this House. I refer, Sir, to the communal differences of the communities.
and the resulting effects of it. There is not a single day, & single day does.
not pass in this House when questions relating to communal differences,
cammunal appointments, proportion of appointments even in the grade of
chaprassies, in the grade of Munshis, is not brought forward. Even to-day
we have heard some words suggesting that the future constitution should
try to provide for communal and separate electorates. What does it
convey to an ordinary mind? It is no good deceiving ourselves and saying
that India is & nation, it has one ides and it has one goal. It is no doubt.
very since to hear all this but I think it is our duty to realise after all
how we stand. Bir, for the last three years those Indians who have been
following the Press can hardly be ignorant of the fact that for the last 2 or
3 years communal differences have been increasing. They have been
becoming bitterer and bitterer, and the bitterness is increasing every year.
Can you suggest that, while this state of things exists, the Government of
India have no excuse whatever for not suggesting the immediate appoint-
ment of a Royal Commission? Supposing the Royal ‘Commission came,
what would they find? Whatever else they may find, they would cer-
tainly find this existing factor in India, and if they find this, what will they
recomimend to the English nation? In the existing circumstances, Sir,
I suggest it is rather ungenerous to suggest that the travelling allowances
of the Executive Council of the Governor General shall be cut down.
What power had the poor Councillors to further your cause which they
have igndred?

An Honourable Member: Poor.

Rai Bahadur Raj Narain: I do not refer to.their poverty, but I say
after all we must remember this circumstances that they are acting not
under us, it has been admitted over and over again by us, but they are
acting under the advice of the Secretary of State and under the influence
of the Becretary of State; they are servants of the Secretary of State and
not of us. They cannot ignore the situation existing in India and they
cannot but judge what would happen if a Commission were to ‘come at
once. I submit that it is a matter for the consideration of the Mover
whether this motion should be pressed to a division, considering the eir-
cumstances, as I have suggested, that exist, and I strongly ask iny learned
friend to do that. And I would suggest to the Honourable the Home
Member, that, as after all it is a matter of three years, why cannot you
get up and say ‘‘ As goon.as we see the circumstances are suitable, we will
regommend that this should be done ’’. There is no harm dome by that.
You are pledged to do it; you mean to do it; it is & matter of three years,
and you can very well get up and say, ‘‘* We are of opinion that this will
be done as soon as the circumstances of the case permit,”’ and on that
for my learned friend to withdraw his motion.

Mr. M. A. Jinnah: Sir, I am quite willing to withdraw my motion if
the Government will give me 8 definite assurance that the Royal Commis-
sion will be appointed .at once.
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The Honourable Sir Alexander Muddiman: I thank Mr. Jinnah for his
generous offer. I notice that he would go as far as to agree to what he
has himself proposed. .

Rai Bahadur Raj Narain: With these few remarks, I suggest that the
remedy which has been suggested by my Honourable friend is rather un-
generous and I shall not be able to support him for one

‘Mr. M. A. Jinnah: Suggest another remedy, will you?

Rai Bahadur Raj Narain: I suggest persevering, go on pressing, and
the real remedy I want to suggest to you is this, go to the country, telt
thern that they must make up their differences, they must have no commu-
nal feeling, they must trust each other. You must trust each other. You
must not say that this post must Be given to a Muhammadan because he
is & Mubammadan, or this post must be given to a Hindu because he is
a Hindu; for the simple reason that the best man ought to have it. We
ought to trust each other, we ought to be able to say to the world “* We
trust that e Hindu will do just as well as & Mubammadan ’’. TUnless that
feeling is brought about in India, unless that feeling exists in the minds of
the inhabitants, I think that our claim that we are a nation is not a true
one. Wit these few words, I oppose the motion.

Maulvi Abul Kasem (Bengal: Nominated Non-Official): 8ir, like my
Honourable friend who has just sat down I also do not like to record a
silent vole, and I will crave the indulgence of the House for a few
minutes only to speak on the motion. The question before the House for
decision has been clearly and definitely stated by Mr. Jinnah in the very
admirable speech with which he preceded his motion. I take it that what
this motion actually means is a demand from the Members of this House
on behalf of the country for the appointment of a Royal Commission.
That belief is also shared by many of my friends here. It was exgyessed
by the great parliamentarian Mr. Baptista; and I see no reason why a
Royal Commission should not be appointed. Mr. Jinnah wants the appoint-
ment of a Royal Commission because he is very sanguine that the examina-
tion to which the people and the constitution will be subjected will be very
favourable to him. I cannot say that I fully share his optimisam. On the
other hand, there is an opposition to the Royal Commission by the Govern-
ment on the ground, not that they hope or wish, but because they'apprehend
that the situation in the country is such that if a Commission comes out
to India the result of their inquiry may not be very favourable to the
people of the country or to the demand of the reformers. I say, Sir, that
it looks like the case of a young student who wants to sit for an examina-
tion. His teachers, his friends, or I may say his guardians think he is
not at all prepared for it but the boy persists in saying that he is prepared
to sit for the examination. At any rate he is prepared to have a sporting
chance of success, and I think nobody will be justified in refusing him
that opportunity. He takes the risk with a full sense of responsibility.
Why not-let him have it? Then, Sir, there is another reason why I want
a Commission to be appointed, or in other words why I want an inquiry
to -be made, o full detailed, honest, and, what is more, an impartial
inquiry into the whole constitution and the situation in the country; and
the reuson is, as expressed by my Honoursble friend, Maulvi Muham-
mad Yakub, that in this constitution, although I may be charged w_:t.h
feelings of communalism, I feel that in this constitution we have not been
very properly treated. I will not go into details here, but I want a trxlzmnal

x
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which will examine my case when I present it before that tribunal. We
presented our case before the first tribunal, and we think we did not
receive full justice then. :

Then, Sir, the main question this evening has been, as stated by the
Honourable the Law Member, that the real test is to see whether there
has been actual co-operation or not; and able and distinguished lawyer
as he is he has placed his case with a great deal of forensic ability to
convince us that there has not been co-operation. I do not deny that,
but I want to know—I have been told that the year 1929 is not to be
considered as sacrosanct—I want to know, why then the Act of 1919 need
be considered sacrosanct, why the statement of the Secretary of State
that an inquiry is only possible when to-operation is forthcoming should
be treated as sacrosanct. Whether anybody is co-operating or mnon-co-
operating, the question is whether the constitution as inaugurated in 1920
has or has not proved a success. If the machinery has failed—as every-
body will admit it has failed—what is the defect in it? Is the defect
in the machinery itself, or in the people who have been asked to rumn
the machinery? Reference has been made by Mr. Jinnah that in the
Central Provinces and in Bengal it has not worked; and he incidentally
remarked that if the machinery had been properly handled in Bengal it
would have worked successfully. I quite admit that the situation could
have been. better handled in Bengal than it was; but I doubt that any
kind of handling would have made the operation of the Reforms and the
present constitution in Bengal a success at all. :

Then there is this question: it has not been appreciated by the people;
it has not worked as the well-wishers of the country and the Government
would have wished it to be worked. If the people for whose benefit it
is intended do not want to work it satisfactorily, I say there is every reason
why yem should not thrust that conmstitution upon them, but should re-
examine the whole question anew. The Honourable the Law Member has
told us that the proper course is that you should go back to the country,
tell them ‘‘ Here is this situation and unless you send us absolute
co-operators in very large numbers to the House we cannot get a Royal
Commission or any further advance '’. But, 8ir, you by your action are
helping the Swarajists to capture the constituencies and ask us to ‘fight
against oddé. What is the situation? The Commission cannot start work
before the next elections. If you announce it now and if the non-co-
operators or wreckers come in larger numbers, that would be o good
ground for the Commission to refuse a forward move. Announce the
Commission and give & chance to the. electors to respond. The
words '’ go-operation ’’ and ‘‘ non-co-operation '’ were started in 1919.
Whatever the opinion of my countrymen may be, I for one hold this
opinion gnd I think I am as much entitled to hold mine as anybody else—
that those phrases were coined and used for the purpose of capturing
popular imagination; end it has been to a great extent successful. It has
been said that the Swarajists came to this House with the declared object
of wrecking the constitution and of creating a deadlock; but by their
conduct they have shown that they were actually co-operating. That is
according to the old proverb that those who ‘came to curse remained to
pray. The object with which they came they said was to wreck the
constitution, they raised the ory simply to capture the electorate and they
succeeded in their attempt in doing that. Consequently, when they came |,
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here, as the Honourable Mr. Das has said—and I agree with every word
he has said—when they came here their instinet and their reason and
their legal attainments all pointed to co-operation with the Government,
and they did it for over 2} years. When they found they had to go
back to the electorate again then they wanted to do something in accord-
ance with the mandate of the Congress and so they have gone out. If
you say that they did actually co-operate, but they never admitted co-
operaticn, if I may say so—I mean no disrespect to my absent friends—
but if you believe that they did actually co-operate with you but they
were not in a position to declare that they had done so (we may say,
they felt some nervousness in doing s80), why take them not in the spirit
in which they have worked, but in the spirit of their declaration which is
more or less meant, not for reasonable men but intended entirely to capture
the electorate, with an eye on the gallery as it were?

Now, 8ir, I am not one of those who will agree to any movement of
a rash or precipitate kind. I would go slowly but on sure and sound lines.
I think that the best course you could adopt for chalking out a proper
course of action is by a thorough and impartial examination of the whcle
situation. I do not want that this examination should be conducted in
a way so as to gratify the vanities or the ambitions of only the politically
minded people in this country or that it should be conducted with a view
to perpetuate the bureaucratic system. But whether it is bhureaucratic
or democratic I think the inquiry should be held only for the good of the
people of this country, the masses, the agriculturists and the labourers
and all those who make up the people of India. It should be for their
benefit and advantage. You have to examine what system of government
is good for them and what will improve their material, their moral and
their social condition. With this end in view an inquiry should be started
and that without delay. We have been told, ‘‘ What is this? Everybody
who goes to the electorate and says that we must wreck this has got the
largest number of followers '’. Why? Because all sorts of ills to which
humanity is subject are attributed to the present system of government.
You have to examine the thing and prove that it is not so. How can you
do it but by holding a thorough and impartial examination? I think there
should not be any nervousness to go forward but, though I think there
is no reason to apprehend it, if there be any justification for going back-
ward, I think vou should take courage in both your hands and go back-
ward, if by an impartial examination on the evidence produced before the
tribunal you find it necessary. :

There is another aspect of the question. Sir Sivaswamy Iyer yesterday
made a speech and seid ‘‘ I support Mr. Jinnah's motion »n all fours
(Laughter) but I am sorry I cannot support him with my vote because that
would mean restoration of the Demand by the Governor General in Council
and that is a bad precedent ’’. 8ir, I myself am opposed to doing any
act which would necessitate the Governor General in Counecil to take action
under the extraordinary provisions of the law. That is a bad precedent
and I fully appreciate the remarks made by the Honourable the Leader
of the House that you should not make the Governor General in Council
callous about restoring lost grants. That is a thing which I myself do
not like and I would have very much preferred if this motion was for a
nominal cut only for the expression of the opinion of the House on th}s
particuilar question. But, Sir, I can assure my friends who- like 'Blr
Sivaswamy Aiver feel that the principle involved is about the restoration
of the Grant that neither Mr. Jinnah nor those who share his cpinion nor
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those who will go into the lobby with him for a moment want or believe
that will mean the deprivation of the Executive Council Members of their
trs:ve‘slling allowances. What they want is an emphatic expression of their
opinion about the, appointment of a Royal Commission to conmsider the
constitution of the country. At least I for one want that this grant be
restored by the Governor General in Council. People will say then, ** Why
put him in that position?’’ I say in reply, ** You have already put him

in the position of restoring grants on several occasions. Where is the

harm in adding one more to the number? ** That is the actual situation
as I read it.

I think, 8ir, that the time has come when we should have an inquiry.
Since the first Legislatures were opened under Royal asuspices in 1920 we
have been spending our time and our breath in discussing this constitutional
question in this House and in the provincial Legislatures to the detriment
of other and more useful and legitimate work for the benefit of the country.
Many questions of material importance to the country have been relegated
to the background simply because the people focus all their attention, on
this constitutional issue. Silence that by the appointment of a Royal
Commission. The Commission will be appointed by His Majesty the King
on the advice of His Ministers and on the recommendation of the Govern-
ment of India, and I trust and hope that it will be a Commission which
will enjoy the confidence of the people as well as of the Government of this
country. Therefore an impartial examination by that Commission should
not be denied. The point is that people are not afraid to subject them-
selves to that examination and Government need not be afraid to subject
themselves to an examination by a Royal Commission. Then where is the
objection and where is the difficultv? The only difficulty that I find is in
the statement made by the Secretary of State that co-operation must
precede the appointment of a Roval Commission. I say, if you insist upon
co-operation from a small section of my countrymen who are opposed to
it, though they are very well organised, though they are the most vocal,
you will be attaching much greater importance to them than their position
in the countrv would warrant and therefore you will by vour action, directly
and indirectly, help them and, as my Honourable friend 8ir Chimanlal
Setalvad said, leave your friends, the co-operators to the wolves when they

go to the electorate.
(Several Honourable Members moved that the question be put.)

Mr. President: The question is that the question be now put.
The motion was adopted.

M1, President: Sir Alexander Muddiman.

The Honourable Sir Alexander Muddiman: Have I a right of reply?

: HI‘ President: If the Honourable Member wishes to reply the Chair
has no objection.

The Honourable Sir Alexander Muddiman: I do not propose to spesk
ugain.

Mr. Premident: The question is:

“"I‘han the Demand under the head * Executive: Council ' be omitted.”
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"The . Assembly divided :

AYES-31,
Abdul Haye, Mr. Jinnah, Mr. M. A,
Abul Kasem, Maulvi. Joshi, Mr. N. M. -
Ahmed Ali Khan, Mr. Kasturbhai Lalbhai, Mr.
.Aiyangar, Mr. K. Rama. Lohokare, Dr. K. G.
.Alimuzzaman Chowdhry, XKhan Mahmood Schamnad Sshib Bahadur,
Bahadur. Mr.
Ariff, Mr, Yacoob C. Malaviya, Pandit Madan Mohan.
‘Baptista, Mr. J. Mutalik, Sardar V. N.
Chanda, Mr. Kamini Kumar. Neogi,( Mr, K. C..
Das, Mr. B. Pal, Mr. Bipin Chandra. )
Datta, Dr. 8. K. Ramachandra Rao, Diwan Bahadur M.
‘Deshmukh, Mr. R. M. ! Rangachariar, Diwan Bahadur T.
Ghazanfar Ali Khan, Raja. Sadiq Hasan, Mr. 8.
Ghulam Abbas, Sayyad. Talatuley, Mr. 8. D.
Gour, Sir Hari Singh. . Venkatapatiraju, Mr, B.
‘Hyder, Dr. L. K. t Yakub, Maulvi Muhammad.
Ismail Khan, Mr.
NOES—47. .
Ajab Khan, Captain. Lloyd, Mr. A, H.
Akram Hussain, Prince A. M. M. Macphail, The Rev. Dr. E. M.
Bajpai, Mr. R. 8. Makan, Khan Sahib M. E.
Bhore, Mr, J. W. Mitra, The Honourable Sir Bhupendra
Blackett, The Honourable Sir Basil, Nath.
Bray, Sir Denys. Muddiman, The Honourable S8ir
Burdon, Mr, E. Alexander.
Calvert, Mr. H. Muhammad Ismail, Khan Bahadur
‘Carey, Sir Willoughby. Raiyid,
Clow, Mr. A. G. . Naidu, Rao Bahadur M. C.
‘Cocke, Mr. H. G. Owens, Lieut.-Col. F. C.
‘Crawford, Colonel J. D. Rahlman, Khan Bahadur A.
Dalal, Sardar B, A. Raj Narain, Rai Bahadur.
Ponovan, Mf. J. T. Rau, Mr. P. B,
(Gthulam Bari. Khan Bahadur. Reddi, Mr. K. Venkataramana.
Gidney, Lt.-Col. H. A. J. . Roffey, Mr. E. S,
Gordon, Mr. R. G. Sams, Mr. H. A.
‘Graham, Mr. L. Sarda, Rai Sahib M. Harbilas.
Heazlett, Mr. J. } Singh, Rai Bahadur 8. N
Hira' Singh Brar, Sardar Bahadur Stanyon, Colonel Sir Henry.
__ ,Captain. Tonkinson, Mr. H.
Hudson, Mr. W. F. Ujagar Singh Bedi, Baba.
Tnnes, The Honourable Sir Charles, Vernon, Mr. H. A. B,
Tatas. Mr. K. B. Vijayaraghavacharyar. Sir 'J'.
Jeelani, Haii S, A, /K. Willson, Mr. W, S. J.

Lindsay, 8ir Darcy
The motion was negatived.

Delay of the Commerce Department in dealing with the Report of the.Indian
Mercantile Marine Committee.

Diwan Bahadur T. Rangachariar: Sir, my motion No. 85, although it
should come properly under the Commerce Department for which my
Honourable friend Sir ‘Charles Innes is responsible, I wish to take under
this head, as I see the guillotine moving from one end of the House to the
other and I have no chanee of reaching the Commerce Department Demand-
Bir, this is a most important Committee which was appointed by the Gov-
ernment of India on a motion adopted by this House as early as 1921
The Committee was appointed, nan expert member from England was
appointed to that Committee and the Committee made its recommendations
in February 1924. Here we are now in March 1928. This is a subject in-
which the Government of Tndia had been guilty of delay, inordinate delay.
beforehand. It is a subject on which the Government of India ghouldn have
$aken steps long long ago. But having neglected it so long it beeame their
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duty to be prompt in taking action on the recommendations of this Com-
mittee. On a subjeet of that great importance there was commendable
unanimity of opinion, except for my friend Sir Arthur Froom who differsd
on only one of the recommendations of the Committee. As regards other
matters, for instance, the starting of our training ship and the giving of
facilities for Indians in the development of the mercantile marine of this
country; he was at one with the rest of the Committee. So that although
he differed on one point there was no difficulty; the recommendations had
been summarised under each head and it only remained for the Govern-
ment of India to take prompt action on that matter. B8ir, there are matters
in which the Government of India make up their mind very quickly indeed.
Distances do not count; time is of no importance; they press on; and the:
Secretary of State on the floor of the House of Commons expresses regret
for a delay of even a few months in giving allowances, ete., to the domi-
ciled community in the provincial services. He actually expresses regrat
on the floor of the House, ‘as I see from one of the recent telegrams, when
the matter in question is one which affects the services. But in regard to
the people at large the Government of India are guilty of delay, criminal
delay, in a matter of this importance. Sir, I submit that the country
attaches the greatest importance to development in this direction. These arc
matters of substance which would add to the economic wealth of this
country- and of the people of this country. It is in these respects that the
Government of India have been accused of step-motherly treatment of vhe
interests of India, because they do not fail to look after the interests of
other communities with- whom they are identified. That being so, it was
their duty to have taken steps. 8ir, time after time questions have been
put asking what steps were taken. My Honourable friend used to tell
us that he had sent for one expert, that that expert did not come and
that another expert has come; that he came last time, and he has made
a report. Now, Sir, these are matters which could have been hurried if'
they really had the heart. My complaint. is that they have not, Bir, their
heart in the business, and I want them to say what steps they have teken:
to carry out this long-delayed but urgently needed reform in adding to-the:
welfare of this country and to opportunities for service in this country for-
. may-countrymen in these respects. I accuse them of delay, and I ask them
" to take earnest steps in the future at least. To-day, Bir, I was glad to
see an announcement bv the Honourable the Home Member that the
matter is to be discussed on a motion to be moved by my Honourable
friend; Sir Sivaswdiny ‘Aiyer. »'Why leave it ‘to Bir Sivaswamy Aiyer to
move the motion again?  Hers the “Governmiént’ ‘6f India appointed n
Committee, to -go, nto -this matter. They "hws‘""tf.mir recommendations:
before them. Why do not the Government: of India come forward with:
their own recommendations?. If legislatiefi is needed, why do they not:
copue, forward with tHe Jeginlatiow medded? Why leave it agam %o a non-
official Momber to take. a -day-drorn the Honourable the Home Member?’
Sir,. the- Honourable. the Jome Member could have had any number ot
days. apd, Bir, we are -willing to sit here if necessary if more days are
" needed to deal with this matter, but I do accuse the Government of India of
deliberate.delay in a matter of this great importance. 8ir, T move my motion :
' “That the provision under the sub-head ‘II. B.—Allowances, etc.’ be reduced hy:
Ry d ¥ . e
_#im order to draw attedtion to the delay of the Commerce Department in,
" *dealing with the Mercantile Marine Committee’s Report.



THE GENERAL BUDGET—LIST OF DEMANDS. 2443

The Honourable Sir Charles Innea: Sir, I plead at once not guilty.
The Honourable Mr. Rangachariar accuses me of undue delay in dealing
with this matter, the matter being the Report of a Committee on which.
my Honourable friend himself served. Now the first point I wish to make
to the House is that the most important recommendation made by that
Committee is that the coastal trade should be reserved practically to Indian--
owned ships. Now, Sir, Mr. Rangachariar will bear me out that when
the: Indian Mercantile Marine Committee made that recommendation, at
the same time they said in so many words in their Report that they were:
upable to say whether the reservation of the coastal trade would be for the
benefit of India. They said they had no data to examine the question.
Their view was that they had been asked to find out the way in which ap
Indian Mercantile Marine could most expeditiously be fostered, and they,
said, ‘‘If you want an Indian Mercantile Marine, reserve the coastal trade,
but, mind you, we are unable to tell you whether that reservation is going
to be for the benefit of India or not.”” Now, Sir, I say quite definitely
that when the Indian Mercantile Marine Committee made a statement of
that kind, they were not altogether doing their job, and as they did not go
into-that question, they put a burden upon the Commerce Department.
That is one reason, Sir, why we have had to delay this matter, because we
have had to examina this very important recommendation in .all its as-
pects. Then, again, 8ir, the Honourable Member knows perfectly well
that the recommendation reserving the coastal trade of India raises diffi-
cult questions and we had to take the highest legal opinion as to whether
such a proposal was intra vires or ultra vires of the Indian Legislature.
Then, again, Sir, the Honourable Member knows that long ago we took up
with the departmental Advisory Committee the question of a training ship..
On the adviece of the departmental Committee we wrote home to try and
get & man who could advise on this point. Through no fault of our own,
it was only last August that we were able to get hold of Captain Sayer
but through circumstances over which he had no control, he could not
come out till December last. Hig report has now been published and is
in possession of Members of the House. There is another point I wish to:
draw the Honourable Member’s attention to. It is perfectly true that :n
the last Session in Simla I promised my friend, Sardar Mutalik, that I
would give a day for discussion this Session. I waited to see whether
Sardar Mutalik’s own Bill for the reservation of the coastal trade would
give me the opportunity I was looking for, and it got the second place in the
ballot on a certain day; but to my astonishment I was informed by the
Legislative Department that Sardar Mutalik had informed the President
that he did not intend to move the motion.

Sardar V. N. Mutalik (Gujarat and Deccan Sardars and Inamdars: Land-
holders): May I make a personal explanation, Sir. I have already ex-
plained to the Honourable Member the reason why I gave that notice.
It was simply because there would be no opportunity on that day for dis-
cussing this particular subject.

The Honourable Sir Oharles Innes: I do not know what the reason was,
but as soon as I saw that the Honourable Member’s motion had secured:
the second place in the ballot, I informed my friend Mr. Graham thst
we need not provide a Government day for purposes of discussing thiss
question. But as soon as I saw it was not coming cn, I again informed Mr.
Graham and the Honourable Member that. a, Government day would be
provided for the discussion of this question..
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Diwan Bahadur T. Rangachariar: May I ask why Government themselves
do not bring forward Resolutions or legislation? If they have come to &
conclusion, let them submit it to the House.

The Honourable Sir Oharles Innes: The Honourable Member must wait
for two or three days and then he will see what action Government are
taking. Finally, Sir, the Honourable Member has made a statement. He
said the country attaches the very greatesi importance to this question.
Let me remind the Homourable Member what he said himself on the 8th
-of February, 1924, referring to the Indian Mercantile Marine Committee’s
Report. 1 will read out his actual words:

‘“ Yesteérday, 8ir, my Honourable friend, Pandit Madan Mohan Malaviya, bemoaned
‘the absence of a mercantile marine in this country. But, Sir, a subject so important
‘a8 that did not attract much attention in the country. We felt it. There is no
public response to such Committees. We had to egg them on to come before us, those
who had got any interest in such questions.”

Diwan Bahadur T, Rangachariar: The thinking public want it.

The Honourable Sir Oharles Innes: I quite admit that in circumstances
over which we had no control we have not yet been able to place the matter
before the House, but as the Honourable Member himself knows we have
now given Government time for a Resolution. I hope to get the decision of
the House on the question of the Training Ship and to make a statement
regarding the attitude of Government in regard to other matiers.

Mz, President: The question is:
‘B “il‘ bat the provision under the sub-head ‘II. B.—Allowances, etc.’” be reduced by
e. 1.7

The motion was negatived.
My, President: The question is:

‘ That & sum not exceeding Rs. 62,000 be granted to tie Governor Genersal in Council
to defray the charges which will come in coufse of payment during the year ending
:the 31st day of March, 1827, in respect of ‘ Executive Council ’.”’

The motion was adopted.

DeMAND No. 29—LEGISLATIVE BODIES,

The Honourable Sir Basil Blackett: Sir, I beg to move:

“ That a sum not exceeding Rs. 5,60,000 be granted to the Governor General in
‘Council to defray the charges which will come in course of peﬁment during the year
-ending the 31st day of March, 1927, in respect of ‘ Legislative Bodies '.”

Equality of Treatment of Members of the Legislative Assembly and Council
of Btate in the matter of Alowances.

Sardsr V. N, Mutalik: Sir, I beg to move
*“ That the Demand under the head * Legislative Bodies ' be reduced by Rs. 1,001."

.At this late hour, Sir, I am only going to draw the attention of Government
to the subject and I want the opinion of the House, if it can be given
within this short fime that is at our disposal. The subject is that more
allowances are given to the Members of the other House and there is in
‘my-‘opinion, absolutely no reason why the Members of the other House
should be treated in a different way to that in which the Members of this
House are treated. Sir, I only say this and T want the vote of the House.
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Mr. L. Graham (Secretary, Legislative Department): Sir, it seems to
me rather unjust that I should be allowed only four minutes fo deal with
this subject but I shall do the best as I can in the time at my disposal. As
Honourable Members know perfectly well, this question wag first raised
some three or four years ago by my Honourable friend Mr. Rangachariar.
The Honourable the Law Member on that occasion said quite plainly that
the question was one to be determined by the other House. Ii was not
really proper for this House to say to the other House: ‘‘ We have got so
much and therefore you should have no more ’. On the assurance of the
Honourable the Law Member that on an early occasion Government them-
selves would bring a Resolution before the other House suggesting that
they should regulate their allowances on the scale laid down in this House,
my Honourable friend very courteously withdrew his motion. Thereupon—
I do not know if Honourable Members read the proceedings of another
place, but if they do they will be well aware of it—a motion was duly put
in the other House by Sir Muhammad Shafi and the matter was debated
-entirely on its merils. The Honourable Members of the other House re-
jected the Resolution. (Cries of ‘‘ S8hame ’.) I do not know why Honour-
able Members should say ‘‘ shame '". It was a popular vote. It was not
a vote which was demanded by the officials. Honourable Members should
remember that the officials did not vote on that occasion. Government
went as far as they could in view of the wishes of this House. In order
to meet the wishes of the Honourable Members of this House the concession
was withdrawn by executive order from the official Members of the Counci!
of State who come from the provinces.

Plﬂ&n Bahadur T. Rengachariar: Am I right in assuming that non-
-official Members are treated more favourably than official Members in the
‘Council of State?

Mr. L. Graham: Yes, the official Members get a smaller amount.

Diwan Bahadur T. Rangachariar: Do the non-official Members of the
other House realise this?

Mr. L. Graham: 1 trust they do. Politicians have no sense of gratitude.
‘The position with regard to the new House is that a motion was again put
bgfore it the other day. Government, in response to a question asked at
Bimla, said quite frankly that, when the new Council of State came into
existence, they would again take up the question. The intention of the
‘Government was to bring a Resolution before the other House. At the
same time, Government were of opinion that the question could nore
appropriately bp raised by non-official Members because official Members
were no!‘} concerned in any way. Notice of a Resolution was given hy a
non-official Member. It was duly debated in the other House but no final
decision has been reached. The House was actually adjourned on the
motion of a non-official Member who said that these personal questions of
allowances and things of that sort were not matters to be ventilated on
the floor of the House. They should first be inquired into by & committee.
In_ the course pf the last week, I think, the other House has set up a com-
mittee which is actually to go into all these questions of the allowances of
the other House.

(An Homourable Member: “‘Why should we not be represented on that
committee ?’")
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[Mr. L. Graham.]

Government of course recognise that is for this House to vote the allow-
ances. Unfortunately, I have not sufficient time at my disposal to deal
adequately with this question. I think Honourable Members will realise
that it is for this House in the first place to . . . . .

(It being Five of the Clock, Mr. President proceeded to put the
questions.)

Mr. President: The question is:

‘“ That the Demand under the head ‘ Legislative Bodies ' be reduced by Rs. 1,001.’"

The motion was negatived.

Mr. President: The question is:

* That a sum not exceeding Rs. 5,69,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1927, in respect of ¢ Legislative Bodies *.”

The motion was adopted.

DeMaND No. 830—FoREIGN AND POLITICAL DEPARTMENT.

. Mr. President: The question is:

* That a sum not exceeding Rs. 8,22,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending ’t,he 31st day of March, 1927, in respect of the ® Foreign and Politicdl Depart-
ment ’.

The motion was adopted.

DeMAND No. 81—HOME DEPARTMENT.
Mr. President: The question is:

““That a sum not exceeding Rs. 6,07,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1827, in respect of the ‘ Home Department ’.”

The motion was adopted. .

DemaNp No. 82—PusnLic SERVICE COMMISSION,
Mr. President: The question is:

“ That a sum not exceeding Rs. 1,07,000 be granted to the Governor General im
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1827, in respect of the ‘ Public Service Commission '.’”

The motion was adopted.

DeMAND No. 83—LEGISLATIVE DEPARTMENT.
Mr. President: The question is:
‘“ That a sum not exceeding Rs. 5,61,000 be granted to the Governor (General im
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1927, in respect of the ‘ Legislative Department '."”

- The motion was adopted.
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DEMAND NoO. 84—DEPARTMENT oF EDUCATION, HEALTH AND LANDS.

Mr. President: The question is:

“ That a sum hot exceeding Rs. 5,290,000 be granted to the Governor Generdl in
Council to defray the charges which will come in course of paymeént during the ygar
ending the 3lst day of March, 1827, in respect of the ‘ Department of Education,
Health and Lands'.”

The motion was adopted.

DeMAND No. 35—FINANCE DEPARTMENT.

Mr. President: The question is:

“ That & sum not exceeding Rs. 9,99,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1027, in respect of the ‘ Finance Department ’.”

The motion was adopted.

DEMAND No. 36—SEPARATION OF ACCOUNTS FROM AUDIT.

M. President: The question is:

‘ That a sum not exceeding Rs. 12,30,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
olAnd;ng’ the 31st day of March, 1827, in respect of °Separation of Acoounts from

udit *.”’

The motion was adopted.

Demanp No. 37—CoMMERCE DEPARTMENT.

Mr. President: The question is:

‘“ That a sum not exceeding Rs. 2,87,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1827, in respect of the ‘ Commerce Department '.’’

-The motion was adopted.

DeEMAND No. 88—ARMY DEPARTMENT.

Mr. President: The question is:

“ That & sum not exceeding Rs. 5,665,000 be granted to the Govermor Gemeral in
Council to defray the charges which will come in course of payment duzing the year
ending the 3lst day of March, 1927, in respect of the ‘ Army Department ’.”

The motion was adopted.

DEeMAND No. 89—DEPARTMENT OF INDUSTRIES AND LABOUR,
Mr. President: The question is:

“ That a sum not cxceeding Rs. 4,85,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
‘E‘n%mg the 3lst day of March, 1927, in respect of the ‘ Department of Industries and

abour ’.

The motion was adopted.

DeMAND No. 40—CENTRAL BoARD oF REVENUE.

My. President: The question is:

“ That a sum not exceeding Rs. 1,88,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment -during the year
ending the 31st day of March, 19827, in respect of the * Centras L

rd of Revenue .
The motion was adopted.
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DeMAND No. 41.—PAYMENTS To PROVINOIMAL (GOVERNMENTS ON ACCOUNT OF
ADMINISTRATION OF AGENCY SUBJEOTS.
N

Mr. President: The question is: ¢

. That 'a sum mot exceeding Rs. 1,44,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1827, in respect of ‘ Payments to Provincial Govern-

ments on account of administration of agency subjects ’.”’

The motion was adopted.
bnumn No. 42—Aupir.

Mr. President: The question is:

‘“ That a sum not exceeding Rs. 71,92,000 be granted to the Governor Gehersl in
Council to defray the charges which will come in course of payment during the <year
ending the 31st day of March, 1927, in respect of * Audit’.”

The motion was adopted.

DeMaND No. 43—ADMINISTRATION OF JUSTICE.

Mcr. President: The question is:

““That a sum not exceeding Rs. 1,88,000 be granted to the Governor Gemeral-in
Council to defray the charges which will come in course of payment during the ‘year
ending the 31st day of March, 1827, in respect of ‘ Administration of Justice'.’

The motion was adopted.

DEMAND No. 44—POLICE.

" Mr. President: The question is:

‘““That a sum not exceeding Rs. 2,10,000 be granted to the Governor General imx
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1927, in respect of ‘ Polies’.”

The motion was adopted.

DEMAND No. 45—PORTS AND PILOTAGE.

M. Prosident: The question is:

‘“ That a sam not exceeding Ra. 24,27,000 be granted to the Governor -General in
Council to defray the charges which will come in course of ;aym,ent during the year
ending the 31st day of March, 1927, in respect of ‘ Ports and Pilotage ’.”’

The motion was adopted.

DenMAND No. 46—SURVEY OF INDIA.

. Mr, President: The question is:

“That a sum not exceeding Rs. 20,01,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1927, in respect of ‘ SBurvey of India’.”

The motion was adopted.

DeEMAND No. 47—METEOROLOGY.

Mr, President: The question is:

““ That ‘a' sum not exceeding Rs. 9,17,000 be granted to the Governor General in
Council to ‘defray the charges which will come in ‘course of paymeni during the year
.ending the 31st day of March, 1827, in respect of ‘ Mefeorology '.”

The motion was adopted.

L
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Demanp No. 48—GEOLOGICAL SURVEY.

Mr. President: The question is:
. *“That a sum not exceeding Rs. 1,800,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of -‘ﬁl'nrch, 1927, in respect of * Geological Burvey '.”

The motion was adopted.

DemMaNp No. 49—BoTANIOAL SURVEY.

Mr. President: The question is:
“ That & sum not exceeding Rs. 6,86,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year

ending the 31st day of March, 1827, in respect of ‘ Botanical Survey '.
The motion was adopted.

DeMAND No. 50—Z00LOGICAL SURVEY.

Mr. President: The question is:

* That a sum not exceeding Rs. 1,456,000 be granted to the Governor General im
Council to defray the charges which will come in course of payment during the year
enidng the 3Ist day of March, 1927, in respect of * Zoological Survey '."”

The motion was adopted.

Demaxp No. 5§1—ARCHROLOGY.

Mr. Prepident: The question is:

“ That e sum not exceeding Rs. 14,00,000 be granted to the Governor General im
Council to defray the charges which will come in course of payment during the year
ending the 31st 'day of March, 18237, in respect of ‘ Archmology '."

The motion was adopted. -

Demanp No. 52—MINEs,

Mr. President: The question is:

* That & sum not exceeding Rs. 1,735,000 be granted to the Governor Genersl in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1827, in respect of ‘ Mines '."

The motion was adopted.

DemanNp No. 58—OTHER SOIENTIFIO DEPARTMENTS.

Mr, President: The question is:
““ That a sum not exceeding Rs. 3,19,000 be granted to the Governor General in

Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1827, in respect of ‘ Other Beientific Departments '."

The motion was adopted.

Demanp No. 54—EDUOATION.

Mr. President: The question is:

“ That & sum not exceeding Rs. 7,00,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1627, in respect of * Educationgd.”

The motion was adopted. .
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DenaND No. 55—MEDICAL SERVICES.

Mr, President: The question is:

““ That a sumnot exceeding Rs. 7,81,000 be granted to the Governor General in
Council to defray the charges which will come in ocourse of payment during the year
-ending the 3lst day of March, 1827, in respect of * Medical Nervices'."”

The motion was adopted.

. Demanp No. 56—Pumc Hearta.'

Mr. President: The question is:

*That a sum not exceeding Rs. 10,34,000 be granted to the Governor General in
'Gouncil to defray the charges which will come in ocourse of payment during the year
.ending the 31st day of March, 1927, in respect of ‘ Public Health '.”

The motion was adopted.

Demanp No. 57——Aemcuirtmr~:.

Mr. President: The question is:

*That a sum not exceeding Rs. 15,02,000 be granted to the Govertior General in
‘Council to defray the charges wghgh will come in course of payment ‘during the year
ending the 31st day of Marel, 182%, in respect of ‘ Agrictlture *.” )

The motion was adopted.

DeMaND No. 58—CiviL VETERINARY SERVICES.

Mr. President: The question is: i

‘“ That a sum not exceeding Rs. 6,77,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
.ending the 31st day of March, 1927, in respect of ‘ Civil Veterinary Services'.”

“The motion was adopted.

DEMAND No. 59—INDUSTRIES.

Mr. President: The question is:

“ That a sum not exceeding Rs. 43,86,000 be granted to the Governor General in
‘Ceuncil to defr.j' the charges which will come in course of payment during the year
ending the 31st day of March, 1027, in respect of ‘ Industries'.’

The motion was adopted.

DeMAND No. 60—AvVIATION.

Mr. President: The question is:

‘““That & sum not exceeding Rs. 3,60,000 be granted to the Goverrior General in
-Council to defray the charges which will come in course of payment during the year
«onding the 3lst day of March, 1827, in respect of ‘ Aviation'.” )

The motion was adopted.

DxrMaND No. 61 —COMMERCIAL INTELLIGENCE AND STATISTICS.

Mr, President: The question is:

“ That a sum not exceeding Rs. 2,47,000 be granted to the Governor (eneral in
Council to defray the chaaes which will come in course of payment during the year
;nding the 3lst™ day of #March, 1827, in respect of ‘ Commercial Intelligence ‘and

tatistics *.”’

The motion was adopted.
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DeMAND No. 62—EMIGRATION—INTERNAL.
Mr. President: The question is:

‘“That a sum not exceeding Rs. 45,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
onding the 31st day of March, 1827, in respect of * Emigration—Internal’.”

The motion was adopted.

DEMAND No. 63—EMIGRATION—EXTERNAL.

Mr. President: The question is: .

“That a sum not exceeding Rs. 85000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1927, in respect of ‘ Emigration—External '.”

The motion was adopted.

Demanp No. 64—JoINT STOCE COMPANIES,

Mr. President: The question is:

“ That a sum not exceeding Rs. 1,35,000 be granted to the Governor General in
Counci} to defray the charges which will come in course of payment during the year
ending the 3lst gay of March, 1927, in respect of ‘ Joint Btock Companies ’."”

The motion was adopted.

DemaND No. 85—MISCELLANEOUS DEPARTMENTS.

Mr. President: The question is:

* That a sum not exceeding Rs. 2,47,000 be granted to the Gevernor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1927, in respect of ' Miscellaneous Departments ’."

The motion was adopted.

DeMAND NO. 66—INDIAN STORES DEPARTMENT,

Mr. President: The question is:

*That a sum not exceeding Rs. 16,27,000 be granted to. the Governor Gemeral in
Council to defray the charges which will come in course of payment during the Jear
ending the 31st day of March, 1827, in respect of the ‘' Indian Stores Department '.

The motion was adopted.

DeMaND No. 67—CURRENOCY.
Mr. President: The question is:

“ That a sum not exceeding Rs. 58,12,000 bs granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1927, in respect of ‘ Currency ’."

The motion was adopted.

Demanp No. 68—MinT.
Mr. President: The question is:

“ That a sum not excesding Rs. 15,71,000 be granted to the Governor General in
Council to defray the charges which will come in courss of payment during the yesr
ending the 3lst day of March, 1027, in respect of the ‘ Mint "

The motion was adopted.
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Dmnann No. 88e-Civar Wonks:

Mr. President: The question is:

‘ Lhat:a-sumw-not exceeding. Rs. 1,55,27,000 be granted to the Governor Ghenaral in
Ga‘nulﬂa defray. the. charges which ‘will coms in ‘caurse of paymen during the year
ending the: alu;rhy of . 1827, in respect of *'Qivil Works’."

The motion was adopted.

Demanp No. 708 . ALLOWANCES AND PENBIONS.

Mt President: The question is:

' That s, sup not exceading Rs, 3349000 be granied to the {3overnor Ggeagral in
Gouncil . to defray, tho charges which will come in course of payment dyring:the. year
;'Wﬂﬂs ﬂ.w" ish- day of Marah, ¢ in veapect of ¢ Bupstannuation Allowances:.and

'ensions

The motion was adopted.

Demanp No. 71—Brarlongnf AND PRINTING,

M:. President: The question is:

“T excending.. Rs. 34,217,000 be nted to the Govarmr Genaml in
Gounu?tb Qﬁ‘hlﬁ ga‘:‘ which w f come :nm rae of payment ng
ending the 31st day of arch, 1927, in respect of, * t.a.tmnery and Printing’

The motion was adopted.

Demanp No. T2—MISCELLANEOUS,

ll'.r Preddent The ueatlon ig:
That s sanf® not ex n ted to the Goyerpor Gene
Co c\t w 'i hi &v ch. 12? n of. Uring the
Oﬂ;ll:lg the & ﬁi} 9%7 in rzl:; W uq mhmoou: il friog M
The motion was adopted.

DEMAND No: 78-—ADJosTMENTS WITR FPROVINGIAL GOVERNMENTS,

Mr. President: The question is:

¢ "t sum not exceeding be granted to the Govurnor Geperal in
Opunpi? to ot taly the chatges wh!ch m‘ﬁ.. mgrcg?rss of payme 'mng ths y.lr
ending’ the~ ﬂat dﬁy of liircb 1087, ' in! "respect ' A'd}uubmaw
Governments *.”’

The motion was adopted. .

Demanp No. 7T4—RErFuUNDSs.
M. Pregidant: The gw_s.ti,oq isg

** Thag e sum- not -exceeding. Rs. 54,668,000 be : granted -to-the Governer Geansoal in
Council to defray the chprges “which - wiH-come in” ‘oouirse. -of psyment dising the:year
ending the 3lst day of March, 1027, in respect of ‘ Refunds’.”

The motion was adopted.

DemaNDp No. T5-—~NorRTH Wesr FPRONTIER Pnovmon

Mr. President: The question is:

" a sum not"exceeding Ra. 1,13,41,000 be granted to tho Governor Gemeral in
Ocurreil to deh'ay ‘the ].$ l" will' bome in course of payment durin P%otm year
ending the 31st day of M n respect df the ‘' North-West Prontier Phovives "’

The motion was adopt.ed.
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‘Didiand No. 78— Barvcindtil.
Mr. President: The question is: R e
i, That a sum not exceeding Ra. 27,22,000 be granged he Qoverpor Geperal in
b to_dafrdy ‘the charges which will coffie in 6 "e':?éli ont ‘a?irfh 3 '81“: ear
mﬁ‘the li{‘ xn;'y'o‘f ' a'r&ch, 19%7, in r’éiﬁeTt of ¢ Baluéhisfi yl"l'l' & y
The motion was adopted.

DeMaNxp No. 77—DEeLHI

Mr. President: The uestion is: . ,

““ That a.sum not exteeding Rs. 35,566,000 be-gratited to ths (Govermor ‘Genmeral in
Council to défrdy the chirges which will come in courss of paymedit during the year
ending the 31st day of March, 1827, in respect of ¢ Delhi'.” ‘

THS tsfish was adopted.
Deftind N6 78—AIMER-MEEWAKS'
Mr. Proffiit: The qtisdtion is: .

5

LR : e
* That & sum not excédding Ra.-i13,77,000 be granted to the _‘Gpvqmor ‘General in
Council to defrdy the charges which will come in course of payment during the year

ending the 3lst'day of ‘March, 1927, in respect of ‘ Ajmer-Merwara ’.
The motion was a.d‘clpted
DeMarD No6. 70—ANDAMANS AND N160BAR ISLAXNDS.

Mr. President: The question is: PR

* That s swm not exceeding Bs,:37,41,000 be,gepnted, ?“{b&ﬁo@eﬁnﬁrée‘hefﬂ in
Council to ?dqu_ay the, chany s.yhic% will come in coursé'of payment duringthe year
;nldmdg the 3lst day of March, 1827, in respect of the ‘Andamans and Nicobar
slands '.”

The motion was addpted.

Ditaxp No. 80—RAJPUTANA,
Mr. Presidemt: The ‘question is:
" That o sum not exceeding Rs. 5,36,000 be granted:ta, t cipqu?gx . Genernl in
ur

Council to defray the charges which will come in course paymen ing the year
ending the 31st day of March, 1927, in respect of * Rajputana '’

The motion was adopted.
L Dismhss No. 81-—CrNrraL TKBHA.
Mt Prelfident: The qubstion is: o

* That a sum not exceeding Rs. 5,80,000 be granted to the Gova:nor Gen a) in
Council to defray the charges which will come in codrse ‘of spagment -daving ﬂi‘: "year
ending the 31st day of March, 1927, in respect of * Central India’.”

The motion was adopted.
DEMANS ' Nb. 62— FIBiAaBAS.
Mr. President: The question is:

ke, TN Lo b R N Lot v oo o St
w ’i:g.m-.(ﬁ elgnm;..ﬂ%,.oxuedins; Bs. 77,000 be granted -to.the Ooversvr. Genéral id
dﬂ})’l I to defray  the obigrges which will me .in rcoptse. eht dating the year
én 1n¢g “the 31st day ofqﬂag:h, 13‘27, in re:gect‘ of ¢ ydeg)a%.m " '
The motion was adopted.



2454 LEGISLATIVE ASSEMBLY. [1218 Maz. 1628,

DeMAND No. 83—EXPENDITURE IN ENGLAND—SECRETARY OF STATE FOR
INDIA.

Mr. President: The question is:

“ That a ‘sum not exceeding Rs. 17,47,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1827, in respect of ‘ Expenditure in England—BSecretary
of Btate for India’.”

The Assembly divided:

AYKS-—83,
Abul Kasem, Maulvi. Jatar, Mr. K. 8.
Aiyer, Sir P. 8. Bivaswamy. Lloyd, Mr. A, H.

. Akram Hussain, Prince A. M. M. Macphail, The Rev. Dr. E. M.
Bajpai, Mr. B. 8. Mitra, The Honourable Sir Bhupendra
Bhore, Mr. J. W. o Nath.

Blackett, The Honourable Sir Basil. Muddimat, The Honourable Sir
Bray, 8ir Denys. Alexander

Burdon, Mr, ¥

Carey, 8ir Willonghby. Naidu, Rao Bahadur M. C.

Clow, Mr. A, G. Owens, Lieut.-Col. F. O.

Dalal, Sardar B. A, Rahman, Khan Bahadur A.
Donovan, Mr. J. T. Raj Narain, Rai Bahadur.

Gordon, Mr. R. G. Rau, Mr, P. R,

- Graham, Mr. L. Singh, Rai Bahadur 8. N,
Hezlett, Mr. J. : Stanyon, Colonel Bir Henry.
Hira BSingh Brar, Sardar Bahadur Tonkinson, Mr. H.

Captain. Vernon, Mr, H. A. B, .
Hudson, Mr. W. F. Vijayaraghavacharyar, 8ir
Innes, The Honourable Sir Charles, Tiruvalangadi.

NOES—20.
Ahmad Ali Khan, Mr, Lohokare, Dr. K. G.
Alimuzzatan Chowdhry, Khan * Makan, Khan Sahib M. E. -

Bahadar, ' Muhammad * Ismail, Khan Bshadur

Chanda, Mr. Kamini Kumar. Saiyid.

Das, Mr. B. Mutalik, Sardar V. N.

Datta, Dr. 8. K. Neogi,‘ Mr. K. C.

Hussanally, Khan Bahador W M. Pal, Mr. Bipin Chandra. )
Hyder, Dr. L. K. Ramachandra Reo, Diwan Bahadur M.
Jinnah, Mr. M. A. Sadiq Hasan, Mr. 8.

Joshi, Mr. N. M. Venkatapatiraju, Mr. B.

Kasturbhai Lalbhai, Mr, Yakub, Maulvi Muhammad,

The motion was adopted.
DrMaND No. 84— ExpENDITURE IN ENGLAND—HIGHE COMMISSIONER FOR INDIA.

Mr. President: The question is:

“That a sum not exceeding Rs. 16,43,000 be granted to the Governor Genmeral in
Council to defray the charges which will come in course of fayment during the year
ending the 3lst day of March, 1927, in respect of ‘ Expenditure .in Englan igh
Commiesioner for India '.”

" The motion was ‘a,dbpted.
B.-—Ezpenditure charged to Capital.

DEeMAND No. 85—CAPITAL OUTLAY ON SEOURITY PRINTING.
Mr, President: The question is:

* That a sum not exceeding Rs. 1,72,000 be granted to the Governor General in
Council tor defray the charges whieh will come in course of payment during the year
ending ‘the 3ist day of March, -1927, in respect of ' Capital Outlsy on' Becurity

Printing ’.
The motion was adopted.
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DeMAND No:. 86—IRRIGATION.
Mr. President: The question is: ;oo

“ That a sum not cxceeding Rs. 1,000 be granted to the Governor General in
Council to defray the charges which will come in course -of payment during the year
ending the 31st day of March, 1827, in respect of * Irrigation’."” o :

‘The motion was adopted.

TR

DeMAND No. 87—INDIAN PosTs aND TELEGRAPHS.
. Mr. President: The question is: y

* “That & sum not exceeding Rs. 60,890,000 be granted to the Governdx: Gznra.l i
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1927, in respect of ‘ Indian Posts and Telegraphs *."”

The motion was adopted.

DeMAND No. 88—INpo-EUROPEAN TELEGRAPHS.
Mr. President: The question is:

L}
“That a sum not exceeding Rs. 1,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1827, in respect of ‘ Indo-European Telegraphs’.’

The motion was adopted.

DEMAND No. 80—CAPITAL OUTLAY ON VIZAGAPATAM HARBOUR.
Mr. President: The question is:
“ That a sum not exceeding Rs. 48,7Q,000 be granted to the Governor General in

Council to defray the charges which will come in course of nra.yment during the year

ending the 3lst day of March, 1927, in respect of ‘ Capital outlay on Vizagapatam
Harbour *.”

The motion was adopted.

DemaND No. 90—CoMMUTED VALUE OF PENSIONS.
Mr. President: The question is:

* That a sum not exceeding Rs. 20,00.006 be granted to the Governor General in
Council to defray-the charges which will come in course of payment during the year
ending the 31st day of March, 1927, in respect of ‘ Commuted Value of Pensions’.”

The motion was adopted.

DEMAND No. 91—NEW CAPITAL AT DELHI.
Mr. President: The question is:
“ That a sum not exceeding Rs. 97,48,000 be granted to the Governor General in

Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1827, in respect of * New Capitll:l {?Dolhi ""g v

The motion was adopted.

C.—Disbursements of Loans and Advances.
. DEMAND No. 92—INTEREST-FREE ADVANOCES.
Mr. President: The question is:

“That a_sum not exceeding Rs. 1,02,85,000 be granted.ts’ ﬁf"Govemor General in
Council to defray the charges which will come in course of;psyment during the year
ending the 31st day of March, 1827, in respect of Int.erestéree Advances ".”’

The motion was adopted.
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DEMAND No. 93—-koaNs aAND ADVANCES BEARING INTEREST.

Mr, President: The question is:

“ That a sum not exceeding Rs. 0,05,72.000 Le granted to the Governor Genersl in
Council to defray the clmﬁés whi¢h will come i course of payment during the yeor
ending the 3lst day of March, 1927, in respect of ‘ Loans and Advances bearing

Interest .

The motion was adepted.

The Assembly then adjourned till Eleven of tHe Clock on Monday, the
15th March, 1928,
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